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To,
The Registrar
Mational Green Tribunal
Principal Bench
New Delhi.
E-mail : judicial-ngt@gov.in

Sub.-Compliance to the direction issued on 02.08.2021 by Hon'ble
National Green Tribunal in O.A. No. 301/2020 Satyapal Singh
Vs State of Uttar Pradesh.

Sir, :
With reference to the subject mentioned above, Hon'ble
National Green Tribunal in order dated 02.08.2021 states :

Yeeeenwn Lt @ joint Commiltee of CPCB, State PCE and the
District Magistrate, Shamli review the ground situation by
undertaking a wvisit to the site within one month. The joint
Committee may take remedial measures to prevent viclation of
environmenial norms. The Committee may also assess and recover
compensafion for the past viclation following due process of law.
The State PCB will be the nodal agency for complionce and
cogrdination. An action taken report be filed with the Chairman
CPCEB for any further direction, subject 1o the remedies of the
parties in accordance with law.”

In compliance of order dated 02.08.2021, joint committee
inspected the industries on dated 24.11.2021. Inpsection report is
attached. As per the in question of Hon'ble Tribunal, a copy of joint
inspection report has been forwarded to Chairman, CPCB vide this
office letter no. 1024/0.A. No. 301/Satyapal Singh/f2022 dated
05.02.2022 for further necessary action.
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Kindly find enclosed herewith the Joint Committee Report in
compliance of the order issued on 02.08.2021 by Hon'ble National
Green Tribunal in O.A. No. 301/2020 Satyapal singh Vs State of
Uttar Pradesh.

Encl. : As above.
Yours, faithfully

-

( Singh)
Regional Officer
Copy fo:
1. Member Secretary, U.P. Pollution Control Board, Lucknow for
information.

2 Shii Pradeep Mishra, Advocate (Standing Counsel), Hon'ble Supreme
Court/NGT, New Delhi for perusal and necessary action.

Chief Law Officer, U.P. Pollution Control Board, Lucknow for information.
Chief Environmental Officer {Circle-3), U.P. Pollution Control Boord,
Lucknow for information.

-l

Regional Officer
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JOINT INSPECTION REPORT OF CENTRAL POLLUTION CONTROL BOARD (CPCB),
UTTAR PRADESH POLLUTION CONTROL BOARD (UPPCB) AND DISTRICT
ADMINISTRATION, SHAMLI OF (1) M/S UPPER DOAB SUGAR MILLS, SHAMLI, UP & (2)
M/S SHAMLI DISTILLERY & CHEMICAL WORKS, SHAMLI, UP IN COMPLIANCE TO
HON’BLE NGT ORDER DATED 02.08.2021 IN THE MATTER OF SATYAPAL SINGH
(APPLICANT) Vs STATE OF UTTAR PRADESH (RESPONDENT) (ORIGINAL
APPLICATION NO. 301/2020)

1.0 BACKGROUND:

e In the matter of Satyapal Singh (Applicant) Vs State of Uttar Pradesh
(Respondent) (O.A No. 301/2020) , the Hon’ble NGT Vide order dated
07.01.2021 sought a factual and action taken report from the UPPCB with
reference to the violation alleged in Grievance of the applicant in said
application.

e In compliance to said orders of the Hon'ble NGT dated 07.01.2021, the State
PCB has filed its report dated 26.07.2021 in respect of both the units— (i) M/s
Upper Doab Sugar Mills (Sugar Unit), Shamli, UP and (ii) M/s Shamli
Distillery and Chemical Works (Distillery Unit), Shamli, UP before the Hon’ble
NGT. Based on the observations of inspecting team, show cause notice (SCN)
under section 31(a) of Air (Prevention and Control of Pollution) Act, 1981
issued to M/s Shamli Distillery and Chemical Works, Shamli, UP & M/s Upper
Doab Sugar Mills, Shamli, UP by UPPCB, Lucknow vide letter no H63362/C-
3/Vayu-236/Ka.Ba. Notice/MZN/2021 dated 13/7/2021 & H63363/C-
3/Vayu-243/Ka.Ba. Notice/MZN/2021 dated 13/7/2021 respectively).

2.0 ORDERSPASSED BY THE HON’BLE NGT ON 02.08.2021

The inspection report of UPPCB was submitted before the Hon’ble NGT by UPPCB.
Based on the submitted report of UPPCB, the Hon’ble NGT directed on 02.08.2021
the following:

o Let a joint Committee of CPCB, State PCB and the District Magistrate, Shamli review the
ground situation by undertaking a visit to the site within one month. The joint Committee may take
remedial measures to prevent violation of environmental norms. The Committee may also assess
and recover compensation for the past violation following due process of law. The State PCB will be
the nodal agency for compliance and coordination. An action taken report be filed with the
Chairman CPCB for any further direction, subject to the remedies of the parties in accordance with
law.”
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3.0 JOINT INSPECTION OF M/s UPPER DOAB SUGAR MILLS, SHAMLI, UP BY CPCB,

UPPCB, AND ADM-SHAMLI

In compliance to said orders of the Hon'ble NGT dated 02.08.2021, a joint team of
officials from CPCB, UPPCB, and District Administration, Shamli visited the
industries — (i) M/s Shamli Distillery & Chemical Works (Distillery Unit), Shamli, UP
& (ii) M/s Upper Doab Sugar Mills (Sugar Unit), Shamli, UP & its surrounding areas
on 24.11.2021.

During the visit, the distillery Unit i.e. M/s Shamli Distillery & Chemical Works,
Shamli was found non-operational. The Distillery Unit operation is closed since
15.06.2021 and modification/augmentation work of MEE and installation of new
slop fired boiler was under progress during the visit.

The Sugar Unit i.e. M/s Upper Doab Sugar Mills, Shamli, UP was found operational
during the visit. The Sugar mill started its operations on 08.11.2021 for the current
crushing season 2021-22. The Sugar mil and its surrounding area was inspected by
the joint team & details are following:

A: General Information : About M/s Upper Doab Sugar Mills, Shamli, UP:

1. Date of Inspection: 24.11.2021
2. Name of the unit with complete postal| M/ s Upper Doab Sugar Mills, Shamli
address (A Unit of Sir Shadi Lal Enterprises
Ltd, Shamli-247776, Uttar Pradesh
3. Spatial Co-ordinates Latitude -29°26°32.57”N
Latitude and longitude (in Decimal Longitude-77°18'51.15"E
format only)
4. Standalone/ integrated (with co- Sugar Unit

generation)
Sugar/ sugar refinery

5. Year of commissioning 1933
6. License capacity of sugar Mill (TCD) 6250 TCD
7. Average actual crush rate (TCD) 5958 TCD (Avg . value as per Form

RT7(C) for the month of Nov-20, Dec-
20,Jan-21, Feb-21,March-21, April-21,

May-21.
8. Consent status & its Validity with
date
a Air Consent a) Air Consent valid up to 31.12.2021
(Annexure-1)- & applied for
b. Water consent renewal.
b) Water consent wvalid up to
31.12.2021 (Annexure- 1) &
C. Hazardous Waste Authorization applied for renewal.

c) The Hazardous Waste
Authorization is valid upto
26.07.2023 (Annexure-l111)
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9. NOC from CGWA & its Validity with The NOC of CGWA was expired on
date (Expired/ Applied for 16.05.2020 (Annexure- 1V).
renewal/First time applied/Never The NOC of CGWA, Lucknow was
applied) applied for renewal on 06.03.2020

(Annexure-V)
The NOC from Ground Water
Department, UP was also applied on
19.06.2021 (Annexure- V).
10. Started crushing in season 2021-22 08.11.2021 (2021-22)
Stopped crushing in last season 2020- | 15.05.2021 (2020-21)
21
11. Operational status during visit Operational
12. Name of contact person Designation

Sh. Pankaj Agarwal

GM(Production)

Sh. RK Mishra

GM(EHS & Quality)

Sh. Amit Kaushik

Manager(Production)

B. OPERATIONAL STATUS:
S.No. Particulars ‘

1. Sources of fresh water

a. Bore well Total Bore wells is 05 no.
(03 was operational, 02 was standby)

b. Flow meter Installation at wells Yes
c. Any Logbook maintained Yes

2. Fresh water consumption (KLD)
. Sugar plant F 08.11.2021 to 23.11.2021, A

- - rom08.11. to 23.11. , Avg

b. Residential etc. 1275 KLD as per logbook data.
c. Total fresh water Consumption (m3/
hr)
d. Log book maintained (Yes/ No) If Yes
any, details to be collected

3. Waste water (effluent generation (KLD)
a. Cooling tower over flow Total Cooling tower over flow=527 KL
b. Mills, cooling water drain, Cleaning Total Cold water drain out = 655 KL

washing, Misc. uses.

c. Common/total effluent generation | 1182 KLD

4, Schematic diagram of ETP Receiving Tank> Oil Separator > Rori

bed Filter> Chemical dosing tank>
Zigzag pits> Aeration tank> Secondary
clarifier> Dual media filters > Final
treated effluent.
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5. Treatment capacity of ETP (KLD) ‘ 1600 KLD

6. Storage of treated Effluent

a. No. & size of lagoons No. of lagoon= 01,
Size= 19000 m3 (as reported by Unit)
b. Retention time 15 days as per sugar charter
7. Sludge Handling Process:

a. Sludge Drying Process 06 no. sludge drying bed available for
drying process

b. Final Disposal of Sludge Sludge after drying is used as manure
for green belt.

c. Whether mechanical sludge Filter press is not installed

handling system installed

8. Any Hazardous Substances (Yes/No), if | Yes,

yes, give details. (Quantity & way of Way of Disposal: lubricant/ used oil
Disposal) is mixed with bagasse & burnt in
boiler and partly used for lubrication
in hand trollies, gear, elevators,
bailing M/c etc.

9. Mode of disposal (route to reach Ganga) | Treated effluent is given to nearby
farmers through pipeline and used for
irrigation.

3.1 Observations during the visit on 24.11.2021 by the joint team of CPCB,

UPPCB and District Administration, Shamli:

General

The Sugar unit i.e. M/s Upper Doab Sugar Mills, Shamli, U.P is engaged in
producing white sugar.

During inspection, the unit was found in operation with installed capacity of
6250 TCD. The ETP was operational at the time of inspection.

The unit has started its crushing operation on 08.11.2021 for current season
2021-22. The Unit closed its operation on 15.05.2021 in the last crushing season
i.e. 2020-21.

As per Daily Manufacturing Reports (DMRs) provided by the unit, it was
observed that on the average actual crush rate (TCD) is 5958 TCD (Avg. value as per
Form RT 7(C) for the month of Nov -20, Dec-20, Jan-21, Feb-21, March-21, April-
21 and May-21).

Compliance status under Water (Prevention & Control of Pollution) Act, 1974

The Unit is having valid Consent to operate (CTO) under Water & Air act and
valid up to 31.12.2021. The Unit has applied for renewal on 13.10.2021 of the
same.
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10.

11.

12.

13.

14.

The unit is having ETP with treatment capacity of 1600 KLD for treatment of
effluent generated from various sections of sugar mill. The ETP comprises of
Receiving Tank> Oil Separator > Rori bed Filter> Chemical dosing tank> Zigzag
pits> Aeration tank> Secondary clarifier> Dual media filters > Final treated
effluent.

The unit has installed flow-meter at ETP inlet pipeline & Outlet pipeline. The inlet
flow reading at the times of inspection was 29.83 m3/hr (Totalizer 23171.1 m3).

The unit is complying w.r.t. final treated effluent discharge volume norms as the
treated effluent generation i.e., 189 Liter/ton of cane crushed as against norms of
200 Liter/ ton of cane crushed.

The unit has 01 lagoon having capacity of 19,000 m3 to store final treated
effluent. The treated water is pumped for irrigation to nearby factory farm yard
and farmer land as per the demand through pipeline.

During inspection, it was observed that the ETP was installed outside the
premises of the Sugar mill and the untreated effluent is pumped from a sump
inside the premises to the ETP through a pipeline. The sump drain is connected
to another drain (unit called it storm-water drain) which goes outside the
premises. A temporary sliding plate is fixed between the sump drain and storm-
water drain routed/going outside the premises. The temporary sliding plate is
placed/installed so to avoid any effluent from being discharge into the storm
water drain, however, effluent was found in the storm-water drain. The flow in
the storm-water drain within the premises was negligible.

The lab analysis result of the effluent sample collected from the storm-water
drain showed pH-4.4, COD-2653 mg/1, BOD-1435 mg/l and TSS- 927 mg/Il and
TDS- 4108 mg/l and O&G-50 mg/l. The low pH and high TDS level indicates
characteristic of industrial wastewater in the storm-water drain.

As per the CTO, the Unit should ensure that no domestic effluent shall be
discharged into the storm water drain.

The Unit has no STP (Sewage Treatment Plant) for the treatment of sewage
water. As per the CTO, the domestic effluent should be treated in the treatment
plant and should conform the standard prescribed under E(P)Rules, 1986.

The Joint team collected sample from the ETP and drain (inside the premise,
shamli drain) and lab analysis results are tabulated as below:
Sample Locations Parameters
Ph COD | BOD | TSS | TDS | O&G | MLSS/ | NH3-
MLVSS N
(ETP)
Inlet 4.7 1245 | 814 | 504 | 1592 - -
Aeration tank - - - - - - 599/ -
215
Secondary clarifier outlet 7.7 83 24 27 | 944 - -
Final Outlet (After tertiary treatment) 7.8 93 23 28 848 BDL 05
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Standards as per E(P(Rules), 1986 55- 250 100 | 100 | 2100 10
For Land disposal 85

Process wastewater collected pit

Process wastewater (being lift to ETP for | 4.8 1162 | 699 | 365 | 2288 - --
treatment)

Drain inside and outside the Unit premises.

Storm-water drain inside the sugar mill | 4.4 | 2653 | 1435 | 927 | 4108 50 06
Premises.
Shamli drain (downstream 3 - 35 km | 6.9 336 138 | 92 | 1168 - - - 19

from the unit premises)

0&G is Oil & Grease; BDL is below detection limit

All values in mg/1 except pH. The Lab Analysis report is annexed at Annexure-VII

15.

16.

17

18.

19.

20.

21.

The unit has installed Online Continuous Effluent Monitoring System (OCEMS).
OCEMS reading w.r.t. pH-7.0, COD- 103.6 mg/1, BOD- 19.0 mg/l and TSS- 23.49
mg/1 were recorded during inspection (at time:1.22 PM). The OCEMS is
connected with CPCB server.

The Unit has maintained logbook for daily bore wells reading & analysis of
effluent parameters.

. About 230 workers /staff resides within the premises and 813 workers attends

the mill per day. The Sugar mill does not have any STP (Sewage Treatment Plant)
for the treatment of sewage generated daily from the residential Colony and
Sugar Mill.

Compliance status under Air (Prevention & Control of Pollution) Act, 1981

The Unit is surrounded by nearby human population, commercial activities and
academic institutions. The Unit has increased the boundary height at Bagasse yard
area & covered the bagasse 7mound with green cover. However, the boundary
walls height need to be increased and should be more (at least 3 meter) than the
height of the bagasse mound so as to avoid any bagasse dust emission to the
nearby area.

During the visit, water sprinkling was being practised manually by the unit in the
Bagasse handling area and storage yard.

The unit is having 05 no. of Boilers & capacity of 04 boilers are 25 TPH each &
one of 38 TPH using bagasse as fuel and the same was operational during
inspection. For APCD, the unit has installed wet scrubbers in 04 stack (common
in two 25 TPH boiler).

During inspection, stack monitoring of the boiler stacks were also carried out by
the team. Details as below stack:
Boiler No. | Boiler Capacity APCD Stack Height Analysed Standard
(TPH) Parameter (mg/Nm3)
PM
(mg/Nm3)
01 1x38 TPH Wet 35 meter 1391 150

Page 6 of 15



22.

23.

24.

25.

26.

27.

scrubber
02 Wet 35 meter 112.2 150
03 2x25 TPH scrubber (common)
(Common)
04 1x25 tph Wet 35 meter 141.1 150
scrubber
05 1x25 tph Wet 35 meter 137.7 150
scrubber

The Lab Analysis report is annexed at Annexure-VIII

During the visit, fly-ash was not seen outside the industry premises on side of
roads. The Unit has provided a landfill area outside the premises for fly-ash
handling and management in land owned by the unit about less than 1 km from
the industry.

The Unit representative informed that the fly-ash from the landfill site is taken
for the road making. The Unit needs to install water sprinkler at the fly-ash
landfill site and shall maintain a logbook for the same. The transportation of the
fly-ash to the designated landfill site facility shall be in proper covered
truck/trolley to contain the spread of any fly-ash during transportation.

Compliance status of Authorisation under Hazardous and Other Waste Rules, 2016

The Unit Authorization under Hazardous & Other Waste Rules, 2016 is valid upto
26.07.2023.

The unit has not provided isolated covered area for the storage of the Hazardous
and Other Waste such as used oil, chemical container/drums/Oil Filter & Cotton
Rags of DG sets etc. within the premises.

The Form-3 for maintaining the record of the Hazardous Waste, for the last
crushing season, has been submitted to UPPCB.

Groundwater Sampling and Analysis

To assess the ground water quality, groundwater samples were collected from
the units premises & outside the factory and results are depicted below:

GW Sample Location pH |Conduc | COD | TDS | Total Total Phosphat | Sulfate

tivity hardness | Alkalinity e
as CaCO3

Borewell  within the 7.7 448 BDL | 274 216 176 BDL

premises

Borewell  outside the 74 927 BDL | 528 251 341 BDL

premises

Drinking water 6.5-8.5 -- -- 500 200 200 -

standards (BIS) (Second

Revision) IS 10500: 2012

(Acceptable limit)
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Drinking water 6.5-85 -~ -~ 2000 600 400 -
standards (BIS) (Second
Revision) IS 10500: 2012
(Permissible limitin
absence of alternate
source)

400

All values in mg/1 except pH. The Lab Analysis report is annexed at Annexure-IX.

3.2 Assessment of Environmental Compensation (EC)

As per the CPCBs methodology for assessing Environmental Compensation (EC),
following formula derived for calculation of Environmental Compensation:

EC=PIXNXRXSXLF

Where,

EC is Environmental Compensation in rupees

Pl= Pollution Index of industrial sector = 80 (for red category)
N = Number of days of violation took place

R = A factor in Rupees for EC = 250 (from 100 — 500)

S = Factor for scale of operation; = 1.5 (1.5 for large unit)

LF = Location factor = 1.0 (1 for less than 1 million population)

EC =80 X 250 X 1.5 = Rs.30,000/- per day

Calculation of Environmental Compensation (EC) for Sugar Mill

>

>

The Sugar mill closed its operation on 15.05.2021 in the last crushing season of
2020-21.

The Sugar mill resumed its operation on 08.11.2021 during the current
crushing season of 2021-22.

During the visit on 24.11.2021, the untreated effluent was found in the storm-
water drain, however, the flow was negligible during the visit. The low pH and
High TDS in the storm-water drain indicates characteristics of industrial waste
water. The storm-water drain meets local drain onwards and not connected
with any STP and ETP.

Hence, Environmental Compensation may be imposed to the Sugar mill from the
date 08.11.2021 t0 24.11.2021 (17 days) for total 17 days.

EC =Rs. 30,000/-x 17 days = Rs.5.10 Lakhs
As per the Hon'ble NGT direction on dated 02.08.2021

"The committee may also assess and recover compensation for the past
violation following due process of law".

Details of imposition and recovery of past Environmental Compensation

against the industry as found violating Environmental norms during various earlier
visits is as follows :
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= An Environmental Compensation of Rs. 5.40 Lacs has been deposited via
RTGS in A/c No. 701502010002104 by the industry in compliance of
directions issued vide UPPCB - H.O. letter no. H56117/C-3/Air-
243/Ka.Ba.Notice/M.Nagar/2020 Dated 15.12.2020.

= Recommendation to impose Environmental Compensation of Rs. 90,000/-
has been sent vide Regional Office Letter No. 871/C/U-7/Shamli/2021
dated 22.12.2021 in compliance of show cause notice issued vide UPPCB-
H.O. Letter No. H63363/C-3/ Vayu-243/Ka.Ba.Notice/M.Nagar/2021
dated 13.07.2021.

3.3 CONCLUSIONS (SUGAR MILL)

1.

2.

The Sugar mill started its operation on 08.11.2021 during the current
crushing season (2021-22).
During the visit, the Unit was found complying with the notified effluent
standards for irrigation at ETP.
However, substantial amount of effluent was found in the storm-water drain
and the Unit should permanently seal the temporary sliding plate
arrangement so that no effluent could be discharged into the storm-water
drain.
During the visit sample was collected from the storm-water drain within the
premises and lab result the effluent showed pH-4.4, COD-2653 mg/1, BOD-
1435 mg/l and TSS-927 mg/l and TDS- 4108 mg/l and O&G-50 mg/l. The low
pH and high TDS level indicates characteristic of industrial wastewater in the
storm-water drain.
As per the CTO, the Unit should ensure that no domestic effluent shall be
discharged into the storm-water drain. The Unit has no STP (Sewage
Treatment Plant) for the treatment of sewage water. As per the CTO, the
domestic effluent should be treated in the treatment plant and should
conform the standard prescribed under E(P)Rules, 1986.
The sludge in the storm-water drain needs to be removed and ensure no
effluent shall be discharge through this drain.
An Environmental Compensation of Rs.5.10 Lakhs may be imposed to the
Sugar Unit from the date 08.11.2021 to 24.11.2021 for total 17 days
@30,000/- per day.
During the visit, no visible fly-ash and baggase emission/ spread was
observed. The bagasse stock was found covered with green sheet, however
the height of the boundary wall at bagasse storage yard/area are not enough
and needs to be increased (at least 3 meter). The Unit needs to construct a
separate adequate bagasse storage area covered from three sides with
covered rooftop so to avoid any fugitive emission of bagasse dust particle.
The Shamli drain (downstream 3 - 3.5 km from the Unit) effluent analysis
result on 24.11.2021 showed pH-6.9, COD-336 mg/l; BOD-138 mg/l mg/1
and TSS -92 mg/l and TDS-1168 mg/I.
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3.4 RECOMMENDATIONS FOR THE SUGAR MILL (M/S UPPER DOAB SUGAR MILLYS)

Based on the present joint visit on 24.11.2021, following are recommended for
compliance:

1. The Sugar Unit shall permanently seal the temporary sliding plate
arrangement so that no effluent could be discharged into the storm-water
drain.

2. The Unit shall install a Sewage Treatment Plant (STP) of adequate capacity
for the treatment of domestic wastewater generated from the residential and
industrial area.

3. The unit shall maintain the adequate MLSS and MLVSS value in the aeration tank
for proper microbial activity to reduce the organic load in the effluent. The unit
shall analyze the samples from aeration tank periodically to analyze the MLVSS
and MLSS value.

4. The Unit shall establish isolated area with well concreted surface, covered
ceiling and proper fencing exclusively for the storage of scraps, empty
drums/container of chemicals, oil filters etc. within the premises.

5. The Unit shall deposit Environmental Compensation of Rs.5.10 Lakhs for the
period of 17 days.

6. The Unit shall install flow-meter with totalizer in the raw-effluent
transportation pipeline, within the unit premises, from where the raw-
effluent is being pump to ETP and shall maintain the logbook for the same.

7. The Unit shall increase (at least 3 meter) the height of the boundary wall near
bagasse storage yard/area. The Unit shall construct a separate adequate
bagasse storage area covered from three sides with covered rooftop so to
avoid any fugitive emission of bagasse dust particle.

8. The Unit shall de-sludge the storm-water drain within the premises.

9. The Unit shall provide water sprinkling arrangement at the fly-ash landfill
site and shall maintain a logbook for the same.

10.The transportation of the fly-ash and wet ash to the land fill site shall be in
proper covered truck/tractors to contain the spread of any fly-ash during
transportation.

4.0 JOINT INSPECTION OF M/S SHAMLL DISTILLERY & CHEMICAL WOFKS, (DISTILLERY)
SHAMLI, UTTAR PRADESH BY CPCB, UPPCB, AND ADM-SHAMLI.

M/s Shamli Distillery & Chemical Works’, Shamli. (“The Unit”), UP is engaged in the

manufacturing of ENA/Rectified Spirit/Absolute Alcohol by using from Mmolasses
as raw material. The installed production capacity of the Unit is 100 KLD.
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The Consent of the Distillery unit is valid up to 31.12.2023 under Water and Air
Act(s).

During the visit on 24.11.2021, the unit was found closed. No manufacturing
activities were engaged. The Distillery Unit representative informed that they had
closed their manufacturing operations on 15.06.2021 and shall start the
manufacturing operation after the modification of MEE system, & streamlining of
effluent management system which were observed under progress.

No effluent discharge was found during the inspection of distillery unit. The Unit has
discarded the existing 02 lagoons and made 01 lagoon as spent-wash holding tank of
capacity of 4000 m3 for storage of spent-wash. The Unit is having 15 TPH boiler
with twin cyclone & bag filter & one 36 TPH slope boiler with bag filter as APCS. The
Unit's representative informed that fly-ash shall be sold to potash manufacturer.
During visit no fly-ash was found dumped at nearby roadside. During visit, details
collected from the distillery unit are given below:

General information:

1. Name of the unit and Address M/s Shamll Distillery & Chemical Works,
Shamli-247776, Uttar Pradesh

2. Spatial Co-ordinates (lat. & long.) Lat:29.450758, Lon:77.315212

3. Name of the Contact person- Sh. P.K. Srivastava (Asstt. Vice President)
Designation, Contact no. & e-mail Pravin0498@gmail.com
Ph. No.8808068810
4. Year of Commissioning 1945
5. Sector Distillery
6. Production capacity
e Installed Prod. Cap. 100 KLPD
e Present Production Nil (Unit was non-operational)
7. Status of consents & Air Consent: valid up to 31-12-2023

Authorization (validity/ applied) (Annexure-X)

Water Consent: Valid up to 31-12-2023
(Annexure-XIl)

HW Authorization: Not provided.

8. Environmental display board at No
the entrance gate (Yes/No)
0. Water Supply Source Bore wells
No. of bore wells 02 nos.
Water Consumption (KLD) About 700 KLD (as reported)
(with details of water meters
Installed) Water meter installed
Logbook maintained: (Y/N) Yes,
CGWA Permission Obtained: (Y/N) | Applied for renewal of NOC by the Unit on
25.09.2017.
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10.

Waste water generation (KLD) : The spent-wash generation is about 560 KLD.
During the visit, the distillery unit was non-
operational.

11.

Details of ETP plant The spent-wash is concentrated in MEE and
the MEE Concentrate shall be sent to slope
fired boiler (under installation). MEE
Condensate will be treated in Condensate
Polishing Unit (CPU).

The bio-composting route of treatment is
closed by the Unit.

12.

Sources of Air Pollution (Boiler 1. 14 TPH Bagasse fired boiler (closed during
detail) visit)

2. 36 TPH Slope boiler (Under construction)
Type of fuel/s used with Fuel used in 36 TPH | Slope and Bagasse
consumption and Stack details Fuel consumption | 312 MT/day- Slope

With APCD @13TPH

133.70 MT/day-
Bagasses@5.571 TPH
Stack height & 72 Mt, 2.5 Mt dia.
Diameter
APCD attached Bag filter

13.

Details of OCEMS installation The flow-meter installed at spent-wash and
MEE Concentrate line. OCEMS (emission) for
PM emission monitoring from the boiler
Stack and provided connectivity to
CPCB/UPPCB.

14.

Type & Quantity of waste Fermentor sludge: 1 TPD; Boiler ash:60 TPD
generated

15.

Facility of Storage/Disposal Fermentor sludge: after drying sold to farmer
Boiler ash: Will be sold to potash

manufacturer

4.1 Observation made during the visit of M/s Shamli Distillery & Chemical Works,
Shamli, UP by CPCB, UPPCB and ADM-Shamli.

1.

2.

The Distillery Unit's manufacturing operation was found closed during the
visiton 24.11.2021.

During the visit, modification/augmentation in the Multiple Effect Evaporator
(MEE) was under progress.

During the visit, no discharge of effluent was found as the manufacturing
operation was closed by the Unit.

The installation work of new slope fired boiler (36 TPH) with Bag filter as
APCD was under progress.

The Unit representative informed that the MEE Concentrate shall be sent to
slope fired boiler (36 TPH) and the bio-composting shall not be performed for
the disposal of spent-wash anymore.
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6. The Unit has three lagoons for the storage of spent-wash. The Unit informed
that two lagoons are not in use. However, the Unit has to restrict the storage
capacity as per the consent condition.

4.2 CONCLUSION (DISTILLERY UNIT)

The distillery with 100 KLD capacity was found non-operational during the visit.
The distillery Unit is modifyingZaugmenting its MEE (Multiple Effect Evaporator)
and installation of new slope fired boiler was found under progress. The Unit
informed that they will not operate their bio-composting system and shall treat the

spent-wash through MEE and incineration system (slope fired boiler).

4.3 RECOMMEDNATIONS FOR M/S SHAMLL DISTILLERY & CHEMICAL WORKS (DISTILLERY)

Based on the present joint visit on 24.11.2021, following are recommended for

compliance:

1. The inspection of distillery unit may be carried after the resumption of it
manufacturing operation.
2. The Distillery unit shall ensure that the storage capacity of the lagoon/tank for

MEE concentrated spent-wash shall

not exceed 07 days equivalent of

production in case of incineration boiler as per the UPPCB consent conditions.
3. The distillery unit shall install Environmental display board at the entrance gate
and shall update the same regularly.
4. The Unit shall obtain Authorization from UPPCB under the Hazardous and Other

Waste rules, 2016.

5.0 INSPECTION TEAM

r-" III I s 5 . '\T'l‘__l-'!l\ F']_ _|'|+ |{J'J:F"'1 __?{_i.rl
. e — WA
f L= ¢l
Santosh Kumar Singh | Kamlesh Singh, | Ankit Singh, Vipul Kumar, Ajit Chandra,
ADM-F/R, Scientist E, RO, UPPCB, AEE, UPPCB, SRF, CPCB,
Shamli, UP CPCB, Delhi Muzaffarnagar, Muzaffarnagar Delhi
UP
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Photograph taken during inspection of M/s Upper Doab Sugar Mills, Shamli (A Unit of
Sir Shadi Lal Enterprises Ltd.) Uttar Pradesh on 24.11.2021.

i W
Pic-1: The effluent being pumped from

the Sugar premises to ETP outside the Pic 2: The temporary sliding E)Iate
premises. arrangement near storm water drain.

Pic-3: Storm water drain with effluent
going outside the premises.

T‘f

- e
Pic-5: Suspended solid Settling (Zigzag . pica

pit) Pic-6: Secondary Clarifier treated
effluent
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Photograph taken during inspection of M/s Shamli Distillery & Chemical Works, Shamli
(A Unit of Sir Shadi Lal Enterprises Ltd.) Uttar Pradesh on 24.11.2021.

Pic-1: Lagoon-1 — No spent-wash

Pic-3: go-3: Speht wash oIding
(4000 m3)

| ic-4: Slope fired oiIer uner

construction

Pic : Landfill Site for ash

Pic 6: MEE un modification
/Augmentataion
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ULP. Pollution Control Board

ﬁ CONSENT ORDER
Ref No. - T33T0/UPPCB/Circle3(UPPCEHO)/ CTO/air/SHAMLL/2019 Dated = 28/01/2020
To,

Shri JAT RAM DIWAKAR
Mz UPPER DOAB SUGAR MILLS SHAMLI
UPPER DOAB SUGAR MILLS, SHAMLI (U.P.),SHAMLI,247776

sHAMLI

Sub - Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M5, UPPER DOABR SUGAR MILLS SHAMII

Reference Application No. 6501158 Dated : 28/01/2020

1. With reference to the application for consent for emission of air pollutants from the plant of M/s

UPPER DOAB SUGAR MILLS SHAMLL under Air Act 1981, It is being authorised for said

emissions, as per the standards, in environment, by the Board as per enclosed conditions .

This consent is valid for the peried from 01/01/2020 t0 31/12/2021 .

i Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 2 1 (&) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This cansent is being issued with the permission of competent authority ,

.“-'

Bishi ey e
[r
Kumar dwsus
el . 000 1
Chauhan EREEFT e

For and on behalf of U P, Pollution Control Board

CEO
3.

Enclosed : As above
(condition of consent):

Ml'i.l'n Lhgrdp ugeed
Eip Hei Furmad

H:U mar LR N
Duip OGO E8

Chauhan (EIF R Bl
CEQ
C-3.

Copy to:  Regional Officer, U.P. Pollution Control Board, Muzaffarnagar,



U.P. Pollution Control Board

Dated : 28/0012020

i
CONDITIONS OF CONSENT
1. This consent is valid for the approved production capacity of cane crushing Sugar Cane-6250 TCD
2 This consent is valid only for products and quantity mentioned shove. Tndu - b s
L ) 4 ; bt A stry shall obtain priar
approval before making any modification in producl! process /fiel/ e taLn. ol
consent would be deemed vaoid. 4 I elf plant machinery failing which
3a) Th:Lmsximum rate of emission of flue gas should not be more than the emission norme for the
STACKE.
3ibh. Air Pollution Source Details,
- o " — N
! - o Air Pollution Source Details ]
— I O T e
| S.No Air Polution | Type of Fuel Stack No. Parameters | Height |
Source |
1 2%25 TPH Bagasse 1 Particulate 35 Meter
Boiler Matter From Ground
L Level |
2 25 TPH Boller| Bagasse 1 Particulate | 35 Meter
Matter From Ground
Level
3 25 TPH Boiler| Bagasse 1 Particulate 35 Meter
Matter From Ground
. Lewvel
4 |38 TPH Boiler Bagasse 1 FParticulate 33 Meter
| | Matter From Ground
| | Level

3(c) . The emissions by various stacks inte the environment should be as per the norms of the Board .
| Emission Quality Details Detail

SNo . StackNo _ Parameter Standard
1 1 Particulate Matter | As per EPA Rules
! | 1986 |
| 2 1 Particulate Matter | As per EPA Rules |
_ . 1986
| 3 1 Particulate Matter | As per EPA Rules
! o | B - 1986
4 1 Particulate Matter As per EPA Rules
| 1986

The industry should be operated in such & manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. 15 disposed in eco friendly muanner .
Any source of emission other than that mentioned in the Air consent secking application will nut be

permitted by the Board |
i, The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards presceribed under the EP Act 19806 as

amended.
The industry shall submit Environmental Statement in prescribed formalt as per rule no. |4 as per EF

Rules 1986 .
The industry shall abide by orders / directions issued by Hon'ble Supreme court Hon'ble High

Court, Honble Mational Green tribunal, Central Pollution Control Board and U.F Pollution Contral
Board for protection and safe guard of environment from time to time . _

Industry shall submit monthly monitaring reports of all stacks and ambient air quality from o
certified / approved laboratory under E.P. Act 1986 .



i4.

15

16.

17

The mdustry shall comply with varjoys provisions of Air (Prevention and ; ,

: C | of Pollution) Act
1931 us amended, Water (Prevention and Control of Pollug 1 C n mmm
applicable rules notified under E.P. Aei 1984, o1 Totlution) Ast 1974 as amended and all other

The :iﬂd'l.'lE[l':r' will ensure the l;_'.-|:|-1'.|1‘i_|_-|_|_|..;:|,u5 and unint-::rru; ted data =2
CPCB and SPCE | pled data supply from the OCEEMS ta the

The unit shall submit audited balance sheet for the current year and the details of fees deposit
during last three vears within a month fuiling which consent would he deemed void ki
The use of Pet coke and Fumace oil
Supreme court order

The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability

The wdustry shall obtain prior consents in the event of any addition of new emission peneration
sources such as- Boiler Furnace/ I—hl:nu:w D0.G. Sets or alteration of EXIEling emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

Minimum 33% of the land on which industry 15 established will be covered and propecly maintmned
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no, H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http:/fwww. uppeb. com /pdtiGreen-Belt-Guidle_160218 pdf

If clesure order is issued by CPCE or UPPCE against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of

closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order |,

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UFPCB for protection and safe guard of envirenment from tire to time .

a5 a Tuel in the factory is restricted in compliance of the Hon'hle

Specific Conditions:



1. The industry should be operated in such a manner that it does not adversely affect the environment

and the solid waste generated such as ash etc. is disposed in eco friendly manner

2 Any source of emission ather than that mentioned in the Air consent seeking application will not
£ pe ermitted by the Board,

** 3. The industry should follow the directions issued by the Ministry of Environment Forest and
Climate Change, Delhi vide Notification no, GSR 35(E) dated 14/01/2016.

4. The industry should ensure the operation of the air pollution control system (APCS) in such a
ppanner that the air emission confirms with the standards proscribed under the E.P Act 1986 as

cnded.

gTﬂT‘he industry shall submit Environmental Statement in prescribed format as per rule no. 14 as per
E.P Rules 1986.

. This consent is valid only for products ard quantity mentioned above. Industry  shall obtain
pricr approval hefore making any modification in product! process uelf plant machinery failing
which consent would be deemed void,

7. The industry shall abide by orders / directions wssued by Hon"ble Supreme court Hon'ble High
Court, Hon'ble National Green tribunal, Central Pollution Control Board and ULP Pollution Control
Board for protection and safe guard of environment from time to time. .

&, Industry shall submut menthly monttonng reperts of all stacks and ambient air guality from a
certified / approved laboratory under E.F. Act 1985, o _ _

9. The industry shall comply with various provisions of Alr (Prevention and Control of Pollution ) Act
1981 as amended, Water (Prevention and Control of Pollution} Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986, ; ,

L0, Tl unit shall submit the point wise compliance report of the previous CTO issued by the Board
and the audited balance sheet for the carrent vear and the details of fees deposited during last three
years within & month feiling which consent would be deemed voud. .

I1. The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the
Hon’ble Supreme court arder. _ ;

12, The Industry will use minimam 20% Bic Briquette as fuel in the Botler depending upon 1ts
availability.

13. If the CPCB or UPPCE issues the Closure order against the industry this consent order stands
automatically suspended {or that period. ;
14. The industry shall obtain prier consents in the event of any addition of new emission generation
sources such as- Boiles/ Furnace! Heaters! D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (15 amended respectively).

[5. Minimum 33% of the land on which industry is established will be coverad by the plantation of
tall trees of suiteble species as per the guidelines set up by the Board vide its Office Order no H-
6405220/ 201 8402 dt. 1670272018, The copy of this guideline 15 avaitable at URL

hitp:www. uppeh.com/pdf/Green-Belt-Guidle_ 16021 8 pdf

Miski Onjraally il
Ly Kok darrec

lsswed with the permission of competent authority . Kumar —cwee
Chiruhai 30 s weie

For and on behalf of LLPF, Pollution Control Board |

CEO
C-3.
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U.P. Pollution Control Basrd

%}.‘* CONSENT ORDER
h

fNo. - Dated : 2R/0172020
R UPPCBICircle3(UPPCBHOYCTO waterS
HAMLLZ019
To,
Shri JA] RAM DIWAKAR
Mis UPPER DOAB SUGAR MILLS SHAMLI
UPPER DOAB SUGAR MILLS, SHAMLI (U.P.) SHAMLI 247776

SHAMLI

Gub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
s {as amended) for discharge of eMuent to M/s, UPPER DOAB SUGAR MILLS SHAMLI

Reference Application No :6509017 Daated (280172020

L For disposal of effluent into water body or drain or land under The Water (Prevention and n::u:mtrn:rl af
Fu]lu[ign'll Act.1974 as amended (here in afler referred as the act ) M/s, UPPER DOAB SUGAR
MILLS SHAMLI is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for wrigation/niver through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and speeial conditions mentioned in the annexure in refrence

1o their foresaid application .

This consent is valid for the period from 0170172020 to 31/12/2021 |

In spite of the conditions and provisions mentioned in this consent order UP Paollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2} of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended |

Eul.'\' !-_'l

This consent is being issued with the permission of competent authority |
Hishi Sl

fumar e
R RN A

Chauhan rms s

For and on behalf of ULF. Pallution Control Board
CED
-3,

Enclosed @ As above
{condition of consent):

Copy to: Regronal Officer, LLP. Pollution Control Board, Muzaffamagar. i g
fay et



U.F. POLLUTION CONTROL BOARD, LUCKNOW

wam to Consent issued to M/s.UPPER DOAB SUGAR MILLS SHAMLI vide

consent Order No. 6509017/ Water

L

Hu)

4(b}

4c)

Dated : 281012020
CONDITIONS OF CONSENT

This consent 15 valid for the approved production capacity of Sugar Cane-6250 TCD |

This consent is valid only for products and guantity mentioned above, Industry shall obtain prior
approval before making any modification in product’ process /fuel’ plant machinery failing which
consent would be deemed void.

The quantity of maximum daily cffluent discharge should not be more than the following :
Effluent Discharge Details l

Seplic Tank

SNo Kind of Effulant Maximum daily
. - discharye KL/dav
1 Domestic 150 KLD
2 Industrial 1500 KLD

Treatment facility and
ﬂiﬁ*h&?ﬁﬁ.ﬂﬂi“t‘{

ETP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said armangements for collecuon of
effluent. 1t should alse be ensured that domestic efMuent should not be discharged in storm water
drain

The domestic effluent should be treated in the treatment plant so that it should be in conformity with
the nonms of treated effluent as stipulated in E.P. Rules [986 as amended.

P s ———r—r —_—

| Domestic Effulant

B.No Parameter Standard
1 Total Suspended Solids As per EPA Rules 1986
r i BOD As per EPA Rules 1986
3 CoD As per EPA Rules 1986
4 Ol & Grease __As per EPA Rulas 1886 |
[ 5 Total Suspended Solids 150 KLD |

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the standard lay down under the notification issued by MOEF&CC vide its GO no

GSR 35 (I) dated 14/01/2016.

Loading Rates for different soil fextures.

BN

Soil Texture

Industrial Effulant
5.0 Paramoeber Standard __ &
1 Total Suspended Solids As per EPA Rules 1986
2 BOD As per EPA Rules 1986 |
3 CoD As per EPA Rules 1986
4 Ol & Grease As per EPA Rules 1986 |
K 5 Quantity of Discharge 1500 KLD (For imigation)

__l Llhgliﬂg_rﬁl{'ill m3 Ha/Day

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments tc should be treated before its disposal with treated industrial
effiuent so that it should be according to the norms prescribed under The Environment ([rotection ]
Rules, 1986 or otherwise mandatory.



53

16,

17,

he methed for collecting industrial and domestic effluent and its analysis should be as per legal
ian sfanu:lnrds and its subsequent amendments! standards prescribed under the Envi?:unmEnl

.[pp:-tﬁ:l:mn‘,l Act, 1986,
The industry shall establish the cooling arrangement and polishing tank for recycling the
condensate water to process or utilities or allied units. FlE R
Effluent Treatment Plant to be stabilized one month prior to the start of the crushing season and
continue to operate one tnonth after the crushing season.
During oo demand period for imigation, the treated ¢fMuent to be stored in a seepage proof lined
pond having 13 days holding capacity only.
The industry shall implement treated effluent Now distribution measurement for irrigation purposes
completely in accordance with irrigation plan.
The impact of treated effluent application on lund is o be included further in E.LA. studies,
involving ground water menitoring point identified in ¢lose proximily to the umil.
The industry will have to ensure complianee of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.
The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
| 986,
The industry shall comply with various provisions of Air (Prevention and Control of Pollution} At
1981 35 amended. Water {Preventiom and Centrol of Pollution) Act 1974 as amended and all ather
applicable rules netified under E.P. Act 1986,
Migimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species us per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018, The copy of this guideline 15 available at URL
http:/‘www. uppeb.com/pd ffGreen-Belt-Guidle_] 6021 8.pdf.
The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and 3PCB .
Elow meter to be installed in all water abstraction points and usage of fresh water to he minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board,
If closure order is issued by CPCB or UPPCB sgainst the unit, then CTO issued earlier will remain

suspended during the closure peried and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effiective with additional conditions mentioned i the

closure revocation order
Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCE for protection and safe guard of environment from time to time.

Specific Conditions:



|, The industry shall maintain steict supervision wpon e fion :
cespect 10 each treatment unil of the Efflyen Wmﬂm“ F:ijﬂl::;l““"“ N operaiing pasumeters with

3' Ir‘il‘::‘ Eﬁ:!llstr;:nhﬂlﬁﬁ::::m![-:!: up Strengthening is to be maintained,

Eaii ¥ sty onbimuous and uninterrupled data supply i .

?  (PCB nn;l SPC Hh pplty from the OCEEMS o the
4. The industry should ensure the operation of the TP § : L )
o e notton e by MORFACC v 5 b s
8, The i ustey shall cstablish the coobinge W e ot LT It A ;
uu;uzfl;{:}nﬁﬂﬁ ‘F-'ul-::r to process or wilitics u? Hl]imhu?iﬁ:” and polishing tank for reeyeling the excess
0. Efftuent Treatment Plant o be stabilized one month pri s gtarl of the ereshing sea
“"E;inyu o Dr;!ml:c ane month after the crushing Hn:::lﬂm!L Or 10 the start of the crushing season and
7. Lronng no demand peniod for ircigation, the treated eMue . ol b . :

F““'il having 15 days holding mpnuﬁ}- P uenl o be stored in a seepage proof lined

8. Flow meter to be mstalled in all water abstraction points and wsage of fresh w o

%. The newly provided treated effluent storape tunk with 15 days Inﬁdin i c:npﬂui?;irh[:ﬁIh;umu::::l:;ﬂ
o BT -T": unit operations & imtegrated with lertiiry treatment sfape.

1. The industry shall ensure deployment of qualified to step up self monitoring mechanism on 24 <7
Hours basis,

11, The industry shall implement treated effluent Now distribution measurement for irrigation
purposes completely in accordance with irrigation plan,

12, The impact of treated effluent application on land is to be included further in E. 1A, studies,
mvolving ground water monitoring point identified in close proximity to the unit.

| 3, The industry will have to ensure permission from the CGW A before ground water extraction and
il ‘Cr'il] be the responsibility of the industry to comply with the various conditions of the permission
laken.

14, E.LA. studies shall include comprehensive study of water & waste water balance in Addition to
the adequacy studies of E.T.P. relating to pollution load reduction impacts after implementation of
treatment technology & discharge of treated effluent completely for irrigation purposes in place of
discharge on surface water body.

15, The industry shall deploy self monitoring task force to sirictly observe & monitor treated effluent
discharge resiriclion on surface water body located in its proximity.

6. The indusiry shall also explore treated effluent re-cycle mechanism in furtherance o the
application of treated effluent on land as a signilicant altemative mode of re-cyele. This step shall in
tumn reduce hydraulic loading of effluent discharge as well as shall eliminate extrancous treated
cffluent discharge possibility elsewhere.

| 7. The unit shall submit the point wise compliance report of the previous CTO issued by the Board
and the audited balance sheet for the current year and the details of fees deposited during last three
vears within a month failing which consent would be deemed void.

K. If the CPCB or UPPCR issues the Closure order against the industry this consent order stands

automatically suspended for thut penod. , :
1%, The industry shall submit Environmental Statement in prescribed form V rule no. 14 of E.P Rules

1986
20. This consent is valid only for products and quantity mentioned above, Industry shatl nhmi_n prior
approva)l before making any modification in product/process/fuel/ plant machimery failing which
consent would be deemed void. .
21. The industry shall abide by orders / directions issued by Hon'ble Supreme court Hon'ble High
Court, Hon ble Mational Green tibunal, Central Pollution Control Board wnd UL P Polbution Contmal
Bourd for protection and safe guard of environment from time Lo lime, . : .
23, The industry shall comply with various provisions of Air (Prevention and Conlrol of Pallution)
Act 1981 as amended, Water { Prevention and Cuﬂnﬂ&ml of Pollution) Act 1974 as amended and all

- applicable rules notified under E.P. Act 1956,
ﬂﬁjnﬁﬂ];};; shall install at sufficient height from the ground level Open to Network HD PTZ
ratation Camera at the Inlet, Aeration tank, Secondary Claralier and uy!lf.:l of Efffuent 1.!1:};1lﬂ'|l.‘|.1|
plants for On Line Monitoring and its URL and password shall be provided to the UPPCB conirol
e overed and maintained by the

Minimum 33% of the land on which unil 15 established will be ¢ wained by
24, M Ij’ tall trees of suituble species as per the guidelines set up by the Board vide is Othee

lantation o e - - .
Order no e 16405/220/201 8/02 dt. 164022018, The copy of this guideline is available at URL
llup:llllnllililww_uppgh_f;l]mf.pdﬂ'lﬂmfﬂ' B':'“‘Llu]di':_ I EH}E I ﬂ-j'-ldl-
" Mishi eroe ki
Issued with the permission of competent authority . Kumar  Cote
Chauhan eamaesie
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UTTAR FRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

£
.

qef No: 3331/UPPCB/Circle3(UPPCBHOYHWM/SHAMLI2018 Dated: 26/07/2018

To,
s UPPER DOAB SUGAR MILLS SHAMLI

UPPER DOAB SUGAR MILLS, SHAMLI (LL.P.)
Tehsil :5hamlt
District :SHAMLI

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transhoundary Movement) Rules, 2016

| ™umber of authorization and date of issue 3331 and 26007120138 .
1 Reference of application {Mo. and date) 2537904 and 2R06/2018 .

Mr RAJAT LAL of M/s UPPER DOAB SUGAR MILLS SHAMLI is hereby granted an

quthorization based on the enclosed signed inspection report for generation, collection,
utilization, storage and disposal or any other use of hazardous or ather wastes or both on the

premises situated at At the factory premises .
Details of Authorisation

S No. | Category of Hazardous | Authorised maode of disposal Quantity{ton/annum) |

Waste as per the Schedules | or recycling or ntilization or
| L1 and I11 of these rules co-processing, etc. | B i
[ i&:haduleg I, serial no 5.1 Used or | Oil & Grease mixed with bagasse | .08 KL per yearseuson
| | spent oil 5.7 Wastes or residues | and burn in the boiler
I..'l:,I'II:T‘Ei.'Iﬂ'I.E il
The authorization shall be valid for a period of 26/07/2023 from the date of issic of this letter

The authorization is subject to the following general and specific conditions (please specify
any conditions that need te be imposed over und above general conditions, it any) .

b

A General Conditions of Authorization -

., The authorised person shall comply with the provisions of the Environment (Protection Act,
| 386, and the rules made there under .
The authorisation or its rencwal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .
The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4,  Any unauthorized change in persennel, equipment or working conditions as mentioned i the
application by the person authorized shall constitute a breach of his authorisafion .

5 The person authorised shall implement Emergency Response Procedure (ERT) for which this
authorisation is being granted considering all site & pecilic possible scenurios sych as spillages,
leakages, fire elc. and their possible impacts und ulse carry out mock deall in this regard at
regular interval of time.,

. The person guthorised shall comply with the provisions outlined in the Central Pellution
Control Board guidelines on Implementing Liabilities for Environmental Damages due o
Handling and Disposal of Hazardous Waste and penalty .

ot

id



jt is the duty of the authorised person to take prior permission ot the State Pollution Control

7. goard to close down the facility |
g The imported hazardous and other wastes shall be fully insured for transit as well as for any
R gecidental occurrence and its clean-up operation .
g, The re:::n;l-]'d. of consumption and fate of the imported hazardous and other wastes shall be
ma.m[ﬂ.mtd i

10, The hazardous and other waste which gels generated during recycling or reuse or recovery or
pre-processing or ulilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation |

(1. The importer of exporter shall bear the cost of Import or exporl amd miligation of damages 1f
amy

12. - Anapplication for the renewal of an wutherisation shall be made us laid down under these
Rules

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to

ame .
14, Annual retum shall be filed by June 30th for the period ensuring st March of the year

B Specific Conditions of Authorization

1- Industry will follow the various provisions of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

3. The wastes must be safely collected in leak proof containers and shall be duly marked in & manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be
provided with a general label as given in Form & The storage area should be at an isolated spot
the premises and must be fenced, covered and duly marked.

3- The autharised person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due te activities for which authorisation has been requested.
Comprehensive safety measures must he followed in handling of wastes and the staff must be
properly fraimed.

4- It is brought to your notice that as per the order dated 14.1 1 2003 passed by the Hoo'ble Supreme
Court in W.P. (¢) 657 of 1995, no industry covered under Hazardous Waste {Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall

not be allowed to operate. Hence in case you fail to apply for arthorisation before its expiry or fails
te comply with conditions of the earlier authorisation issued to vou, closure order shall be issued
against your industry without any further natice.

5~ The applicant must file returns on preseribed Form 4 slong with a compliance report of this leter,
You should alse muintain records on Form-3 and present it 1o Board's inspecting officials,

6- In case of occurrence of an accident, complete details on Form-1 [ must be sent Lo LLP. Pollution
Control Board at the earliest along with details of mitigative and remexial measures taken,

7Tt is also the mandatory duty of the occupier of industry as well as operator ol a facility to develop
suitable waste treatment and disposal facility and the design of the facility must be approved by the
Board. Details along with the project report must be sent in this regard within fifiecn days of receipt
of this letter, otherwise the industry shall become member of a common TSDF and the industry

shall start sending the Hazardous waste already stored along with the Hazardous waste generated at
present at this TSDEF. The proof of valid membership of TSDF along with proof of disposal of



agardos w,-_,,.gtg to TSDF shall be sent to U.P. Pollution Control Board within three months,
: quthorised person shall not receive, collect, or store any hazardous waste from any
% umu;i.sed occupier o generator ﬂf_'hazarduus wastes. [n case any hazardous wastes 15 sold 1o any
ﬁthﬂ peprocessing umil it 11_“’5" be E’?“*’F‘d that such unit is fully complying with environmental
quirements and has a valid authonsation of the Board.
i o case any hazardous wastes shall be disposed off on land, in any drain or stream, All
spillages of hazardous chemicals, used containers of hazardous chemicals such as Nammable,
osive, explosive and toxic nature must be safely collected and stored. Non-compalible wastey
qust be suitably and safely handled.
10~ Proposal re parding waste minimization and reuse of wastes must be sent. Details of any

cecovery/ reuse system must be senl within two months.
[1- It is within the powers and functions of the U.P. Pollution Control Board to suspend’ cancel the

quthorization issued under the Rule- 6(2) of The Hazardous and Other Wastes {Management and

Transboundary Movement) Rules, 2016,
17. The stored waste shall not be taken out of the storage area except wit

the State Pollution Control Board in this regard.
13- You are directed to display online data outside the main factory gate with regards to quantity and
nature of hazardous chemicals being handled in the plant including waste waler and air emissions
and solid hazardous waste generated within the factory premises. Necessary compliance should be

sent within fifteen days of receipt of this letter.
14- It is the mandatory duty of the authorised person to comply with the guideline for transportation

of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management

and Transhoundary Movement) Rules, 2016. A guideline in this regard has been issued by Central

Pollution Control Board from time to time,
15 You are directed to provide the complete details regarding the quantity ol hazardou

stored in the factory premises within a month,
I6- You are directed to provide all hazardous waste generated in the factory to any TSDF operating
the compliance report to the ULP. Pollution

irt the state for the treatment and disposal and send
Control Board at the earliest.

17- Status report of hazardous waste stored in prem
plan for permanent safe disposal of hazardous waste shall be submitted
18- Ground water monitoring report of premises shall be submitted within ane m

h the written permission of

§ wiste

ses available storage capacity and future action
within one month,
onth.

gty e
FARHS“‘""”““" ( Authorized Signatory )

NATH ‘iosr s

UTTAR PRADESH POLLUTION CONTROL BOARD

ar, U.P.Pollution Control Board, Regional Office, U.P Pollution
PARAS s

[ JOILEAET

N-'!"TH L i HIy R
CEOEE, VT Circle

Copy to: To the Regional Offic
Contral Board, Muzaffarnagar for information and necessary action .
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. Minlstry of Water Rezources,
NOE No: - COWAINGC INUFORIGHN 81367 Ureer Developament & Ganga Rejuvenstian

Reglonal Direcior

| pata-- (1 JUy 2018
Py
ke Upper Doap Sugar Mz

IFrop Bir Bradi Lat Enlespineas Lid.)
Brach & Cesiney Snamii,

Litd Fradesh - 247776

Sul: - NOC for ground watar withdrawal o Me Uppar Doab Sugar Mills (Frop
Sir Shadi Lal Enterprises L1d.) in respect of their existing Sugar manufacturing
unit located at Town Shamil (NPP), Biock & District Shamll, Ultar Pradash -
reg.

Refer e your application for granl of NOG far grourd waler withdrawal dated
23302017 Based on recommendalions of the Regional Director, Central Graund
Aaer Board, Morhern Region, Lucknow wide ihesr recommandalons dated
2641/2016 and further deliberalions on the sublecl the RNOC of Cemral Ground
veater Adlnority is hereby accorded to Mis Upper Cosh Sugar Mills (Prop. Sir
Shadi Lal Enterprises Ltd) in respeci of their existing Sugar imanufaciuring
it located @t Town Shamli (WPP), Black & District Shamii, Uttar Pradesh. Tra
00w valid frorn 1THEGMME e 15057020 and s subgect to the lolcwing

cordhans i

1 T it may abstad 1,600 cu.miday (end nat excending 3,25,000 cu.miyear) of
groand water through five [3) gxlgting twbe wels anty, Mo addilioRal ground walar
eretraction siructures shall te eonstructed for this purpode without prior approval of
e COA
5 g tne wells shall be biced with digital waler melar by Iha fim at iz cwn oosl ano
pruetfly Oround weter absiraciion data shall b recoedad in & log book. Complianca
6 ths conotoe shall b reportad valnin e month fram (e dale of ssues of e
1% 1R
2 Imn's Wppar Doab Bugar Mills {Prop Sir Shadi Lal Emaerprises Lid., n
consudlanon with the Regonal Direclar, Central Geound Water Board, Morihen
Hegizn Lucknow shatl implernant giound weler recharge MEasUres allaasf 1o the
wre ol 811,890 cumlyaar s propoged, [oe m.-;n_-lenu.ruj fhe gooungd water
respwiies of s args wilkun six ranbe irom ihe dale of [ssus 4:1r {Fus bagbes Firrm 3nall
also undertake pefiodic manlenance od recharge slruttures al ils own cosl.
4 The pholographs of the resherge slructures afler e:nrpplelmn ol construchion of 1he
same shall be furnished imirnadiataly 1o the Regional Director, Cenlral Gaound Watar
Roard Northarn Region. Lchriow for werificalzn and undes Intimation 1o this aifiee

] SR

T 151, Janvisigar HOuss, Margingh Road, New Delhl-110017
Phinu - 17) 24383561 Fax TEIRANG1, FHIEGTAY
ibrsiba; ww,CJWE NOC. OV

gm-ﬂ?ﬂﬂﬂh-'ﬁmqllﬂﬂ

cONSEAVE WATER - SAVF LIFE

I ——




O L THR | T T AT N T e
: T s anlict bwn (2) abkerdalion we £
suibable locawons and inslall digial waner lovel ree ardor s |,;|.;I:,L::p:;,ﬂ:]:;[:;:;wqr b
leven mciitoang meonswlaton willh ha Regonal Docter, Contal LT l::::
Board. Noithern Region, Locknow. The fim shall mslal ledurmaliy systam on e of
e pezemelers and shall shae the usor 1D & passwurd with (ha Ragonal Dvestor
Mewitwern BKegion, Lucknpw
¢ The ground water gualily s5all e inonegred once In o yaar duting pre- mansoon
[RESRETRIN |

The gcund waler ssoidonng dals m respact of S Mo, 2, 5 & B shall be sutmited
Lo the Regional Duectan Cenleal rounsd Water Boad, Morihern Region Luckngs an
Ieyndidl Dasis 81 eas] onee 1n J year

i L Pl R el eyt il reuLD L wWashe W bller adeguan
Lodtimgnt

Wene o baselh ooporh o respec ol S Mo 7 to @ shall e subridted to COEWR wilhin
CHE v Pl

o Trie NOC s hable 1o be candelied o case of non-compliance of any of ihe
sordmons as mentionedin S Mo 110 8

"1 Tois MO Is subpect o prevailing CanraliStale Government rulesiaws or Cout
aroers reated to construchion of lube weliground water wilhdrawalfesnsifuston of
echaige of consenvalion sbucluefdischarge of eflluents or any such matter 25
apiicabie

L The i shall report ssil compliance onlice in the websile {(www cgwd-
ngs 32w e within ona year from the date of issue of this NOC,

% This NOC does nol absolve the applicanl / proponent of this obligsbon .
reguirement to oblain olher statutery and adminfstratlive clearances from athir
statstory @nd administrative aulionties 20y

2 The NOC does not imply thal other statulory ! administrative dearances shail oe

o ' T
ik o S R e 1 g sennorod aiinmined Daih wiliediilid s o o mwitare—s

I project on merits and be taking decisions independenily of 1he NOC.

bhs?

Regional Direktor

Cugy e

Trie Member Seeiclary. Uiter Pradesh Poliwtion Cordrey Baard. PICUF
Brawan, Third Fioor, B-Block, Viohul Khand, Gomb Nagar Lucknow UL
Pradest with a reguest to ensure that he conditions mentioned In the
NOC are compliod By the finn In censultation with the Disincl

Mayistrate, District Shamii, Uitar Pradesh.

¢ The Dstnet Magistrale, Distngl Shanw, Uliar Pradesh far necessasy action

* T Hegenal Director Contral Geound Water Boad, Morthen Regon
Lol Thig Rau raldeae s b yoof commandation dated 2604018

4 Guard Fre 200819

Rugional Directar
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UPPER DOAB SUGAR MILLS

BTl asan chamive st o

Date: 04.02 2020

Ta,
Replonal Director

Central Greund Water Board

Morthern Region, BlujalBhawan,

Sector - B, jitapur Road Yojana

Lucknow - 226021 (UF)

Subject: Renewal of HOC for grownd water withdrawal to *Upper Deab Sugar Mills® [Frop, Sir Shadl

Lal Enterprises Ltd}, Tehsil & District- Shamli, UP

&,
The project as above was accorded ROC for ground water withdrawals from CGWA, New Dethl, vide
file po. 21-4 71460,/ UF/INDF2017-1122, and NOC Mo, CEWA/NDL/ ND/ORIG 201873637 Dated 01

[ene 2008,
Theself-compliance has been submitted on online portal, the copy of the same along with necessary

enclosures Is enclosed for your kind perusal,

1. Online rencs |
2. Transaction Receipt of fis. SO0 through bharatkosh o {;{Iﬂ_
3. CEWEB NOC ul T :

4, Compliance repor =1 ;511 430
5 UPPCH Consent to Operate of Alr and Water gt FD 3 l__ﬁ !

& Water meter dira and photographs [Amiexure -1) , o L : L
7 Recharge Report (Annexure - 2} ot ¥ i bt

8 Piezometric data with their photographs {Annexure -3) fanc e

9. Water Qualily monitoring data (Annexure 4] '.'".T: o 30,

| Self Compliance [Annexure - 5]
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_ Irsistry of Jal Shakti

Department of Water Resources, River Devalopmeni and Ganga Rejuvenati
Ceniral Ground Water Autharity (CGWA) o

&
: pplication for lssue of NOC 1o Abslract Ground Water (MOCAP)
W'wkl__,l"'ﬂ“" Thoma: DBSA2025 10 00 11 I, WP Blceome: 123 100 230 oER

T I i i

mabne Yo
FiNmaing s A
Pogw Appdey o
L@ Ligr Dialais
o ml I
o PR aa Fiphinlun Sl Buoomi dy, Yoow Apsbidas Dabad nos
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ol ey alEa LT
AP e
Subenimad Dale: 0200
Fng S
K| o d Wi Fgelramose 18000
Piease ne pour ppicakon numbar o fubes refienc.
|
‘o o Py ko Fuil bawn subniied 1o offce
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Govem ment of India
Misitatry of Jal Shakil

Depariment ol Walar Resources, Rlwet Dovalapman

N Ganga Rajuvanstion
Canlisl Ground Wai r i i
Applications lor lssue ol NOG 'Iutﬁ.r;'i:':ﬁl” "Eﬂmﬂ

ter [NOCAP)

Application for Renew of NOC Issued to Exleting Industrlal Projocts Abstracting GroundWater

Applbed For Ranawal @ 1at
1. Gasieral infoomation,
Wator Quatity

Applcaton Type Category! Tyoe of Spplication:

Hame of Indusltey:

(Application For Renawal of NOGC)
Application Humber ; 21-4480/UPINDNZ0TT

Frash Walss
Sugee

BTG UPPER DOAR SUGAR MILLS (PROP SIR SHADY

‘AL EHTERPRISES LTO

[§ Location Dotails of the Induairial Usil- (Atiach Sito Plan and Gorlifiod Revenus Skateh) {5)
UPPER DOAB SUGAR MILLS (PROP.SIR SHADI LAL

Address Lifie 1!

Adgress Line 2
Lddress Lina 3
Sisla:

Frea Type &
firga Ty pa Catogofy

i} Commmuaication Address

Eddress Ling 1;

Address Line
Address Line 3:
Slate:

Cuvdricn;
Sub-Destrict:

Funcoda,

Phone Number with Area Code:

Motiie Humbaer:
Fax RHuanber:
E-lall:

" \TTAR PRADESH
| -

EMTEMARRISES LTD)
TEHSIL AND TISTRICT - SHAMLL ¥

247176

SHAMLI
SHAMLI
Sharrli [MPF)

haipen- P2
‘Cer Explolled

WIS UPPER DOAB SUGAR MILLS, (PROP STR
SHADI LAL ENTERPRISES LTD}

TEHSIL AND DISTRICT SHAaMLL UP
PIN CODE 247776+

UTTAR PRADESH

SHAMLI

SHAMLI

247776

910867 BI2056

he{gsiranadiinl cam

Datalls of Existing NOC isneed by COWA (encliee copy)

poois Laole He!
Dl Gl e LmreE
yailidity [Staetf:

DRV U307 PR 5‘51';‘_

* CUNVAHOCAMNDN O N0 BE3E7
TSR
1Trre 08




:Iu'._mimmr:ui ol lndin
st mistry & Jal Shak|
[ WET;;.‘H_:.;::?ET“, Tll:;m Dovilopment snd Gunga Reju i
M I s Waler A uthas psetatd
Belications Wr Issue of WOE tn ILIJHM-::EEEEE;.I'r:LIriHGEAF:I-

ﬂppriﬂ'!ﬁﬁll for Renow of NOC 153ue
o to Existing nd
(Application For I'Eur.u :: Frtllafl :g:gf:ts Abstracting GroundWater

Application Number : 21-4/1480/UPANDI2017

Applied For Renowal @ 131
Walidity (Cnd): TBAGL2020
L [

Reason [oF not applysisg Tor renawal bl
Validity [Atlach .l.fﬁd?i‘:ﬁ:l: o DIPIW aERaR

{vi} Purpose of Rencwal Application: Exsmting Graund Waler

3 Delails of Water Reguirement [Fresh and Rocyelod Wailer U ;
iPisase Enclose Wader Flaw Chan of Activisas mnd H.ﬂ.-?it:;;éﬂ?wu\'{imm i} gazr Blage) (5)

(il Tolal Water Reguirement (aéb+e+d) [m3idoy |

: Existing Additional Total
wWater Requirement Details [Fresh Water) {m23iday |
g} Growid Water Requirement [mdiday]: 1630 00 o 60 1600 60
£ 00 000 o.00

6} Surace Waier Availalila
[Canal, River, Ponds elc.] (mdidoy]: )
‘0.00 0.00

jc) Water Supply lrom Any Agency (m3dayl: 200
0.0o 1600.00

Total Fresh Water Requirement 150000
{asb+cHm¥day]. _ -
A0.00 : 0.0 GE0.00

(€] Recyeled Water Usage [indiday]:
Tiotal Water Reguirement | Z260.00 C.0o 2230.00
[astrerdjimEday)
[ii] Breakup of Weler Requirement and Usage: ] - _
Activily Existing Addifional | Todal Ho. of Annual
Reguirement  Roguiremant Raguirgment  Oporational Duys Requiremeant
im3iday) (mindayy 1!_113![!!3;!']- _ ln aYear . {myear)
[rduslrial A ciivily JE80.00 .00 1540.00 160 :!IDI-IDI:I.DE.
Rosidential / 200 0 Gog 200.00 e T3400.00
Dosneslic s
Gresnbell 100 QO 0.00 100,50 35 3E500.00
Develogiment
JE nivlgerumir il ,
Mainlenance
Other Lz 300 00 (IR Jop0o 0 000
Grand Totil ZuE0 U0 oD 2730.00 411500.00
fiii) Details of Wates Avaiatality from ETR T STF fur Rucyclo / Reouse usafe:
Exigting Auditione - Tutal
(mdiday} He. Of {mityons] (mMiday) Mo OF (mAyear) (miday] {m3year)
Doys Dayu
700.00 126000.00

Effluwent | (L oo ol 180 126000 Ol
generated and :
:r::::l:;_f:rgnlﬂ SE00d 180 12240000 6000 12240000
Efijuent [ Seworagt
M ﬁ?—t.f:\i?_. Page 2 of &
A . " .

for weae:
CAAN 020 D30T PM



'll.illuvumlr-uul ol [ndis
5 i nisdry ol Jal Shagg
opartment of Water Rssones, Blver Buvalopment sne &
o Cemirel Grond Waler Authorlby If.‘.mllﬁjm'" i
ationg for Issue of NOG to Absirael Srpund Walwr [HOCAP)

Application Tor Renew of NOC Issuod lu E
xlathng ndusirial p
1_A|'.I|'.|IIE:I-I|m| P Pl I".I:vl.',rlﬂ]“u Abatracting GroundWatar

Application Humber @ 21- 41460 UPANDNGDY

Applted For Rengwal = 151

I L} ] i
s i ool o goo  0m
irealment:
. (i) Mvalabany trested eMbiront urage © Telal quantity sama 48 2 11d) and 211 (] abave
| Exsaliag Addithanal Total U #
. (miicay) avalisbliky Availability
(miiday) (miday)
Indastrial Ackivity { Commercizl Use 280,104 0.00 iB0.00
Domestic | Residennal Use .00 0.00 £.00
Greenbelt dewelopment | Enviormend 100.00! aod 100,00
mamniErEnce
Diber Use - Flushing Req 200.00 0.00 000
Todad E80 00 060 #8000
3 ja) Growndwate? Abstraclion Siructhure- Exisling:
Hamiber of Exmung Structures: 5
. Typeof Og Depth Discha Opardfia  Mode Horso Whather  Whalber Permisslon
s ::::n-- JH-I:EJ (%) -!I':ZII:.IHD-\T] n:': Hours  of Fowar Fibzd Roghbead
Hame | Tour / Vi boer [Cayyl  LIW o with with CEWA I a0
ol Hamaeler Lowal Days Hars Pump Watar Diglalls Tharea!
Conslreclion  [mm] {Matnrs {raar} Ma
Bolaw
Erownd
Lewal]
i r 5 T8 [EREY whoh A ) 180 Sulemar 3000 Yes g DT N -
! Iﬁiﬂ- o ginla COWANOCMIND
Pumg i RGO B3ET
1 5001 TE 800 55 06'8 F 180 | Subener 20,00 Yes Wik § MOIG Mo -
% Do W aibla ; COWANOCANDID
' Purmp REZ01E3637
sewell ! 3500176 f.650 EOLGO M/ 1B0  Suomar 30,00 Yes Yo f HOC B -
¥ e slle COWANOCINDIO
z 'Pump ; . RKGZ0IEENT
HF B 75,00 B8y 180 Bubimer 30,00 Yes W § NOC Mo -
4 Tusewai! 25001352 B xitie COWANDCINDID
! Fump ReKG/0 1 873537
; g0 110008/ 1BD Submar §0.00 Yes Yas  HOC Mo -
§ Towewst! 23000263 sibla CEWANDCANDVD
RIGA201 8T

ik
20 Punp

|b]. Groundwater ALsuractiun Siruglure: Additiuial

Eurmileer of Addilipnal SITuciures:

L0320 04,04 FM
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Minl

Governmonl el Indla
al Jal Skl

" pepartment ol Waler Resources, Rivae Cavolepmend and G
Cernlral Grouml Waier Authosdy ﬂﬂm'ulﬁ-]'nu. nlf‘l-l“‘ﬂlu""'
Appiicallons for lseae of UG to Abstract Geound W oler (NGGAP)

,,Fpﬂ:am:n for Renow of HOC

ation Munbee | 21 AftAEmUPANDIET]

l,pplil:
N!PH“' For Ronewal | 151
sMo.  Tyee ol Deplh Dagth  Dapclarge (el
Ejrutture FLELIET 13 mdidaurl  nal
Kame | Toad i Wiala Huurm
- Ciamatai Lowel {Dayh!
Conbeahion Lhimy Pl Bl lraye
halow | Far)
G
Lewaly A
¢ HOG

& (sl Gompliance ba the Condition prescribed @ th

Sha Conditions given in NOT

1 Ama Speciic Piaciatian Yes
Barpisss Waier Brhodd Caniishion Va5
Crorusater Qualey METISRG - Pig es
g an AN P8 MENEIIN

4 Magerance B uchange FUruChaes Yes

5 Homber ol PEomis 8 ced MOC ad Y&
Wit Lo Facsm

§ ke of Tubrwes Beeowalns g per Vel
WO

+ Pt flued win ANLIS with Wis
T I 3 P WO

§ Cugrium gl Graunuwaled w5 per pOC Yo

B Recheige [hroiugh ponds TE%

in  Fgcycle and reusl of wealer fied

! 41 R end AR plraschansh ks nbed s

12 gybmigmen of Comphancu reped Il Yus
Regon

13 \Waear c.muurﬂll:ﬂ'l rEpETE Yirs

j&  WWpier SerLily Pran of wiBagh (1]

15 el mandgned EEud ira ghant s
priamisEn

16 els fimsl wdFy aktir mter Brd A% L[5
Fuomd

DGAD 20T G 07 P

odd

of
Lil
Hame

Issued i Exlsling lndustrial Projects Abstraciing Graundyator
[Applicatiog For Renawal of NOC)

ST lﬂ'l:l:lhlhr whethat
Powar finled Peminakan
ol with mﬂh:"ﬂ

iabar
daa eyl COWA I
e
Dptuile
Tharac!

Campliance Genditlons
Applicabie

Siatus of Compliance

Yos
4250 plants has peen planted By
19in localiy

industry i 2018
and mivecipaily under Trea Planiabon
Dicheay by Slada Geammeril

g

Testing cane through HAEL approved
laboralary

Hslural Racharge :

a5

T phenvation wells (piszamelars) af
gLikabie ecalons inslalied

and fifted wih msanicing 5yslem

0a

T chsurvatian walls (pezomelers) &
suiable locations ing

end ftted with mpoebaring Sy e
1E00.00 (riiday) o 325000.00
[mfyear)

Watural Recharge Inieasgh pond

Company & using waste walel
tecycing sdequalely 83 Proposnd
patural Rechalge in poed.

The self compkanco i submilled o4
dabg 16.05 2014

Twa cbisarvalion wels (plazomelsn) o

guilabia locatans i prenises are
i infad and filed Wil manianog

yysbam i
Al tha live tubm well are fillid wilh
wabar mater and (her moniodng is

basig coricd ol &l PRgURs Ity i



» ™
{5

Government af lndia

Ringstry of
Duparimont af Water Rosources, Rivar EIJ-:LfIh-uT:hﬂl']*nl amd

B Contral Grownd Waler s ubhor Ganga Rejuvanation
' Applications for lssue of HOC 1a Absirgst gﬂﬂim HOGAR)

application for Ranew of NOC Issued to Existing Industrlal P
G Lo fojacls Abstra
(Application For Rewewal of H:Dl.’il] g Gos e
Application Mumber | 21-414E0M0PINDI201 7

applied For Ronewal © 1st
{b]. Complesnce Lo the Combilmn prosceibud w the BOG - Other
ko Canditions goven in MOG Blatus of CompEance

Pt vt 2zmpoinon of QEWA NGS5 stinchied wilh mpphcsticn alann mEha
WS B AT TUlE b i 5

r  Grogndeater Avadateiity (Pleoso Enclosa a Comprehenslve Repadd | Boir an Sroun .
! ! trwvator Condition
Growndwater Juality i and Around the Atea) Appheable to Industries Sorsuming Greater Than 600 mYiday and |
o haveng b Land area of Groater Than 2 Ha. [§)
Reppon niazad

& Details of Rainwator Harvesting arsl Anicial fiecharge Muasures for Groundwaier Rechargs in tha Asea, 1 tha
Firm has Propossd 19 take up H-lllll'l'l'itﬂ.l' Hugwasting and Recharge oulside the industrial Wni Framizas, en
provide NOC fram the Concorm Suthority | Agency where lhe Hareesfing Measures are Proposed, if Already
pnplemeried, details may be furnished, {Allach Report an Comprahonslve & Feasibls Rainwaler Harvasting |
Recharge Prapesall.- [5)

Haiual rucharge thrsisgh pond is abtached wih applitslion
[NDUSTRIAL USE- Sell Declaration

F ety corily (hat the data and sitrnado Jurnisied abave arelron 1o Bhe bes of my knesiedgs end beliel and | am
swile i £ ary pant af the dats { informalion sfansited s found 1o be false or misleading & any slage. e applicalion wil
po MeeSiED sannght

| mefeay deciars natall the mandagey documenals preid Il in the apsicolion fonm have Dean uplonded and no Blank
srglaant socumants Rove neen iploadod | ar Bls pe mmat sy Ak weon submission fupicading of documank will
Wwad 1o recnan of My SRRAGERNI wEhoal iy ot

il 815 £Ery thal r S 1A 1D gEoUnE Wil wilhdneal cortaminaban is perding sgaindt the indusiryl prejecy un 25
crdate Aty sushcoas |od againat ihe compary! projacli el i reapect of ground wale? wiindriall contaminglion durng

ir prrddpngy ol 0 Dpaieation sl b |.'|',"n;|:||_'|:|_-::,l begught b the npuce ol COA
| nagly urdiniake Bl o case Afly e el compensalicn pamily @& inposed on the fem by ony salulacy o
shiall cornply wih thie deeision of such aulhonl;
1 Agalication profoema is Selbi#cl 1 modiisd i rum i e e
5 Applaan & suomied wilnie uiseelisils Mg fogaa-noe i 1o fdowing alfice.
Regional Duector Contial Ground Walkr Board Rerhom Region, Bhujal Bhavan, Sectar-B. Siupur Road Yogna, Ram
Ram Bank Chaursha, LUCKNOW,UTTAR PRADESH, 226121
3 Incomplale uppedatal worll i BUTIUBEIRY FREthed.
Seanned copy of las! page of apglication wilh signature and sl should be atioshed at prosribed place before
suhmissien of application,
i Fog of Mg 50000 (Fupoes Five Higrhid Ciiiky) subsmimad through NOR TAR HECELPT PORTAL

i [ Prouessing ’ .
mﬁu:ﬂman.uwuﬂ shot b QUL BHONG WD MU copy Gl uppdicalion

Procassing F“.'-I
Brgral Kosh Teanaadiomn e e e L
Raf M-

Blharal Mash Transal

Cuale - : )
Walg:- Tise Progessing Fas 3 Hon-Refundatle. Apglicant e heuld ensuro and Check Eligibdiity of Subimisslon of Application

' ments belars Submitting Ouling Appficatlon. s e
ant Reguired Dot 5 i gy |
[ 12000 D30T PM i‘ dv : Page 5of8

ien DEI0VZHED

= d.il.




:rlujul!nm-nr ul india
Deparunont of Waker Reso izl it driyanh
| bl Eﬂ’-fﬁ” Dewebapmant ani Gangs Befuvanatlon
Aopcatons ater A uthoslty (COWA)
] rssus of MOC to Abskact Groun Walar [HOCAP)

Applicalion for Renew of NOC lssued to Exlsting Industrlal Projects Abatracting GroundWaiar
(Application For Renewal of NOG)

j,wl]ﬂlﬁﬂﬂ Mumiser : 2 1=-L14500UPANDIZOTT

Applied For Renewal © 151

5 pped copy of appechian segqueed Ha

arached Files:
| 1) S0 Plan : {Refer. 1 (i)
1
] e Afiachimsdl Found”
2}, Cenificd Rewenua Skotch ; (Riefer: 1 (ii])

| M Anachment Faung?
|
| 3). Rezson lod Mot Applyasg tor Ranewal bolare Expidng NOC @ (Roles 1 (v
o Azachmen] Found'
&), Episting NOG : (Refer; 1 (VEL
Fils Mairia

K5.No Aitachment Hane -
§ 1 CiOVE NOC Esdgling BI0Sean 5337 pdl

£]. Enclose Flaw Charl of Actvily and Requirement of Watsr: [Refar; 2|
o Astachrmant Found!
E). Groundwater Awailabilty Repor @ (Ralor: 4) ;
M Alachmen Faund! !
7). Datails of Raimwator Harvesing J Artificial Plachirge Moatued © (Refer 5)
fio Aflachment Fours'
§). Autherization |
Mo Abacfman] Found® ¥
), Extra Alkschment |
ko Ahazhmers Foung?
10). Compéiancd 10 pha Condition prescrbud hn the KOG
Adlachiments

Conditicrs given in ROC
5 Mo,  Altechmant Hams Flia Hama
1 Phwdabion Deall THEE PLANTATIOMN. pdl

SHp.

3 Araa Specilc Plenianon
pe Wasar Benool Sanllalion Mo Allactunen| Faund!

" 7 Domes
' 7 Groundwsler guaily rgndonng - Pra i Groundwaler quaity  TEST CERT Ground Watar pdl
e ssapn and Pasl mordsdan R T | )
4 Mainignance df cecharge siruciures 1 salural Recharge  Wolwal Rechargs repod po
repu

OS5 03a R0 03 00 P




EEI';HMW“! af IHI'JI
; Minig) .
Deganiment of Walef Resaursoy, T Jal Shaky
Central Ground iy,
Applicativas for Isagp ol NOe :::'T'

»d

Autherity (Eawa)
betract Ground Watar (NOCAP)

spplication tor Renow of NOC Issued 14 Existing Industrial
(Application Fer Ranawal

Mpﬁ:lﬂﬂn WNumbor . 21-41480/UPINDIZ01T

Projacis Abstracting GroundWatar
of NOE)

jed For Renewal ; 15t

& Mumber of Pizometers as par NGO i
mnd Water Leval Record

Apel
Piazamelria dola and Piezomelens Dots and

phel photo_somprassod pdi
6 Mumber of Tubewels Borewalos as I Borrand pholo ana  Waler inelar dala and
par WCC dak phabo,_compressad pdl
1 Poomelar fled eaih AWLRE wilh 1 Pezomotar dala i Plezomatenc Dals and
Irlemeiny as per MO phots i pholo_comprassed. gdf
Quanbum of Groyndwalar as pey MOC i GOV MO INDScan 3037 pdd
Recharge Irough ponds ! Mabural Rechargas  Matura! Recharge repor pdf
{ougn pand
11 Recycle and rRuse of walgr Mo Allachneanl Found
11 RH aoa AR streciures implemenleg Mo Allithmant Fournd!

3 Py

12 MHWEMEHE{HT1E 1

the Regon
WiEier CONSen BN Measyures

Yiater Secunily Plan of vilages

Watl monitneed around fha phang
premisas

yails {ited with wales meter and fs
Facoeo

Soif Complance SeliComphance. pdl

Mo Altacrmend Found!
Mo &itachmerd Foung|
Bt B LaENAers Foundl

Walar meder dala and
phato_compressad pdf

1 Watis mater dats

11 Compéance to the Conditlon prescribad in the HGE {:umr

Stia. Canditions givan in NOG _ AMochments _
S.Ma,  Aftachment Name Flle Mama :
1 Pt wise compliance of COWANDG 1 Furulwi?se . 03 Complance Report pdl
i Al corgphans
13}, Bheral Wﬂﬁﬂﬂw. "
EHp Atachmond Nams ) - File l:_-lam:l )
1 Bharsd Kosh Regspt TransactionRecelpl (Upper Doab),pdf
131 Application with Signature and Eeall .
% Na Altzcianent Name Flie Hama
1 Aglcatan witn Signature and Sesl WOC Appl pdl
| DA
m
aq"'_t /""'_'\ - !
f; £
Y I
i/
T
OB 2020 03 0T PR Page Tcd B



Lo rmanent of Indin
. Minribry ol Jab Shakil
4 Ueppartnmand b Walis Besonious, Miver Desakagmen apd Ganga Rejuyensiion
Cembral Gousinal Wl fualhiar iy |LGWA)
Applications fon lssae of MIEE 1 Abetiac! Groemd Watse (NOCAF)

glication for Renew of NOC Issued tn Existing Industrial Projects Abstracting GroundWater
a3 |Apphcativn Fur Ranewal of NOG)

grnber - 21-4i1460UPIIRDZ01:
I-!i'|.|l-v:-‘|.1nﬂﬂ plll |II
p-F"“d IR —
¢ Renewal & 181 o
: Fq' LRt tame & Sipnatue of the applicant
- n:\ ks (with ffcial weal)
Plate Swlo T

p,“u.:imnd Wset - shuimgh
submilied By Usar - shamigh
Submission Ddle - (LR

+ 4 cane sEgmid Gy any afinoced signatary, 10e d
Si; I--—r—d e S e S—

QG030 00T PM Page B ol B



| 6$'62:20 DZ0Z-E0-90 -UQ paiuld
uolledijuayine jo asodind ayj Joj paiinbal s

|

| aumieuds |eaisAyd ou 2cu3ay ‘31d13334 ojuoaa]e pajeiauad walshs e 5] 51yl -aawie)asig
NOILIVHLX3 431V ONMNOYD 40 J0N TVMWMINTH HO4 334 DNISS3204dd
NOILDVY1X3 43L¥VM ONNOYD 40 DON TVAINTd 404 334 ONISSID0Hd

40 1UNO22E 3yl Ul JuswAed aulup paseq 19ulalu|

ST1¥0000ZE0S0

| 48nouyy “TAUD PSIPUNH SA) 005 UNT 40 Wns ouy NdZZZ 02029 T8N D31e
WOl paniaday

|
‘ON‘jJay uonoesuel] yiim YHHSIA T g HIN

. 9VIr0000CE090 "ON'42Y UOildesSuUEBs]

| INJLZ:Z 0Z0T 9 ‘e :paleg
_
1d13234

B304 Jd1alay BIpUT O Juawlis a0

:_.bnm.p_m@u_.um._ﬁ:n_ P4




APPLICATION FOR RENEWAL OF
OF WELL FOR ANY COMMERGIAL

F Ministry of mah.-.m

Mamami Gang

Rsgesiratin Form

||l|"|11._1f~ ply e

- Government of Utia Pradesh

Form B (B)
[Son rule 14(1)]

NO-OBJECTION CERTIFI
OR INDUSTRIAL OR INF

HPravasde -1

GROUND WATEH DEFAHTMENT

CATE FOR SINKING
RASTRUCTURAL oRr

BULK Uﬁﬁg IN HDTIFED %HR HDH NOTIFIED AHEA

WIS 1041} wu%a‘ ha I.H'!nr Pmﬁd ta annngnrnm!

tails
e o
Type of ApgsheLani
YT T T

Anpacatian Dabe
A e

Murw of The Aopscant
T T T

Moddie b

ShgA FaT

Dt o Birth

iwharaky
-

Eadhaer Card Wombe

House W Fisl Mo Building No.
e Aoy AonE He

Coty TownFoxl OHfice
TR AT

Disirict
T

Oeiignation
ir]

Company Addrean
Wt T

Dahlla &l E;%ﬂﬂ

Deatrieh

R

Fiol Mo fhasra Mo,
e HemrE

Ward WoHalding Ma,
AT¢ YemwifEEn g

E-nhaﬂ'ndFm‘Cnﬂ'u:my

RAJAHIKANTA, MEsHRA
LB5TRNZ0SE

2103195

Iredean

4215-D0M 5013

URFFER DOAR SUGAR MILLS,
SHARIL|

SHAML|
SHAML|
Gardiral Managar

Tengad and Distics- Shari, (P

Shasri

Tehall and Disifel- Shank UP

Tehsd anad Distnics- Shamii, UP

zuwmﬂ

Apptcalion Mumbser
WA

25021

Emall i,

Sitm and

Cnndiar

Figr

10 a5 Addruss Proof

T s e

Uplasded Aadhaar Card
T HTHTT s

Lecalipivilage

Have
T

Pin Code
e iy

Comparg Hama
sl am

Authorizatlon Latar
u [ |

Black
wim

Huul:lpullquhll.mlp.ll
Carparallon

*rre afts s ey

Uploedad Leng Detajls
et fv ot vy oy e

Riguhlmn Act, 1019]
10 (1) T 11 1))

SHWLIGI TRINDCOS

heifdrehadlal com

[ LETE

Aadhaar Card

Doenlaac

Umar Pragest

24TFTg

Uppst Dosb Sugar Milis

Thewienidngd

SHANILI

Mo

Dovenioan



™

!

LA

LICATION FOR RENEWAL OF N
ok ELL FOR ANY COMMERCIAL OR IN

BULK US%; IN f'-ulli:llT'lFlg_IZE__léﬁ

Uiz 1541) “E%'IT1 ) of h-n 'I.hllar Fr hh Gmuud

oF W

jcant’'s Details
%iﬂﬂﬂ'ﬂ
Typa of Apphcant
i e

lication Diate
iz B

pame of She Appdican
ATHEE T

[TECHTEEY
e T
Clote ol Birte

Malionality
o

Ladhasr Gand Mumbe

Houss o Flai Mo Somicing Mo,

TET AHTRE HWWTE D

CityTewaFeost Difice
TEREITEE S

Dintrizt
Rl

Desigration
g

Comgany Sddress
FA @ T

elails af Existing Well
fﬂ'ﬁl’#&'ﬂ'ﬂ
Digaricr
g
Flol WoiHRasrs Mo,

e e Fen

Wrd No,[Holding Ne,
oTE wmnTR wan

Mg almtion Fomm

Mirstry af Jal Shakh
Governmenlt of Utlar Pradesh

Form 8 (B}
[Sae rula 14(1]]

Baha¥ ol Firm!Company

RALMIKANTA MIZHREA

SESTHOA0NE

2964

4215007 1-601F

UPPER D:0Al S0GAR MILLS,

SHANLI
SHAMLI

SHAML

Ganea’ Manaper

Tehel snd Ciinct- Shamll, UP

Eharmi

Tahiil and Dialict- Shami, P

Teheil and Dislicl- Srami, Up

lar Mdnlua-mn
. 2014 ﬂ'l-'l']'-_T

Appicalion Nomber
e Eam

2AnE

Emed 10,

it !

Gender

e
ID a5 Address Proof

Pt wwm i améah

Uploaded Asdhaar Sard
HeEtE e T ane T

Loealigvillaga
HEET

Brila
i

Pim Coda
A=z

Compary Mama

il e =0

Asthorlzalicn Lolies
uy

Eloca
il

Municipalliyiviun ipel
Corporation

T iy R

Uploadad Lend Detads

FtE Py o ayfiy e Fven

GROUND WATER DEPARTMENT

(Hamsami Gange & ural Water Supply oot

0-0BJECTION CERTIFICATE FOR SINKING
DUSTRIAL OR INFRASTRUCTURAL OR

_E_L#{%H N%ﬂ AREA

d Regulation Acl, 2019.)
sUTU R IR

SHMLOGZ T FIFGES

hrilisirs hadidal, com

Fdain

Aadhaar Uard

Qgearivad

Wiar Fradesh

HTITE

Uppar Do Sogar khl

[heawrvad

Skl

[21=]

Diapnicad



FTRLL L L MY

Hagtalmlion Fasm

Tutin WelkElnring

Lengih [In
it b}

o (W
=)

Mo

B

JTARaTY

R

o

Uplandar fizoghe | Topoatisel Drsninnn
fﬁ- e 1 50 o
ardle 4
rs of Thp Existing Wall
P g o
pate of ConstrucBonfBInking of 12080674 Tyoe al Wall
Wl Lulugy
wu ot Pt iy L
mischarge of Tube Wall L]
jcum B
sguitm w0 S e iy
Hausing Pipe il Any 1]
ufd whi d
tralmer Delails
‘é‘-ﬁ'ﬁlpﬁ'ﬂ'ﬂ
Materal ol Slrainer PlC Hursiber of Siralnors)
wa ot et w ol wan
EMo.  Streinorinstalled ot what Depth from Slrainer Installad upta whal Depth from
-] Grownd Leval [in Mater} Gaound Lovel {In Meber)
B,y d et vl o eafie xﬂmﬂﬁ!ﬂmﬁmmﬁﬁi
e ) #)
i A0 00
Aaprox. Depth of Wl (In meter] 3500 Whelber Thera e beon Ay
¥ s Hﬂﬁi‘mfﬂ!?ﬁ] Agwarue Report Rogarding
‘Waker Quality of the Wiil?
T T e o + wey
H i wile Frdrd B
raund Water Level (in moter) B
WA ()
Details of Existing Pumping Device Feram ofin gy =7 firen
Typo of Pumg 1o be Ueed Subrsrmilie Puen Capacity In maih
i fiwt G Al oy T W 4T {mdhr
Hiousa Pewar [HP | a0
efd o we dhy
Operatanal Device Eleciric Malar Rate of Enarglzation
wirETe FusTm grl‘tr
Deetails of Utilization of Well
e T
Furpese of the Exleting Waell ircwstia’ Annual Rumning Hours
foriraes qra gy aififur :m‘mm%
Diniby ‘Rl.mnlng_ll-nlml 500 Wihelher Uhe Waker Supplied in
ey i (o o Wiall Aren Through Pips Waies

Supply or Mat?
T 61w gy
g & s A e A

Diamatar I

millimater)
o (i
)

2033



i#pcgetrobon Fram

v
piease Submit Mode of Tha induginy ansuns B oporalinn  Plasss Mention Whobhar iex
] ;,ﬂlrrllﬂfdw""“ ofthi ETP I such g mesnner had 1| Obdained NOC from: Litar
u® enl (For Industries)  eanfing tha sinn
f;j nEd U dords by down Pradesh Pollutlen Camirol
A o7 1 TOT WO WE  anider ke naliBealion issuud Iy Boord far Diacharga of
ﬂﬂ“m MOEFACT vida s GO nn GSM X EflussUWaris Walss or Not
(B} cbsingd 1480 L5206 T TR e B e
Ay g Py s & amfery
TEITR M T S ]
SR wan o are = Ry
e & e
Lpload KOG Dowerinu Langth of Sectian Papa i 6.0
,;.-:n'd:ﬂ' THINTE AWHTE Hﬁ' m,::” b
Tt urgn W ward e
wihezhes Raim Waler Harvesting Mo Ary Othar indormation Which Mo
Struchoe had been Construcied You Would Lika 1o Furmish
within lhs Premizesy
T T W XY g
wa s 7 wuf o v im ¥
v o Famfoy e ooy &9
AHudayil on a Jadicinl alamp pager of Rs, 10 thal mo alarstiond modification of well agalnst the Cemnibad
dtl;:;??m tne tirre af filling up appiication for grant of N.O.C. wil be dane.
0 . TR WO 7 AT U W e i Pk 2 i  fray oy i A
STl Ty O T 2 Y T S T 7 W o e o e s gro e
el v & wEmrandledT 9 fen wrmtg
Dged industry come wnder Pg
WSME 7
®| TEM MSME ¥ st s #
1
RO l&sued By:
sl e u e Pk
Fﬂmnl Ground Water Authorily o5
T YT W i
Etn'?ﬁun_. Nurmber CEWANOCINDIORIGE0T1AR63T  Issue Date D208
RIS H forete fofir
Expiry Date TETSI020 Upload Cortiflcada Dcrsfamd
aifirm firfy WYY YUETE &Y
Ground Wacer Deparument Ltar Pradash Mo
ymf = [T Tee ode G
Wimen W.OLE. is not walid at the datle of filling the Ip_plnl.ll:ln:
o ST T g v ol Rt mre o R
Crate of Expiry of H.O.C TROAIT2D Data of filling application Tar aa32020
renawal
funy glarificstion Repor Drorrilcead) Feasson For Pendency Dlieniboad
affadavil op non judicial stamp  Dowenivod Cartificale reganding non! Chwaribnad
paper of Rs. 10/ regarding non partial availabillty of frash
avallabiily of water suppdy freem wiater! Ireabed wiasle wator
local government agensies In supply from the concermed
casgd whare grownd waler local gowernmant waber supply
requisment is up Lo 19 maiday agancy v casas whera
rofulrensent of gramnd wates i
e Thoin 10mdiday
Dronicad Fropeaal for rain walsor DCrswnibancl

Grourd waler quality data of
beire vealli fulbe walll dug wall In
respoci af '.I'J'Etmﬂ Induiatrios
fram NABL sccredited
laborsloniesGovernment
Bpproved labarator es

haevasling! racharpe within tha
pramilsns a5 par Model Bullding
Bye Laws [ssused by Minkiry of
Heiiging & Urban Alalrs



W

.
ot Basak yamgii] riaporl: All
ket mrl-illﬂu-'Pmpﬂlr-n
| n:{-ulh‘l wlbet BN
19 es o 00 My i
oA o And non-motiiod arcas
W_Ln Bawe I v pen cAET Dy
gulsrrel ympacl assosamenl
pepoirt Bf puisting' proposed
grounit water withdrawal on fhe
& _rppfd Wale FRQIME and Blsa
,.-:-c—l-::;rmﬂ'-ll: impacis report
nr\-t'plr'li"ﬂ by pccredied
conmultangs. Fro-dfarma for the
el i QIvEn i ARREEEne -1,

Reason far merewal of HLDUG.
= 4t A & =T

Agaemsd Case

Derardoad

CGWA NOCAR Partal has
alepped processing of alraady
exisdng apolcations, ns woll as
postapHing tresh and mmesal
applcatons for Projects i Lhlar
Pradesh. So we have 10 spoly tha
remeeeal Applicalian a8 per the
Uiar Pradedh Grodind Wstar
IM-aIIHgErI'I'."ﬂ[ ang Fpgdahon
Act, 20119 &l ils amendmsenls

1]

Hmytslrarion Faeh

ANidavit an non Jediclal stamp
papar af Bs, 10 tha no
alterstion! madifizpbicn of wall
apgalnst ihe details subimitted at
the dirse ¢ fillng up applicaticn
far grant of N.OUC. will bo don

Hosnload



Fmgptstration Fosm

| oA
Mngllun iyt il
‘. L1 R B P A
;.. W, bt RS S e R b= St L
" geckan Bhal e parissilars luanishid o fibereii jirn corted and B L ansorsioeed el ncama aeg al s mdanmstion il
'd'mm,.._q,-.m s fewnd B I meenert &l any alagn of soiey ninel imvostignlinn af tharatng, e Apgile ik e ition = habis o ks
reynclmdinncn i |
e T 2541 J 3 aeas R o Raew anf) @ ava g O anan & B el st gt 3 v B of o oe qodle B apma o o 4
. T ayruaRlm e e T and dm g '
I Agrea."ﬂ! e |
woar ™I
. gpparaie appheaton lamm should b used far rgistralion of sacl ncvilial sl
g apphcaten form should be compistad in & resjact bufurn subinagin incargiate applenlions arn hatile fir rajachien Ary coraclo |
¥, Tk aifgalecalion s farde [or rggaclian,

aijpeahior shad be dudy anlhprlssnl e
i s @y of e pariutarshndormsation is fend 1w be incarract al any stoge of verification [ st

i rase any o The parhculacs! indprmaton fizrishad ks daund 1o e ineatrect & ary Sinf mean allar ssun 5
WO OBECTION CERTIFICATE FOR SINKING OF NEW WELL, same shall be lalda for cancelaian

Dipase wriie WA apains) theds Hems witich e nod applicabia,
Prpase sitack he ol owing dacumonts long with [ha appication;

(3! Socumen] showng pracd of swmerzhin al lnd.
51 Emctacopy of Aadhase card [ wolor 10D ralion casd | any offer procd af Igenlilicalian

=1 Maz showing location of the proposed well, which heve been relerad io in dem fik 2l (bpandic

[ 3fvee AL THIOFRL A TION

(ot amdav relemed oondemone, &
jo! AfMidav referred oo ilem ra. T
#1 Capy of N.OC. 3% refermed i ilam noud.
Aombanal Dacaments 10 bo submilled with the appicalion
ii Epr Indszpinal Lisar.
g & B on non judicel slamp paper of Bz, 10 regardng ran avalabilly of wals? supply frarm Ical goeernmend Sgancies i Ay
atare pround water requeremant is up 1o 10 miiday.
n| Ce-#zale regarming nonf partial aAvailahilly of frash wal
agency i CEses whene requirement of ground wabsr i mane than 10m3iday.
£, Grouns water quality cals of bora welll fube wall dug well in rasped] of extstng industries fram NABL accradited labaalorice! GovsTimant
E70TDEC laboralonias
rge wilhin the pramises as per Moded Bullding Bya Laws issued by Minislry of Mauding & Urcan

4, Premasal for rain waler narvesting/ recha

LR

&) Iroac Assessmend reporl AR progecls exfraclingloroposing Lo &xirasl ground Waler in axcass of 100 m3lday in Over-axplodad, Crikcal
24 Ser-oitical areas shall have o mandalodly suamil inpact aepasemenl rapant of exisling’ proposen graund wales witigeawal on he
groung wile! fedime and alss socip-esonsmic impacls raport preparad by gocredibed consdliants, Prodorma far the repar s given in

arf rpaled waabe waler supply Fom tha concaned pacal govesmiman| waber susohy

Fonezure-1

rlly For Commgrgal Liser:

ig) in cased whers oewalering & snvalved, submmission of impac! assassment reporl preparad by an acoreditad consullant an Me grewns

warlet seughon i the e giving detalied plan of pumping. propased usage of pumped waler and comprehensive impact assessment of ha

same o the ground wales regime shal be mandalony. Tha rapar shauld highighl envirenmendal fsks and proposed managenient Slraleg3
i vprenme any signilican) pnvirgnmen|al issues Buch as ground walor lpwel decine, tand subsdence elc

&) i lfaal on ppn judical slamp paper of As. 10/ regarding nan availablily of waler from any olher Source i Case waled & raguirad T

corsanaclion o safe and Semi crilical areds,

€] Certficale from 8 governmenl SQency resgarding non availabdily af trepled seaage waler for congtructizo vathin T ant ados of T s ul
o |eed dres.

1| Ceracate of nan-evailabilty of waler rom lical gavermment waler supply agency in raspec] af all caloganes ol assossmedts units far

commercal use,
(&} Ditsls of waler pequiemon cornplted as par Nalicnal Bullkling Code, 2018 (Aanaxune 1, Teking e coeount woeycarg touse o realbed

waler for Bushing stc, (i Losa al compieled inliBstucioe frojecls far s TETH]
i} Complebon certificale from ihes eancorned sgency for Infrasbusliag prjects ragiing wabr ke comumioal e
g Waler Managesmend Councl resarvos i ghe e ask Ry il doacuanlis ] feom Sha g applicai fa

. The Distngl Gnoian
Eramination of e mend of g casd



!

[WIS 1041} or 11{1) of $ha Uttar Pragesh Grou
[ ﬂéﬂ[ ﬂl-lgmf g %%‘n&‘ﬁ%ﬂiw. 2019 F1Y

Applicant’s Details
anél:':'s mﬁﬂ'ﬂ‘m
Type of Bpplicant
STEE T TN

Application Date
A

Masme ol the Applcant
T AR

Mabile Mo,

tegE ey

Duanae of Bikh

R E A

Walicnality
T

Aadhpar Casd Mumber

House HodFlal Mo JBuilding a,

T HorE HodEs W

CityTewnPesl Office
T AT

DOstrict

EELE

Designatian
[+

Comgany Address
H 3 o

¢lails of Existing Well
ﬁ'ﬂmﬂ Fq &1 A

Diistrick
LU T

Pigl Mo Khasra How
TETE EE T H

Ward No.Halding No.
o Fmmricin sum

Raglsiration Fomm

Form 8 (B)
[Sea rula 14{1]]

APFLICATION FOR RENEWAL OF NO-QOBJECTION CERTIFICATE FOR SINKING
OF WELL FOR ANY COMMERCIAL OR INDUSTRIAL OR INFRASTRUCTURAL OR

BULK USER IN NOTIFIED AND NON-NOTIFIED AREA
SRR TS 3 8 A T e 3

er Management apd Regulatian Act, 2014,

Beéhall of Fiem!Company

FAJBNBCENTA MISHRL

PENTHIANGE

210031 964

Irmdian

4715007145013

LPPER DOAB FUGAR MILLE,

SHAMLI

SHAMLI

SlasiaLl

General Maragesr

Tehsil and Digtkcl- Shamili, UFP

Shamll

Tatwil @nd Diclrict: Shaemi, UP

Tehsd ard Distrcl- Shari, UP

#Applicatiom Mumber
SV

2R ARAET

Emall IB.

E—c

Garidaer

fm

10 as Addrucs Frool

Frarer weeror #y st

Uploaded Aadhaar Card
e P o s s

Loalitpvillags
S

Eduln
e

Pim Code
fir=r =

Conypay Nairs
Eucikiakeie

Authorizabion Loter
w73

Oiock
il

MunicipaligyMunlcipast
Carporation

e mifrrre P

Uploaded Land Datais
sETE Py yfie m ferm

GROUND WATER DEPARTMENT

(Namsami Ganege & il Wates Supply Depi e

Ministry of Jal Shakli
Government of Uttar Pradesh

10/01) BT 11 1))

ERIMLOE21 RINHHIS

brggairshadialcom

Fiale

Badhmar Card

Dowrloac

Uit=r Pradesh

277

Lipgeser Dot Sogae' Wl

Derankand

S=lnkiLl

M

Liszreprviossc

1



:P—w '-

Fewatabrnlbin Fodni

F HEI
:.I.ii'ﬂlﬂ"‘" Euugl-l-rTnpudMH [ovendiuad
:‘Eﬁ flgra e S T OV
itz AT
articutars of mulsling Wall
P g 1
Tube Walis g

o construcbionSinking of 1200301 p4g Typa of Waell
w7 o B

el
gchasge of Tule Wiell
i pen i)

ﬂﬂlﬁ' 3] F—'H‘ﬂ [cum,fhr)

Housing Pipe B Any

aft etE d

rainer Details
e
|

Materal of Siraimer PvC Kumber af Strainors}
= i wdt wET
Langth {in Diameles {In

S2ramer Mstalied at what Doplh from Stralner Instafed upde whal Dapth from
makar) millimater}

S Mo

TH Graund Leval [in Mater) Ground Loval |Im Motar)

e - # el e werfie @,ﬁ-mﬁhﬁmwmﬁﬂi warf (M oA

joftee ) #) )
1800 25.00 7.00 152,41
Approa Depth of Well {in mefer] 3500 Whalhor Thare has bean Any Mo
W AR mEd e ) Advirss Report Regarding
wator Qualily of the Wal T

AR S
ATE g edr

Gergursd Woalas Lewel [in matar) a8

s wr eftee
Details of Existing Pumping Device T ity gy &1 fraam

Typa of Fump io b Used Suwbmersilio Fump Capasity {ln mihr) 000
ot & ol ord oy e T &4 (mathr)
Haorse Power [M.P) 30.00
gfd oret ra d)
Operationsl Device Electic Molor Dabe of Energlzatlon 210051950
gfraves g Frfir
Ws ol guuu lon of Well
k) L
Purposa of tho Existing Wall Induslirial Annieal Runnlng Hours 1080 00
ferermms g Ity it i g o
&.00 Whaihaer the Watar Suppliod In Mo

Dty Running Howrs
Wall Ared Thraugh Plps Watgr

e ot g &)
Supgl; 3! Hal?
wyl W W gy
E Ll il ﬂrmmm #7



Al
|-"“lI|

it Modn of
m“‘ Huam
regtmeil of Waate
..n‘p.'El'ﬂunlll |'Fn-|r1n.d|.|llr||-|l.:;

nfarg st ot e w4
e 8

ypload NOC
T TR MU E

whithor Raim Walor Harvesiing
Sprughire has bodn Conalmclod
wiihan the Presmdees ?

¥ ofvan o o o vags
oo w1 Prafor fsm mm 2

Alfidavit on non Judicial stamp paper of Rs, 10 thot no alteratlon mooifeatlon of woll againat tha

e miralkin Fanm

Flim inchissdiy avites i Wiy eopomgion
bl Wy B TP D iy s mnpsesgios a1l
condin B slinkaiddn iy dlisgig
wndes Mo il @i It ny
BACIE FRCE winm jin 030 i LISE
1T 1ot B0m i1

Drerweidinpd

M

Plaamn Mantlon Wiothsr
Dkt HOC frgam Uiknr
Fraclasli Podlisibon Soiwiral
Manrdl for Dlmehsrjje of
EfflunniiWnsla Watar nr Moty
o aeekag m Y [ e
Wi st Prebror o @ dsultiy
T aufRTE e wany
AT TR T WY W m faen
nm & am T

i,

Larglh of Saclion Pipn {in ]

Malnr)

gy wyrgy o} o (s oy

Arty Cihiar lealodsnasllgn Wil ls
You Wauld Lliko fo Furndsh
mig = Al b i

e g X

Flig

Uerawtingwl

detasts gubmitted at the time of filllng up application for grant of N.0.C. will be done.
Ty Ty T e & A el o ¥ Paegr o ofEetim A F
I NI T U G ot T W) i e i g w o

fre wry & wgemarafiasds S fame ome

10 ¥R & T oy W
T TETOTTY W e Ay Wy

Dows indusiry come wndar
MISHME 7

B T MEME B aiT T B

WO fssued By:
st e wd T e

Central Grownd Waler Authoridy

TG Yy TR T

Ceriificais Humber
WETOTOY FHEEn

Expiry Date
fafly

Growund Water Depariment Littar
yrdd o Ay e oEy wTE

o

COWANCCHNDVORIGI0 Ba63T

TENESZ020

Pradezh

When N.OC, is nof vakd af the date of filling e appiicaticn
ora arrafa e wr sk e oft Rl F el

Date of Eapiry of N.O.G

Any clarilication Report

allidayvlt on non judiclal stamp
paper of Re. 10{- regarding nan
availabiily af wator supply frem

lgcal governmenl agoncios in
casos whare ground walar
roquirement (s ug te 10 miiday

Ground water quality data of
bore welll fube walll dug well In
respect of @alsting industries
Irm NABL accrodiled
faborateries/Govarnmaenl
approved laboratoriss

TENGEIZ0

Dirwendioad

Dwranilond

Denyrbkaad

"y
isaus Dty OUREIEITE
o= Fafy
Upload Cartificate Dowridaad
WIS JUEhE T
Mo
Cata of Hiing application for QK 203
rebawal
Roason Fes Pondency [ RIEERET FoxTe |
Cartllicate regarding nga Drivovderied
partlal awallability of fresh
walsil iroatod waslo watar
supply from tho congerned
local governmant wiler sugpply
ayuikcy b cosas where
fugubrumnt of ground water s
fseere Uion 10mdiday
Fropasad for raln waler Lrpninial

harvosting! recharge within the
prondsos an per Modoel Bullding
Bye Laws Issued by Minisiry of
Houslng & Urban Affairs



r"""'.ﬂ:I

t,,,m.r-mtmmﬂ' Al
¢1i guiractingiprapasing
pot proand wader in
(acesa of 100 mEday in
Hnﬂ"‘ snd nen-netified areas
shall hawd b3 mardatprity
bk THpact assessmant
cepord of wiisting! proposad
rpund water withcirawal an the
,P-pund water fegime and alse
gotin4conomic impacls report
prepared by accredited
comsultenls. Prodooms Tor e
peport |5 ghven in Annegure-1,

=

Reason Bar repeweal of KOO,

(.41 9. % TR

Against Case

Deownilnad

CGWeA MOCAP Poral has
sinpped processing of sirasdy
il applicatons. as wall as
accapling fresh and mnews!
Bppicalions for Frojacts in Ltk
Pradesh. Sawe haes to spoly the
reneswal application &5 per the
Liiar Pradesh Grouna Water

(Marmagameni and Regutaion)
k2015 and fe smendments

B

Rigistratien Farm

Afflcleell on nan fuliclal slamp
paper of Ke, 10 Hhat ne
alleration' medilieadicn of well
against tha dedails submiited a1
{ke fime af filling up appdicaltan
Tod grami of N.O.C. will ba dona

Cormnioad



I,l_.'ll' “-"f_'rulrﬁmﬁm
Dreclara
" an by the zanl
R e B ATz 1 Soihoacan

i allcinh fran g
st R A B do Py roucledicancobe PN 1 fatg i,
M Rz mﬁ A3 § | & aem oy AV Tt 38 2 B 4l g il
- T SN i S e g I I 1

A | Agreerff wewm g

.

L

::.lah:l &ma:“n ?h'ummrnlshuud B usad dne reQisination of sach indvid,usl il
itca B Rl be gom . :
akerahon. shal be dusy mll'rinhqmamm 1 % respect belors subinission, Incamplete Appicalions arp (usl T rejaclion As

Incase any al s mﬂi:lﬂarsn.ﬁ.;.m.mmn I8 Faurd kg ba
icatin is anie Ter rgacir

found 15 be Insarne) B 2y Safe evan a%arissug of the AUTHDMIZATION

T LorIain |

<) Atavit refemmed i in lem ao, &, o
&1 Afudaat reteered b in fdem na, 7.
Vo o RDLC, aE refermed in s no, 3.
Adsbang Datuments 1o e submiibad wilh the apglicalion
{1t For ingustigl User:
ap BN alfidavn o non judizial stamp paper of Rz, 10
wHETE Qround waler redqurement |g up e 10 mdiday,
) Cenifizale reganding rory parial avalakility of freah waten inesled wasle walsr supply from the concesned local goeenment wiis sucly
BEETEY N Cases whate requeemant of ground waler is more tan 10mdday
Iz} Ground water guedty data of Boee welll tubs welll dug well in respecl of existing ndusires fem HABL AGoreched 0oty e G overnmant
=P oeat Ehboraiongs
18 Progeal lor rasn wabs harvasting recharge withn ihe promises as per Radal Buildng Bys Laws isgued by Mlinatry of Housing & Urzan
Aftars
i) Impac] Assessment repert: Al projacls Exlractingiproposing (o exirac ground walet in axcess of 1 U0 oy I Qreresploited, Crtica
and SermeCriiical areas shall hava to mandaioily submil irpac) AsseaEment mport of exising! prepased graund waler withdraws en e
Broand watar fegime ant als0 SOCk-E0anammic iImpacts rapor proparesd by accrecited carsulants, Prodonma for b 1B B givan n
Anngwyrg-1,
iy Far Commeenaal User
(&) In cages wherg dewslering s involved, submission of impac! assessment repon preparad by an accrediled cansiliant an e G
waltEr SHLALEN in the died giving detaded plan of pumping, propaesd wsag of pumped water and comprebansive IMgt ansessmait of Sy
sarme an le mound witer regeme shall be mandalory, The repor shoud highlghl erviranmanial risks ard propasad mAnagemeant sUMsFas
Io pvarcome any signilicant environmenial ssues such a3 graund waler lovel decine, land subsidencn oic
(b} An affddwl on non udicial slamp paper of Bs. 100 regarding non svadabdity of walse rom aniy alhvie’ Source in ease waler is reguined for
consiiuclion in sale and semi citical areas.
(c) Cerbficale from & govednmen agency regaiding non availakility of Sealng sewage walsr far constioclion within 10k eadiug of the sila In
ralified areas.
{d; Cerificate of non-geailabiity of watar from local govarmmant waler supply BREncy in rospect of all calegenus of assessmionla wiils ki
comimE sl e, : |
i) Datails o water requirement compulid &8 par Nallonal Buldog Cude, 2018 '-'a'"r"'f':"‘"" 1), Gabong ik escouuns recycling! reuse of nealed
waler for fuphing ate. (n case of comploted inlraslruchure projocts far cammencial usa).
%) Compation canificate fram B concamnad agency o [ndmastnechung projocty roguiring wator for W":"J’E”-“ uEl
7, The Districl Grourd VWaler Managemant Councll resenaes the fghl L ask lor any athar documenlis) Sans She awier appicant fior

examwialion of the meril of {ha cadm,

- regarding ran ayailabilily of watsr supply from local govarnmers OGRS iy CAtas




|||I||E||r|'||u_1| Fopm

GROUND WATER DEPARTMENT

(M amam Gange & Hinnl Wate Sty Lepm
Ministry af Jal Shakl; o
Sovernmant of Uiigr Pradosh

Form & (B)

BULK USER IN NOTIF % E
D AND NON-NOTIFIE
— HHTT Tﬁg ) BﬂgﬂEA
Thor 11[1) of
S o s S R S 2o S e 2

Applicant’s Details
Taarm

-3}
Type of Applicant .
W W T Bohall of FirmiCempany Applicadion Muisber G R TR
MTEE
Gpplication Date
[ SEME2021
Name of the Applicant RAJANIKANTA MISHEA
e =T
Mibila !;';1 HESTROI05S Erroadl i, hrfisirshadial, com
GLCE T i Al
Dade of Birth 2151 564 Gandar Mak:
i
Hationality Iredian 1D b§ Bzldrase Proof aactham Card
bden Fevaray wrarer g
Andhair Card Mumbar A3 15-00T1-6013 Uploagad Asdhaar Card Curan land
ety fiwm T ey
Houwse NoJFlat Mo Building Mo,  UPPER DOAE BUGAR MILLE. Ly niiliags
AT FEE FHOrwE H SHAML HETm
City Town'Past Ofice SHARMLY Stale Litfst Pragosh
AT A0 e
Bhis bricd SHARALI Pin Cedp 147776
FAUE fis =tz
Designalian Farsaval Marzgaer Company Mama Upper Daab Sugar Mils
ww Ul A
Company Addrass Terel and Cisircl- Shami, UF Authorication Leter Dicramiaad
wr=t A O it
#tails of Existing Well
%’ﬂ'ﬂ'ﬂ!ﬂ ] fagvm
[HisAricE Chamli Block SRl |
sy il
Blol K Mhasra No: Tahsd and Dvsinel- Shami, L® - Municipalitp/Municipal e
Eﬂﬂ Mmﬂw Carparation
R wifeA
Tehsil and Districl- Snaml, WP Uplcaded Land Details Herwniaid

Ward NoHelding No. sty Py ra ayfe v

nid snugioET am



o
"‘ ﬂﬁﬁk."hpmhnl

%ﬁmﬂﬂﬂ‘lﬂﬂ]

partﬁ“"‘“ of IEE Enlsting Well

mﬂﬁ

Ciparfcind

p#ﬂqmumﬂlmﬂlnﬂw of 1d0&ERIGE Type of Well
well g T
¥ 2 Frim fafir
gischarg® ol Tube Well (54
|',;u|n..ﬂ1r.|
gt W P [ourn. M}
Hyusing Plpe Il fny Mo
o
§ frainer
paterial of Stralrer PYE Humbar of Stralnaris) i
A i Fryy W A

g Mo, Strainer Instalied at what Dapth from Stralner instalied upta what Depth from Lergth {In

w1 Ground Laval {in Mater] Ground Lovil |:|n Mater) meotary

e s,y A B e o e w, s # e e o e T B srarf (e

(EeE piter ) Ll
16.00 25.00 T4
Approx. Depth of Well (In matarj 2500 \Whethae Thers has haen Any Ma
mﬁﬂmﬂﬁﬂm Advarsa Report Regarding
Winter Qulity of the Wall?
q:;n % oy o e & HEy
nfger BT

Erpund Water Leval (In meter B

o v T )

Details of Existing Pumping Davice Foreraral wfdT Fuau W farm

Type of Pump to b e Suhmersibie Pump Capaciy §In miaihr| .00
i fiFd T e OO Y & {miihr|

Horse Power (FLUP) 000

g e el

Dperalsanal Device Eieciriz Moler Diate of Energization 2415003
AT S farguter fafd

Deigis of titization of Well

FYF Hﬂ#&'ﬂ?ﬂ

Purpass of the Exbsilng Wall Incusinal &rnual Running Haoura FiaH i
FrgraTe 790 &1 SETET a1l g m?t

Ciaily Raunning Hours 6.00 Whother the Water Supphled in Ha
oy it (2 A Well Araa Through Plpe Water

Supply or Met?

Fagistron Form

oty

Tuilie WahBanag

Digmater |In
millirrabad)
=

bri L e



i w111 s Farrme

gt
s p..u-ll't"‘:'d* o 1 1as ety sbwcniibel osairg il Planes Mavllon Shother Tresy
e Waelo uperale ol e U TF 5 secim Diwinad HQC rom Likar
bl i g tnuent {Far '"i"“'l'l"":{ el el 1 el Tin Pradesh Palluban Sentrok
xﬁﬂm ot wee womelt sinninrds iy down undee e Floarel lor Discharge af
i E01 bl Insini Ly MOEFBEE  EffiuaniiWasin Waloe or Nat?
' wrlt iy GO no GSR I (F) doser) 0 it il T mn oo
1M Z0TE BER ) n‘{ﬂﬁ'ﬂ'ﬂﬂﬂﬂ arnf g
g fing e v #
aprnfn o 3 wyea ot fn
apayp i)
jiphoat NOC Chownbisad Langils of Saeilen Piga [in FLAL
At ey s Matnih
Fraur) urga o) g e
ywhether Rain Wale: Hareesling Mo Arvy Oithor Infarmaoticn Wilhicls tin
Structure has beait Consiructed Yau Would Lixn to Furnlah
wizhir the Premiees T wild apeet Grerdh A e wer
3= oy © vl am waus aven gt
v w0 st fem v 7
afidait on non judicial slamg paper of Rs, 18 that ne sitaratlon! madiicatlan af wall against the Cetppanibozst]
detils submitted at the Sime of filling up applleatlon for prant of K.O.C, wifl be dane.
v FTd ¥ =iy F2Te T T W T S e & Grm il o 7 affim B
i ST T T MY T SR T 1 T W e R ¥ g1 PO H
fard were 0 wgEmafveda o famg @it
Dhses. snduisiry comin wunder Pl
MEME 7
= e MSME ¥ Xt s
&
NOC sl By
s e o g T
Central Greund Waler Authority ¥as
=gy e Wit
Canificais Mumber COWABMOEINDIORKNZIEREST  |szue Date 04 MEE0E
WS A et i
Expuary Dale 1602020 Uplaad Cartificale Divamibaad
e faf I S
Ground Wister Department Utlar Pradesh K
sl o Ferumn e WA HTETH

When H.0.C. is not valid al the data of filling the appllcalian
e T Y A o A we

Date of Expiry of H.O.C G030 Dnte af Mling applloation for DRG0 20
renewal
Civendoad Reazon For Pandancy Drpwiiizan

gy clarificalion Report

alfidavit on non judicial stamp  Download Caritlicale regarding nonl Divitlzad
paper of Rs. 10/- regarding non partial avallability of frosh

availability of waber supply from wabor! treated wasle water

lpcal gevernmenl agencies in supply frodn the concerned

cases whare greund waker lacal governmant walar supply

requirement is up to 10 m3lday ngancy in cases wherd
regulramant of ground waler is

moen than 10mifday
Ground water quality data of Dioanload Proposal far rain walar Deonilzad
bore walll tube well! dug wall in harvestingl recharge within the

pramisus a8 par Model Bullding
Bye Laws issued by Ministry of
Houslng & Urban Affairs

respect of gxisting Industries
from NABL accrediled
laboratesies/Gowernment
approvad [aboratories



r‘_

| g

|m¢tlﬂw mepan: All Cicaurdand

pets eriraciing'efapasing
::*lrm ground watar in
arcass al 190 m3iday in
patifled ard ng-ndfled arens
ghall have to mandafority
gubimit Impack assosamen|
repail of existing! proposad
ur;unﬂ waler wilhdrawal on the
qground waler regime nd alse
secmecaramic impacts report
propaned by aceredited
consultants. Prodorma for the
report i§ given in Annexure-1,

Reasan for renewal of N.0.C,
E'q.'ﬂ.ﬁ. * ﬂ m

CEWA MOCAP Porlal havs
slegped procassing of siready
euisling ppplcationn, B3 wol 53
acpapling fresh and rapewal
applicalions lor Prajecis in Utisr
Pragesh, Sa wa have b apply the
reneswd applicalion ss per the
Ustar Pragesh Ground Water
{Managament &nd Reguslicn)
Act, 2018 and ils amandrmanis

Bmainst Case Mo

Ragigwallan Faem

ANldavit on non judiclal stamp
paper of As, 10 thai ne
alierslioni madificatien af woll
agadndl tha dotalls submitted &t
the tima af filing up Applicatian
for grani gf N.O.GC. will be done

Carmvrdcind



Declaralion by the Applicant
ﬂﬂﬁiﬁ L] B

[ g meebry deciare Thot B panicuilars fuenighnd | S
T nbve nra cosfrscl snd dnun | undarstared lhali
LN Coge any of W nhmaum
J ored

parteigars =2 feamnd b e iecor
Pt Bl any slage of Senlivy and investigalion or Iaraalar, my apnliealinndregisieaton i latig i
emcledicancoiod lin

cppgmd Bk &3 £ Tz :
" ﬁﬁwh%ﬂﬂﬂmllﬂuﬂmﬂﬁ-Iﬂwawﬂm#dﬁﬂﬂnﬂmwumﬂﬁumq@mw

SrTARRRR e g Prem B et dm g

| Agree/® WETd §

m;.leﬁh

¥

f::::::ﬂ:::: 1':‘“;:"‘:."” be used for registration ol each individisl wel
"=' complaled jn all et sl i
sioesben shall be Guly authenieaiey, respect balone submdsskon, Incompbale applicalions i kable o emecticn, Any conacion |
In cagt f'”'": of e paniculamintomiation is laurd te be mcon et al ity slege of yorificedan | seratry, s appacian s iable e rejecion
Ini I:I.'I:H' ary of the pariculams inlarmiadion ferishied s found 1o b mcrrac] & pny slego aven allermsue af fe AUTHOSRIZA TN
NO_DBJECTION CERTIFICATE FOR SIMKIRNG OF NEW WELL | sprmn sholl ke bablo lor canceflalan,
Fleaze write ™A against those kems which ars nol applicable.
Fleage wilach the follewsng docunwnts shong with the appication:
i) Document showsng proaf of owrership of land;
i) Protocopy of Aadhaar card | voter 10 | ration eard | any cthor proof af identiflication
i< Map shawing locatan of the propased well, which have been relered loin ilem no.2(a). (bjand(c)
1d1 Alfigavil relamed to n #em no., §,
(el Affidawt refomed o o Bem na. 7.
"0 Copry ol NLOUC, a8 relerred i ikem no. 3,
Anatong! Docoments 10 be gubiilad willk i :ppli-::linn
{11 For mausinial Usar, case
1@l &1 afdavil on non judical siamp paper of Re, 10 regarding non avakablity of waler supply from local government SQancies in cases

whEne grosand watar requiresmeat i up b 10 m3day,
0] Cenficase regarding non! partial availability of fresh water! reatod waste water supgly from the concernad lozal governmant wales suoghy

Eaency i cases whene requirement of ground watar is more than 10m3iday. _ .
ic1 Ground waler gualily dala of bore wellf tube welli dug well in respes! of exisling indusiies from RABL accradiled [aboratanasGovemment

aproved [abaatones o
41 Pronosal for rmin waler harvesting! recharge wilhin the premises a& per Model Bulding Bye Laws issuad by Miniiry o Hodsing & Liran

Afgars .
(e} brpact Assessment repot: All projecis exirecting/propasing |0 exlract ground waker in eucass of 100 mday in Oves-aaplodad, Crilical
snd Sami-critical areas ghall have fo mandslorly submil impacl assessmenl repodt of mosting proposed ground watar withdravwal an the

groung water regime and also socic-ecanamic Impacis repodt prapared by accredited consultents, Pro-farma Tor he repan is given n

AnrEaure-1.,

(If} Far Commaenssal Liser
i) in cases where dewalenng is invoheed, submission af impact assessnant repart prepared By an accradited cansullon o the ground

wassr Sihuation in the area giving delailed plan of pumping, proposed uage of pumpad water and comprenensve impac] assesamant al tha

same on the grauntd waltr egims shall be mandatary, The repar shaukd heghlight enviranmenlal risks and propasad managenenl Sralages
i avercome any sgrdicant envirgnmental issues such a3 grownd water lews] decline, fard subsidance o _

{b) An &Midevi on non judicial slamp paper of Rs. 105 reganding non availabiity of water from any olher source in case walar 5 requined Wr

constrssion in sale and gemi crilical aneas. .
(o Certdizale drom @ povarnment agency regargang non availabilily of treated sewage water for constractan within 10 ko raduis of tha gtz i

nedified arpas. _ )
() Cerificate of non-availakdity of waler o iacal gosarmemen] waler sUpply agency in respact ol all calegenas of adsesameants wnils kar

al usa .
::Irg:al;:ﬁ o waler regquramanl compuled ag per Walional Buiding Cade, 2098 (Aanesre 1}, laking olg acceanl tecycing! reage of irealed
water lee llshing eic. [in case of complalad infrasiruciure proacls lar comimercl usel
i Compiegion carificate from the concerned agancy for infrasineclios projodis requinng waler o7 commuaigil s
7. The Dislnct Grownd Waler Managemenl Council rasentes he right o ask for any oihar decumantis} rom the ownes applcant far

examination of he meril of the case.



/ (%

APPLICATION FOR RENEWAL OF NO-OBJECTION

Regisiratior: Fom

Form 8 (B)
[See rute 14(1)]

GROUND WATER DEPARTMENT

(Mamami Gange & Rural Water Supply Depaiisens,;
Minislry of Jal Shak |
Governmenl of Utlar Bradesh

CERTIFICATE FOR SINKING
OR INFRASTRUCTURAL oR

OF WELL FOR ANY COMMERCIAL OR INDUSTRIAL
BULK USER IN NOTIFIED AND NON-NOTIFIED AREA
V1] Lol L

[WIS 1001} or 1141) of tha Uttar Pradesh i
round Waler Management apd Regulation Acl, 2019,]
Wﬂ%ﬂﬁwwgﬁ?hém L2019 T 10015 T 41 [11]

licant's Details
w1 ooy

Type of Applcant
HTHE ) T
Epplic ation Dabe
iz ffr

g of the Applican
HETE BT 1=

Mobade No.

shemes S
Diain af Birth
Mationaliy

e

Gachaar Card Nombssr
Heise NaAFled l_'h.-El.rikﬁq M,
HET Hi AT

l:lljll'l'mln.l'li_"nl Oflice
AR A

Duserie
H3g

Diigaiag i
L[

Company AddroEs
#rd mum

ﬁelai.lu of Exisling Wall
o

Districi
LR L

Plot Mo, Khasra Mo,
AT e W

Plard Mo Sokdiag Mo
ot srmmiiE ven

Behal of Firm!Company

RAJSHIEANTA MISHRS
YEATANZISE

21T 8ad

frddism

431500718013

UPPER DOAR SLIGAR MLLS,
SHAMLY

SHARL]

SraMLI

Guneval Managar

Fefwi and Dsict- Shamil P

Shami

Tanal and Dialict- Shamli, LF

Tahsd and Diahicl- Shami, UP

Apglicalion Nembar
T A

2ENHIGAIE

Errail il

T sk

Gmnder

fim

10 aw Address Prool

Forarar o iy kel

Uploadad fuadaxr Card
et R vy st

LecalityiWillaga
qErl

Slala
Tl

Fiin Cade
{LER O

Campany Mamo
paeibnde e

Aullicrizatian Lobier
il o

Dlrch
i

MunécipatitpMunicipal

Corpeoraticn
e i P

Uphsaded Land Derals
HeTE Pt v sy e Frre

SHrALGET IR0 T

I s shacklal com

[CET]

Aadhaar Tard

Doswardosaid

Lty Progesky

2ETTHE

Uppar Dasd Sugar Wil

Pawikaad

B AL

Ha

Dervanicad



[
jptoaded Google ! Tepoahgst
| HaR
| febvy T
g e n T
/ leﬂﬂ%‘qg_r?hﬁ Existing Wa)

uﬂ'qu

pata of ComBiruconiSinsg
i "BO 1msiggs

£ B By

Discharge of Tube W)
|sumatir} 60

T 1 P fcum
Hausing Bipa if Any
o g

grailur Emil:
L

Baterial od Stralpmer

i e i

Etrainer Instalbed a1 wh
al Depth from
Ground Lovel [in Meiar)

S.Mo.
[ ik
L oyEw R

P ﬁ‘ﬂﬂi’tmnmﬁﬂ

65,00

Mpmn_l.‘lnpihﬂ“'ulll:lnmmﬂ 3.0n
T W s g (s )

Grownd Yaler Level [In mister |
W I (AT

Regisiration Foem

T¥pa el Wal
77 o W

Kumbar of Strairers)
oo ot Fmn

Eirainar Installod wplo what Gealh from
Groiitd Loval {in Midir)

g;l'(‘.:%ﬁnﬁ fotver=it o ave i 3

Em

Whither Thiers hss boon Ay
Achvarsa Rapert Regarding
Water Quality of thi WaellT

T T ¥ e = e & v

it g o s

Details of Existing Pumping Device fargar 9fitm guson o fig

Type of Pump to be Usad Suberaraiie

T i @v= A O T O

Haise Powar [HP)

e orey refl)

Oporational Device
qfraTas ST

Details of Utilization of Well
gy &

Purpgsn of tha Exfsting Wall
FirggssT gy =T TEWTY

Blecirc Mobar

Industrial

Daily Runming Hourg B.00

(T #)

Fumg Capachy [kn miibe)
U 15T {m ik

1]

Date of Enarglesion

Faryiarm fafl

Annual Rusnin

miféw Fogim fél-.lﬂ?;.‘

Whalkier tha Water Swapplisad in
Weld Arwa Through Plpe Walor
Supply or Mol?

& ot e o urg
gqﬁﬁar-nﬁmmh

Tuba WellBe ng
Lengih (in Diameter [In
mhilnr millimatary
GEAG ol

e 1
160G 20330

Mo

GI.[HI

YTmenang

(1 R

M



.5."’3' .
o Rag=kalon Fomn
g Submit Mode ol Tha & .
peeagnent of Wasio of ||:éurﬂr: Mg e n, - Fluiad et My ot
v B
e | wat WENIeT (For Industrion) coeten, o m-l':d. o T gl N2t e U
b a.qm-ua'lﬁ T wued TS by down) Predeeh Pollulles Conirol
aﬁlﬂ@ :::;_""" retficaton issund by Aearid for Dlschargn od
: I'Ei-n!aa:cc W 15 G o GSA 35 EffusnbWasta Walar or Not7
d MM12018 o ek w7 s e ey
wikw e P it 4 P
serprarafine we oy iR
Tl ware o W e fen
ey f ey T
Ugload NOC
AT TEIEY ey a e, Langih of Sactian Pigs (i
Weler]
TR Ty 3 e fteT @)
Winethar Faen Waler Harvestin .
g Mo .
Strutiure has been ‘:ﬂﬂ-llhxl:ld Any Othiar Infarmadics Which
bl hari 5 You Waoubd Lika ko Furnish
ihan he Premises 7
e o v o 3 1 T AT G S
wre o P fm o 3o et i
ARidavit os icl
8 Mn::;d*u?;“ ¥amp paper of s, 10 that no alleratlen) modification of wall againat the
izt y i t"%';:' filling up Applcation lar grant of M.O.C. will b don.
F ’“"“m’“m iy Eﬁﬂﬂrgﬂmtmﬁﬂm trmwmﬂfg
o T T 4 17 o AT K ey AT w3
frfiren & s -1 - FEY T i g
Does ndusby come whder Ma
MIE ¥
T T MSmE ¥ s ann
|
MOC lesued By:
sty wemm v g Py
Central Ground Wates Authority
T 0 T e e
Cenificate Number CEWANICIMNNORIGZMAIEIT  |ssue Dale
TETOT Pt
Eupiry Dats 1EMIS2030 Uplaad Castificatn
afim fefy THIWTE HoHlE o
Gerowhid Waler Deparimenl Uitar Pradesh
apmif o fim e A WET
When N.CUC. is nod vakid at ihae |_1.|H off filling the application
T AT TV O e o o R e
Dale of Expingy of KOG IBAOGR20I0 Date af filling appScation far
1gnuwal
Any clarilication Repodt Carwmipad Roasen For Pasdency
afidarvll on mon Judicial stamp  Downlaad Cartitieats ragarding mownl
paper al Bs. 10/- regarding mon parilal availaldily of frosh
avaiiability of water pupply fram waldrl troated wasto waror
local government agencies in auppdy loom the concadmusd
cases wlwre ground waler lucal govormmant wiler 3upply
reyuirement is up to 10 mifday agency In cases whera
reulrensent of ground wator s
mare lhan Wlﬂl'ﬂlf
Ground watar guality dola of Dreesnicad Praposad for rain walar
bore welll fube well! dug wall in harvestlog rechasga within the
respect of exlsbing indusirias prumises as per Sodul Bullding
from HABL accredited Byo Laws lssusd by Minlsiry of
laboratarles owemime i Housing & Urban AHairs

apprcnend kshoralories

s

AT

Cevankna

i

A& E

Diramload

[41]

Doiveibaaig

Dowaiinny

Clienkiad



a1
e Rl ration Fam
Assessmert rapars: Al

pts eatractingfaraposing
o 't pet ground waler in
§ ocess of 100 m3iday in
wodfad and Aon-nofified areas
chall hawe 10 mandator|iy
submil PMPAEE ABTRS Bt

separt of exisUng! propoged
groursd water withdrawsl on the

groun water regime and algg
socie-fonamic impacts repor
propared by accreditag
consuliants. Pro-larma for (ke
repart i given i Annekure.,

Dmaslcad

Reason for renewal of W.0.C, CGEWA ROCAP Poral has Atfidavin on mon judiclal $tamp Do
T 0. 3 e FTFRY  wiopped PenCadsing ol alraady papss af Ra, 10 that no
Exisling applications, as wel s alaration) madification of well
accephing fresh and renewal against e detalis submitied at
' apphcations for Projects in Usler tha tima of filling up appSication
Fredesh. Sewe have loapphythe  for grant of §,0,5. will bo done
renewal spplcalion e per the
Lmar Pracesh Groued Watsr
(Managemant and Rogulatian)
Asl, 2099 ard ks amendmants

Againgd Cass M



! Repsknton Fam

Declaralj
* ﬁhunﬂlﬁlﬂm plican|

A ENUT T HE R
e w=Y e,
Lt LR ] T ——

i 18 i 1 !
I:H"IE;'J dr;'u.ﬁmﬁrﬂ'{gifm M 602 v0s eriy Fyery I 5 g

. | Agree/d WEHA §

; ?:atah aam :::;h&id b waed for raglsialian of goch indvidunl wol,
; apph tompleled i &l mapac Bubiissi I 7
alteration shall be duly sulheriicaey, | biafarg sion, Incomplete applicalions arm Kabin fur rapchon. Any comcian 1

; :z: :::_ : x uﬂﬁw“wm 4 M-_"il o bo Ecomect ol any alago of voification | scrufing. the segdepben m Lable for reeban
patliculans! informastion Tursishad (s foured bo ba inserect al any aliga sven she 5o of Ihe AUTHOSIATIG
-OBIECTION CERTIFICATE FOR SINKING OF NEW WELL, sama shall ba ekl lor cancaltaton,

+ Pleass alisch the ¥owing docurnenis along with the application:
= {2 Documenl showng proel ef oamsraltia of land,;
. thF'thl.ﬂDElD!."Eﬂﬁaﬂ"ﬁlarmfiﬂEle|m1h1hIdlﬂthurpfmﬂuﬁdﬂ'ﬁrl:thl

+ £} Map showing Incalian of tha propesed wall, whish have beens referrad 1 i e o 2fa), [bjandic)
« L8 Aidavt refersed o in fism no, 5,

+ ] ARggn mlerrsd 1o in ilemoag, T,

« 1 Copy of ROUC, B8 retamed in llam ro.3.

= fAdoitonal Dosements b be submitied wih the sppicalion

« il)Far rdusirgl Lisar

v {a) B alfdaril on non judicial slemp paper of Rs. 100 ragarding rem avalabilly of water supply S0 180 governmenl Agancies in cases
ahefe ground waber reguinermenl is up 1o 10 m3day.

i} Centifcate regandng nond partinl avalaniily of esh walen ingaind wosie waler supply Fem e concemesd oral goyvemeTent waler wppsy
aoency in cases where requirement of ground wales i mone than T0m3viay

« i) Ground waler qualiy dats ol bera welll tubs wett! cug well in respel of exisliag induskies fram NABL accraciied lnhoratanosGovenman
apfrieoed laboraionias,

] Propasal for ran walss harvesling! rechage within the pramises as per Mocal Bulding Bye Laws issued by Mirigiy of Heusing & Urban
Effans.

(g} brmest Assessment repor: All projecis mkractngiprapoling b sxlimed ground waker i sices of 100 mdiday in Over-saplonesd, Trigeal
#nd Sem-orecal areas halk have 1o mandalodly submil impadt assesiment repen o exisling! propased ground webal walhdrieal on the
groand water regine and plso SoCK-ecanTIc mpacts rapor prepansd by arcrodhed consultanis. Pro-dorma har the feporn & green in
Fngnuig-1,

iy For Coenenircaal User

ja) In mases whets dewatering & imadlval, submission of impadd agseasran reporl prepared by an accraciiad corsuliant on the groued
waler piualonin he ares gving delalod plan of pamging, proposed usage of pumped waler and compreliersive mgad pyseesmen| o Ta
game on e geeund walar mgime shal be mandaiory. Tha report shoud highight amdronmanlal fisss and propoied managamant siriisges
i prpome @y significant errirennsental I55es suth 88 ground walar laved decing, land subsidence elc

i &n atidawt on non judicial slamp pager of B, 10 fegarding nan avalability of waber Tnoms arny OThEr SOUFOE N CASE Waler 15 negured (o6
oo inuctian in sate Bnd sem crilical arsas.

|} Cendicaia from 2 governinenl &Nty Negarcing nan avalabliy of beabd Sawagn waier ior consRughon wilhin 10 km radys ol hi sie in
riodlied SERE

{d} Cemfiate of rmor-avalabily ol waler Trom local governiman] satar supply agency in rospesct & ol calegores ol amsesssents Ening for
ool L.

(e} Desants of wals requyement computed B per Malovesl Bulding Code, 2016 [Srmeeuns 1, laking ilo account fedphng reuss of eped
waler fof lushing elc. (m cose of compleled inlrestrucum projacts for conirarnnl dig),

o ) Completion cenilicae lpim bhe conGednad agency for inkastruciue projo s reqining vwalor far conrmencial e

. 7 The Disiricl Ground Wate! Manayeman] Councl resanes s fghl o 2k far any olher dacumentz] lram the owner agpican] o

eomnation of the meil af the cse.

*



(WIS 1001) or 1114
Fﬁﬂ‘i'iﬂ{}

Applicant's Details
-’-I‘TEE’Wi L]

Type of Applizant
NTHEE T
bpplcation Date
andg fafs

Mame of the Applican
HTEE T
Matile Ma.

TR F4T

Ciade of Birth

EE=iT]

Hatignality
Aadrar Cend Mumioer

Mouse Ho.Fist Ho Bualding Hao,
TETR RTT RoniEt Ho

CilyTowniFast Ofsce
wT R AT

Distnct
g e

Designalicn
LT

Company Addross
FH! W T

etalls of Existing Well
T &

Pigirist
TATE

Féal Mo KB Mo
EHTE T T I

Ward Mo MHalding Ma,
S wameiEEn dEn

US%%'”

Behai of Ftn'fl:urmp,:ll

FLATAMIEANTA, MISHRA,
SRS RN,

21M3r g6

Ircian

2150078013

UPPER DDAB SJEAR MLLE,

SHAMLI

SHAMLI

SHAMLI

Gengral Mansgee

Tahsdl and OElnee- Ehamil, UP

Sk

Tehail @ind Deedric]- Shami, LS

Tuhiil and Disidct: Shamb, UP

GROUND WATER DEpa

Pl st 1

TS ST e

of Yha Uttar Pragas Graunid
o er Manngement apd Regulation Act, 2019,
hiw:#: HmFerzlr arr&:munmrnm] !

U, 219 W g

AppBzation Numbar
AP Fm

DRI

Ermall iG.
o )

Gondar

fem

10 as Addass Proot

Prars weme #7 anf

Uphsaded Kadhaar Cargd
i T AT T

Localilyiillage
TEE

SLaty
T

Pim Code

fir=r it

Counganyy Moma
ol 1 Am

Ludharizallen Lallar
giltisre 3

Bluck
wln

MuilzipalityMuricipsl
Coapsarubipm
ot e P

Uphodod Land Dwlalls

aryeity Fgr mur il o R

T
.ff ' E
b 5@%@} [ Mo G & el Wt sup “ITMENT
i . 'I'«l'll;n|:.|,|-!|| of Jal Shakh { L IR R
Government of Ulkar pradesh
Form 8 (B)
APPLICATION Fo [S0a ruln 14(1))
CEVELLEOR AH"? EE:?EE lélgF NO-OBJECTION CE RTIFICATE FOR SINKING
BULK L OR INDUSTRIAL OR INFRASTRUCT

URAL oR

AFIMLDG TR G0R

rrgineshadial com
kil
Andnam Cand

Crorvenlond

Ultar Pradust

HTTTE

Uppin Dab Sogar ks

Prianandiie

SR,

[52.%]

[ o o)

1



I+¢ﬂ1
WM Google ! Toposhee

e
F T g
ﬁm b

iculars of The Exisy
s o el

oghe of hmﬂm’ﬁmhhﬂ of 104157
wall

e 3 P Ty

pischarge of Tube Wan 8
{eum.fhr)

2t 1 Pt o

Housing Pipe i Any

Wk

SR

Malerial of Straifer PE
A ETE

Dawrioad

SHMe.  Strainer Installed ot what Depth from
fﬂ Ground Lavel [in Muaber|
HE

e, w3 el e oy ot
e -

1 2600

Approx, Depth ol Wall [In moter] 36,00

o ot agente e eiee A

Ground Waler Level [in meber] B

v e (e )

Feglsirmion Form

Topa al Wall
T W

W

Higmber of Stealres(s]
AT it Fmn

Earginer Inglalied uplo whal Dapdh from
Goround Lovet {in Metor)

E&Lﬁ?ﬂhﬁrmﬂﬂﬂﬂi
]

25,0

Whalhar Thare hias boon Any
Adversa Repan Reagarding
‘Watar Guality of tha Well?
1 7 B e 3 e
# &k ofira frat? e

Datails of Existing Pumping Device e dfi g 1 frm

Typa o Purnp Lo ke Usod Submersikla
we Fith e o W T

Homes Power |H.P]
77 e ()

Gperaticaal Dovice Elactic Molor
afrETe TUEm

S

Purpese of the Existing Wall Inctstrial
famATE g 1 ORNET

Ehady Funning Howirs .o
& i (2 ®)

Pureg Capacity [in miihe)
0T MU [l

2.0

Dala of Erengmakian
Firgiterrmn ffly

Bnnual Runilivg Hours
i auu‘mgk

W hatbes Mo Water Suppllad b
Wull Area Through Plpa Walar
Suipply or HaA?

mﬁiﬁmuﬁrmﬂﬁm
e & s A i e

r'"'"mh&-""'lli
1
Lengih (in Diamalar {in
il millErnstes
e (it A (et
L] #
10080 T2 41
5=}
SR
18T
i i THRHT
Hix



atl

o

fagisimien Foms

e geuniil Mada &l Tha incdusiry ormuen Ihe oporation  Praasa Mantion YWhplber Vi
P! il ol Wasta Ol i ETP in such o monnor that (|- Obtslnad NOE fram Uilar
w “"b{uhﬂf‘“F“ Idustres)  conlom i Anndins lay dewn Prodash Poliy
- Y b wif T w4 urelir B rodog tkgn Cantral
(e ur it nodficelion ssued by Bonrd lor Discharge ol
" B MOEFACC vica 14 (0 no G55 35 ElflusneWasts Watsr or Ned?
: iElrnbod 140112015 o e w s e
i g faror 3 anfop
vy W vy iy
EEiLiR e R el AT
arn # s Tt
WAL
pipioad : Eramiod Langit af Sacton Fipa fin 5 16
o »t Molar|
o urgy | wmf (fte )
whelher Rain Water Harvesting Mo Auy Gilar [dgemadien Which By
A ) You Would Lie o Feenish
within 1he Promises ' - ursT S e
i e 4wl o Hors R iy
aven ¥ Protoy e w4
affdieil on non judicial glamp poper of RS, 10 thot ne allorabion! medification of will against the Devarinad
whmitled o
drtails sulymilled ai the me of Hilling up Application far grand of B.O.C. will bo done.
10 ¥R i s w7 ey O TR e i fre e o R o ettt @ e
ST TN Wy A g Y W M Oy T v el orf el % freg aniew g g @
farelt weETy & TEEmaafeds o eg wh
Dipes imdutiry Some wnoer [
MSME 7
I T MEME & HE e
HOC Issued By:
aTafE TR O (e Pl
Central Ground Water Autharity Tes
w=ftg ymi o
Cenlifay Mumber CEWARMOCTOMRIG201 80637 lisua Date 1062018
TS HEn = Fafr
Csvanbaad
E Date 1EAIS020 Upfoad Cetificala
ﬁ;:?m o RS A
Ground Waier Deparimend Wilar Pradash Ho
] o A e S R
When M.O,C. i3 net valid at the date of filling the application
T et g v WA wr o A A e e
Date of Expery of N.O.C |BAOE2030 Date of filling apphication for OB
Fwdl
Any clasification Repart Dewerload Redsan Far Pandenay Dlavankaad
sifidawit on non judicisl stemp  Dawnboad Certillcale regarding nanl Doranican
paper of R, 10V- regarding nan pariial awailability of fresh
awailabihdy of waler supply from walow troatod wasio waler
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biova walli fsha wall! dug well in
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premises a3 por Model Building
Bya Laws sgusd by Ministry af
Housing & Urban Atfairs
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,up'd-El.'.ﬂl'llfll'ﬂh: i'rnp-;l.q.1; ot
gripantd by stcredisod
gensullants, Pre-forma or tha
rapart i given in Arnagurg-q,
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WHETE ground waler requiremes 8 up o 10 mdiday.
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name of the Owner P AN AMTA MIEHR A

Addrass af the Applicant UPPER DOAS SUGAR MILLS
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SHARILI e
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HOG swad By
ST WE T (T
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=it sl witree
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TR EE Fearferr Ry
Expiry Dats LTl
ufga' farfir
Grouid Walar Coparimeni Wiar Pradesh M
ek v T e R R
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Dlatrict Shamil Black SHAMLI
Filot Mo JEhasra Ho. Takigd and Dot Shami, WP MunicipalisyiC wrmuration b
ward NoJHolding Ko Tabail arsd DiEne- Shamli,
(W)
Particular of the Existing well and Pumping Device
Diats o m;mwmﬁlriklnnnf 1284
i Wl
Type of Well Tube WallBang Dapih af the Wil |in matar] -
Furposs of well Indusksial Ausambiy BizoFor Tube Well)
Sarsiner Pasitian [For Tuba Wall)
Typa of Pump Usad Supmessilie HP of the Puma 0 05
Cpsrationsl Dewico Eleciic Mobod Fate of Withdrawal [mdhr.] s
Dats of Enargiration [in Case of Electric Pump] FTAOBIT
Manimum Allowakla Ratn ol 60,00 Maximum aBowaale ﬂu"-".in.a Hurs 8,00
Wit hidrawal (e Por Day: ;
Maximurm Allowakie Annunl Extraciiedn ol Ground Water: it
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ot 650
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.llﬂh‘m‘. exceading hal as shown al 5| 13l hrmh:.-nl 2] fo 3ink @ wall in tha focation apecifiod ot 51, (3) for sairaciian of ground water
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st Kl a0 i vag s o e obsarvance of (ke condiliong siadac ovardaal,
e
Wons Faitruby,
Sagnatue ol tha lsing Authority
and [wsignation
sonditbons

(1) In case of any change of awnarship of Be propoged well imsh authorzation has lo be oblainad,

{1;? o El"-m'lg_ & of Intation, design, rate of withdrawa! and pumping devica In respect of the proposed wel as indicated al 5L (2] aved (3} o
s  shall be made wilhoul price permission of he Competsal Authorily. Any cevilian in s regard shall lead o cancellalicn
ol this auharzation. :

(2} For the purpase of measuring and racording e guanlity of ground walar exiracted, svery said user shall alf cigetal waber low
rreters{confoming ta BIS! IS standerds] henfirg inlpmedry system in the absiraction siuclure, which recard rale and guasium af
extraction, st ouliel of pumping devices and |l shall be presumed thal the guanlily recorded by Ihe meler has been exiaded by Me sad
usar. until the contrary is proved. Tha raba of extractian ef greund waler drom S well as shown i ilem (k) shall not excesd 1o the
recorded rale from waber melers

{4] Thie concemed Authonity reserdes the right %o swp aalaction of ground waled fram i wall due to guality hazards o any char
reasons, @ the situealion &6 demands

{5) In casa of any change of awnership of the sxising wel. Iresh regisirasion has Io be cbigined. _ o
{B) Mo change of location, design, sate of withdrawsl and pumping dinice in raspact of the exising wall a5 indicaled at 51, (2} and (3} o
this cerificsie shall be made withoul prisr paression of the Compsient Aulbrily, Any desiation in ihis ragard shall lgad k3 carcsilatan
ol Wiis reglsiration. |
[7) n case, any af B pariutars |inkormalion funished by e appicant in his applicaban far issuance o this regisiralian is feund i B
incorree! dring verfication o any subsegquent stage, this reghiraton is fable for cancslation.
{8} The Certifizale of Authorizalion B bl be vahid for o period of thres yeans [tom Bhe date of iaua. Tha spplicanl shall have o
apply for ranewsl through a fesh applicalion, at inast ninely cays price ko wapicy of ils valilily
{5} Construction of pleamaiers and installalion ol digHsl water leved reordars with hplemaety shall be mandatary for user. Depth and
zonm lapped of plozomaler should be commensurati wiih thal of Ihe pumpireg weill, The data, obiained from digitsl water level mooiders
uhalbum-:u.uimn:wsnﬂ'i::mmmmyham: o
[ 10} Guadeiings. for fristabation of Plezcmelars and Lheir Monitaring
-. Preromets |5 a borewell lube wel yHed onty for magsiring i wasas bval by lewaring the lope’ soancder ar automatic water ieval
measring equipmenl. It is alsa used 10 ke water sample for waler guallly testing whenever nesded. General guidalines o installation
of peezcemalErs arg 85 [pilaws for campkance of HCC:
= The pazomslar 5 (o De instaldiconsiivced @l ta minkrm af 50 m distancs lam the pumping weil theeagh which ground water i
’ g wilhetasen. The diamalar ol (ke pleecmeler should be abeul 47 10 6°
- The deplh of the pietometer hould be same & b6 casa ol 1a pumping wal Iram which grourd water i being absirseied | mons than
ana Mhrmmlﬂiﬂﬂ e swand pinpameler should monitar the shalkoe groursd warler reglong, 1wl actilate shalke 25 well 25
dpepa ground wale agquiter manfaring. ;
o« Ha. of plezomeleds i ke construcied & Typo of walor lovel moailonng mechaream slall b a6 ger below abla:

& Mo igusnium of Ground water wibdeawal [cumiday) Ho.of prozomsters requines Ranitiring Mechansm
. Manual  DWLR wilh Takinaly
& <10 F . ,
g 11 - 50 i ! s
3 - B i i |
4 = G0O 3 g ,

. mmmimm ber mainiily and uccunecy Ul nwasaomunt shoukd be up i cin, the teporid e ement shoud Do
ghenn i e Up o T desimali. i

+ +For mepsuramend ol wibe! lavel BoUTDes of automalic wils: lewul recordar |AWLRY Digital Aulomsits: wair devel reconder (DWLR) wifh
belemariry wysheem shiouid be used fur Sccuiacy.

. 'mmmﬁﬂ“w teresl a0 prezomalur shoulkd be tssun, only afur e pumpiag fram jha sisraunding lube wals s busn
mppudrnrmmrhﬂ'l'“"i wa

. = Allira delais regarding poardinulps, iGcuced bye 11 roEgesc] to imesn bevel], dapth, fone tapud md ibtemal owense shoud B
pronided ke bringing e phezcreter inka e Hydrograph Mundonng Systam kor Greund Water Gopariment. Witar Pracesh, and for its
wakdalion
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{13} Any olher condition
E:‘EEIFH.‘. CONDITIONS:
{4} Far Industrial User- |
i ser; Mo Otjact

speciiic conditions: 0 Objacticn Cenificats for
1} Mo Objection l:a.mr gioaind waler galracion by indusinas chall ba pranked subjedt ia1he lalawang

! e shpd ba
desired quantity of water. granted anly in such cases whore local govermmen| walar sUpply aQuICHE aina ol Bk 4o AUpphy T

i) Allindustries .b.m”{;”'ifj lo acdopt lates! water fficiant lochnalogies 86 3210 169
of Indian Induslries {CIIY Fa?:emr:mhr in groess of 100 m3d shal be required 1o wnd
awdiors and submit audit re Indian Chamber of Comrhaice and Industry
Proasit pearis wighin throe manlhs of complation of the gamd

groung water use by 85 leas! 0% over 1

= vl Consiruclion of obsercation wallls i "thm-ﬁ.aﬁ IJ1r~|:|1.|.gh appropriale ":HEM' ; -
macharism a& mantioned i Gen [} {pazomaler s} within e premises gnd irslaliation of Appenpiale walsd {meal monlionng
of oround waler el Menliod eral Candion no. 10 shall he mandstary for dustias drawing! prapesing 19 e e than 40 m3sday
sy v rig ol waler el shal ba dons bry Ihea projuct proponent Tha pigzumatar [otaryadon well] shitl b2

a mimimum dislance of 15 m fearn | bare welkproduglizn wall. Depth and agquiler zona wpped in e plazniTaier shal be:
the same &t thal of the pumping welll weks., hoathly walar kel dalz shall be gunmitied onkne |1 the Greurd Walar Depanmenl. L.

+ v The proponesl shall be required 1o adopt roal bop rain waee Farvastingl rechangs m e project premnises. Indusires witich ane likedy o
poliule grount waier ihemisal, pharmaceylical, dyes, pigranls, paink, maiiles. EFINATY, peshcides ipechchdes, fedikzars alaughee
heuse, sxpiosives etc.) shall gipre ihe hanvesled rin water in sutace slorege lanks lruse in the nidustry

i) Injecian of Trealedl untrealed WaEl® wpbar inlo aquifer sysem & gty prohebiled.

o wilh indlisstres wihich gre livaly 10 Zaus groled waiat podlulion e.0. Tanning. Skeughtar Hewems, Dye. Chamical patrechamizal, Coal
washeries, oHeT hazardous unis B {as per CFCE 1) rgd 0 wrRHANE peceasany will fread nraleclion measyres o BTSN
prevention of grownd wealar poliulian.

« [B) §nfrastruciural User: Thee: ko Cbjectan Cerifigate for pround wales absiraction wil ke graniod quinjecl 1o e folawing spoecific

o dppendence ai graund waer rei s
erlaky il waler A thecugh Confedaraton
{FICEIY atipral Productivity Counl [MPC) cartfied

| CEWA, Al such indisirins shal ba pequined o reduce

. i)Incaseal frasinuClure prOpErs {hal require dewabaring, propot st be required i carry oul reguiar anitcring of dewslening
i rale [using 2 i it wriar gy il ) @ SUmi e dita anine ko Giourd Walsr Deperimeant, UF & sopkcatie, Monliznng
recoids and resulls shauld be relsin=d by the praponend fiow bw y s, for inspeetion o reporting &5 raquired by Cestrict Grond Water
pAanagermert Cogrumscl.
« iy irestalation of Sewage Traaman Plants (5TF] shal b9 praanchstony 10 Pen projects, wihire ground wabed ragiirement ks mera ihan A
3 gy, The watir fram STF shall pd alizied for tadel fusteng, Caf WS, gandening oba.

This GG Is not qulhosized DY any Cifical, ‘.'I-ia_mu-u.rﬁ:rheus-ud for Provies purposs.
wﬁmﬁ-ﬂmmﬂ'd’rmﬁﬁ&rmmﬂﬁ ol ¥ 8 IR e Eatmd ey Py e



il "';.:': 1"‘“"1‘."‘

/ i - MOC Rarewsl Applicalian Fgrm
! o I'J-J:h G
@’E “ROUND WATER DEPARTMENT
" ! 7 : _ A Gange § Hural Wate pply ﬁ.‘-|'_|.r||1|-|r-|||:|
r >/ Ministry of Ja( shau '
ﬂm'ernn-m-nt of Ultar Pradesh
Form 8 (E)

See rules 15(2 |

(RENEWAL OF AUTHO RIZATION [ :
INDUS 'NO-OBJEC ON
TRIAL COMM ERClAL INFRAS TRTL}ETU%EAFE.TEFIIEIHAJEHFGH R OF ORoun

EW WELL F
USER OF GROUND WATER) o
VALID UP TO ; 15/08/2026

Registration Mg,- 202106000445

M
ama of the Cwnes RAJANIKANTA MiSHRA
Address of 1hy lig .
Applicant UFPER DDAB SUGAR MI L5, Application Farm Serial Na, SHML A2 RING s,
SHANMLI
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ECTION CERTIFICATE FOR SINKING OF NEW WELL FOR

STRUCTURAL OR BULK USER OF GROUND WATER]}
VALID UP TO : 15/08/2028

(RENEWAL OF AUT

INDUSTRIALI C.ONMEATION! NO-0B,

COMMERCIAL! INFRA

Registration No.: 202106000447
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ame of the Owner RAIAMIKANTA, RSHRA

Acidrans ol 1l
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waTo Fyaferey Pl

Expiry Dale 1Bl 20

ifirsy i
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ym] e T e e W

Location Pariculars
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g :
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Osin m:gn.“u:llpﬁlﬁlnﬂnlﬂ W OWOSRR0H0D

tha ¥Wall

Typa ol Wall Tube WalkBer g itk of ke Wall [in maber| 25 M
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Wi Anasable Annual Extasticn of Groend Waler EE0n)
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NOC Rivnaswn! Apedveatinn Enem

GROUND WATER DEPARTMENT

I Gange & Aural Wale Supply Degartment)
Mimistry of Jal Shaku
wvenmant of Ullar Pradesh

Faorm & (E)
[See nibes 15(2))

IZATION! NO-OBJECTION CERTIFIGATE FOR SINKING OF NEW WELL FOR
MERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

VALID UP TO - 15/03/2026

Reglsiralion No.: 202106000455

Harme of the Qe

Address of iha Mp":]m

UFPPER DOAE SUGAR MILLS,
SHAMLI

Dabe of Submission TAMGZ0

Company Hama Lippster Doals Sugar il

NOC issusd By:
syt e o (g e

Cantral Groursd Water Authceity
#=ft ymet o mftrem

Cartificate Husmbar
TETETTY HE

Fay

Graund Wiler Dopartmant Uitar Pradash
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il fam e W3W AT
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Dislrict Snami

Fial Mo JKhasra Ko Ters and District- Snawil, WP

Ward HoHolding Ne.

particudar of the Existing Well end Pumping Device

Crale of ConstructicniSinking of 1308852
1 Wil

Type ol Wall Tube WL Boring

Purpess of wall Industrisl

Sirainar Poslilon (For Tubi Wad]

Type of Pump Lised Shabarar it
Electric Mol

Ciperational Devics
Data of Ensrgization P Case of Ebectric Pump)

Muximum Alloreabis Rate of &0 .00
Wiithdrawal [mAihe]:

Mazlmye Abowable Annual Extraclion of Ground ¥Waker:

RAJAMIEANTA, MISHRA

appdicallen Form Sorisd Mo,

Speecimaan Slgraduro
Company Acdrass

COWAHOCHIHDDRIGRNENENT  hsue Dot

Ffem fef

Bloch

MunicipaliiyCorporation

Drapidh e 1hve VWall {Im mater]

fissamibly Siza[For Tobe Well]

H.P. of the Pump
Bate of Wilhdrawal [m3ihe)
N un2

Maximum ABowahle Runaliig Hours
Par Day:

)

s i

B LR TRIMGOT

Tergit and Disngl- Sramli,

U

TEs

mESTIR

SHanL
Mg

Todsil and Dalict Snan,
up

J6.00

di00

GO.o0

R

4B
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NG Reewrwal Agplicatian Fatm
] ﬂ#- el HAOE

CGWA NOGAP Porial na slos
i WTERET and pod processing of alosdy exlsting appicalions, a5 well as acceplng besh
m‘ﬁﬂ’#l f and renewal applications for Projects in Uil Pradesh. Sows hove ko apaly e renewal spphcdtion os per

Ihe Uliar Pradesh Groosd Wator {Manngement and Fngulntion) Act, 2019 ard iis amerdments
'.;"1'1 CawEr i
. oejeciian cerficats suihor
paME spsedng thal a5 “ﬂ:: e owner Bpplicant (uger) v Sk & well i tho locolien spociiod 51 51 (3] lod satractn of graund wbee
P Lot i wakes wi u WU S1. {34}, $0r running hows | eay a5 shown 31 51, (k). and tar manimam alowabie annusl slnion o
a8 at L (k) and b5 void subjocl o e chegrvancy iof 1he candilions stalod oyl
P

s Faithbaty,
Signature of #e ksuing Aty
ared Destignation

Conifiions

{1} In c=ee of sny change of cwnership af the propasad well, frash autfanzatkan Ik b0 ba obtamed,

(2] Mo changs of locaiion, design, rais of withcrewnl and pumping davice in reapect of the proposed well 85 Indicaled at 5L (2} and [3) ol
this. cerifcae shall be made withoul prioe parmission of ine Campeben) Autharily. Any deviation in thes reqard shall lead 1o cancefialan

ol thiz authonzsfhan

(3] For the purpose of meazuring avd recerding ie quaniity o ground watar mxrached, Eweny 28k Ul shizll BHm difgital waler L
mwiers(conforming ba BISH 1S stendands ) having ekemelry syElam

In Lhes ailbretraction Snecheie, wiich record rale and gueaniam al
gatraction, 51 Gullet of pumping devicas and il shall e presumed Mal the guansty r

corded by the meter has been exraciad oy e 2]
user, uril e contrany i proved. The e of exiracion of ground vaslur froem This well #8 shown in ilem 3(k) shai nial exceed 10 The
recoided rate oo waker melers

[4) The cancemed Authorky reserves iha right o st mm-:n:!gummrmmmduimqu hazards or 0y DWEF
reaseas,  lhe silustion so Gamancs

(5} b0 caes ol any change ol panership of the existrg well, Il registsaticn has by be obfamed.

« (B Mo change of localion, design, rake of wilhdravsl snil pumping davice in respect of [he pxigting wall 85 Indicated a1 35 (2) ard (35 af
thiss oedificabe =nall be raile wilkarut prioe peirrission of U Compstent Authailiy, Any dessatian in ihis negand shaki kead 10 cancaliation
al this regriaton.

« (7] nease, any ol the parioutars | inforration fusniskhind by e appicand in Hs appication fies igguance of ihis
renmes) during werificalion al &y gubesqusen] siage, this regisiiation |s Sable far cansafiation

« |B) The Cerlilicals al Fuherizalion’ HOG shall be walid lor a peried of three yaaes (ram Ue dabe o issue. Thee appicanl shall have 1
apply for renawal thepisgh & fresh spplication, o least ninaly days pEinr 5 exping of B valdiy.

{5} Corsbruclisn of piazomelars. and inptailation of digital weber beve| rectiders wilh tebernairy shail be mandabory [od Uger, Daps and

2o bappird of plezometar should be commensiFate with that ol the pomping well, The doba, cbtained rom digilal water vl recurers

ghall b maile avaiabie 10 this office an manihly basis,

{10} Guidetines for intafiatian of Pleznmeleis and thaie Monkaring

o Fiezoreier B & bonmwl feuba

regislralio 5 found 1o be

el used anly for masswing (he water level by Kwaiing the ap= sounder or aulomalic waled bl
megsuing squpment. |L 15 alag bsed to lake waler =am

plo for watar quality lesting whenesor neadad, General guslednes for nmistalialicon
dw“uumiwmmmnrw: d
o = The prazomeler is io b inpiatiediconstructed &1 tha minimurm of 50 m distance kom (he pumping wed thraugh which ground waler =
iy withdrawn, Thi dampter of fne pezometsr showd ba aboul 47 10 6
o v The deplh of the pezamebsl ghould be s & 5 case of tha pamping well fram which ground waler =3 ey abatrmcted, |6, mare Lhan
oyl plECOMERT 370 insiglied the ssecnd plozometer Bhauld monnar e eEiow ground witer regime, 1L will Teclilate shollow 8% wal 05
desper pround wales aquiler morsloing.

. = Hoo el plozomales to be consirucied & Type of walar kel marilenng Maecnanism gl b &6 ped Debow [alo:

. Mo Cruanbum ¢ Geound waler withdrasal [oumicsy]

Kaarnitiring kedhanmm
Mool plezomelsns. regquirad
[XRTRITE| CAYLE widly Tedamaetry
i < 10 i 0 o
2 .50 i i L
3 Al GO \ 1] 1
f >

2 u 1

« The measuring trsquoncy should Le monthly and sceursty of nusswemunt suuid be up Lo ont. The epared messuremant shald b
g I maist g 1o W checimiale.

. - For messurament af walse jevel sourdur or sulomatic waler evel iecorder (AWLRY Digilal Sutomallc waser jovel recorder {CWLE) wiln

gty #ysleam anould ba usod lor Bcouracy.

« The maasuwremsnl of water kil in prcomeser shauld bo laken, anky alter @y panipng

rom the surraun nibe wels: has baa
lmppﬂhrmhurwlilhmu_ uarrg 5 has bemn

= Al tha datalis jagardrey) mlnm;. rt:lunlm terwal {win reapest o mean kel depth, fans lapud srd assembly keeered shauld b
pewised for bringing e piszoenale: inkd the Hydrograph Moniloring Syatern fer Ground Woles Department, Ustar Pradesh, and for ils
watidalkon.

=



NGC Renawal Application F
= moniloed twice in a yaar duri ReCam
s, Quality may be gol analyzed from ap year during pre-monsaon

(Mayldune} and posi-mansoon {Cclober/Novembier)
e (% IL capecily botlla) ta the concernad Direcior

. (1Z) In cise, any of the pariculars Y inform,
incamect during verification a1 any gy

« [13) Any olher condilian imposed

« SPECIFIC CONDITIONS:

e ;

e thon furnis g by B applcant In his appieniion tor ssuanc of this permit 3 faund o be
quend stage, this permll is izt lor cancefation

by the concermad Auitharily

(&) For Industrial User: & i

specilc condilions: 2 Objection Certificals for graund waler exiraclon by indusiries shall be graniad subject bo the Tcdiowirg
i} No Objecion Certificale shal be

dasired quantity of waler,

granted only in such cases whure local governmert walar supply agencies are rit Bbk 1o supply lhe

it Al indusiries 2
ig]T]. T:.iu =5 shall be required 1o adopt lstest waler afficiont lochnaloglos 5o 4% 1o reduce dependence on ground waler FESCUrces.
s$ines abslmcting ground waler in mxcess of 100 mafd shall bo mouired (0 undartake anoual walar aud Brougn Conederalion

of Indian "T'l'ﬂl-.ls'l-ril:l'i. [CWY Federation Indian Chamber of Cammerce and Indusatry (FICCHY Mational Productivity Council [NPC) cenified
audiiars and submil sudil repons wilhin Three manths of comglelion of the same o CGWA. All such Indusiias shall be r

equired o reduce
Hreir grownd 'A'!'lnr use by a8l leasl 20% aver e fnexl fhree years ihrough approprisle maans.
Iv) Consiruction of cbsenvation welis) plazomater)(s) within the premises and Instaliation of appropriste water lovel manlonng

mechanism as mentioned in Genaral Condifion no.10 sha be mandakory for indusiries drawing/ proposing 1o draw mare thar 1
of ground water and, Monitoring of waler bavel shall be done by the project preponant, The pisZomeles

|observation wel) shall be
consinected a1 8 minimum distance of 15 m (rom the bor wallproduction wall. Depth and aquiler Zone Lapped in the plazometes ghall be
the same 85 that of the pumping welll wels, Monlhly waler leval data shall be submitiad onling 1o he Grourd YWater Depan
+ ] The proponent shall ba required to adopl reof 1o

manlk, WP,
p rain water hasvaaling! recharga in the project premises. Industiles which are |
pelile groand walsr (chemical, pharmaceulical, dyas, plgments, painis, 1exiilos, lannery, pEs

0 mday

raly b
ticidesl inseclicies, lariizers, slaughier
house, explosives eic.) shall store the harvegled rain waler in surlace slarge lanks for v=e in the Induskry.

= i) ineetian of reated! untreated wasle water inla aguilar sysiem is sliclly prohibied,

. vii] indusiries which ara ikely 1o cause ground waler poilion 8.9 Tanrimg, Sleughter Houses, Oya,
wrashenes, oinar hararious units els, (as pef

Chemical! Palrochamical, Coal
CPGE list) need (o undenake necessany wall head proteclion measures io ensufe
prewvention ol ground water pofulion.
. (B} infrastructural User: The No Objection Cerlifcale for ground water abslrackion
el

will g granted sutqect b the lallowing spacific

i} i case af ni@stuchre projects that requite dewalering, proponent shall ba regulred b carry oul regular monlionng of dewalening
discharge rale (using & dighal watef low maler) and submil the data onling o Grownd 'Waler Deparmaent, UP as appicaiie. Momlofing
records &0 resulls should be retained by the propanent for two years, lor mspection or reparing as reguirgd by District Ground VWaler
Manageman Couneil.

iy Insialation of Sewage Treatmant Planis {STP} &hall be mandalory [of s poojects, whers graund walar reguegmes |5 mare than 20
i3 Mday, The walar from STP ahall be viilizad for follel Fushing, car washing, gardening alc.

This HOC is ot autnonzed by ary Clficiel. This should only be used for Prevew
| puUrpose,
e A werere Bt miirrh g weft T &) gl o el g @ witn fen aen o




L

HOC Aengwsd Applicalion Fefm

- o GROUND WATER DEPARTMENT l
L %ﬁ‘i (Namami Giange & Boral Water Supply Departiment)
] 5

Ministry of Jal Shakti
] Government of Uar Pradash
P

Form 8 [E)
[See rules 15(2)]

NEWAL OF AUTHORIZATION! NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL FOR
(RE INDUSTRIAL COMMERCIAL INFRASTRUCT LFREAL OR BULK USER OF GROUND WATER)

VALID UP TO : 15/08/2028

pagistration No.: 2024106000456

Narnk OF Vv Crwier RAJANTKANTA MISIRA
L B2 Y RINGODE
AdOtRs Of Wb pplicant UFPER DOMA SUHGAR MILLS, Appllcation Form Sorlsl Mo EHM
SHAMLI
et aof Sulbsnisslon 190852021 Epuﬂm‘nﬁiundul'ﬁ
Tehsl and Detick- Shamli,
Company Namg Upper Doab Sugae biils Company Addimss U'!_:‘ﬂ a
MOC lasued By:
A= e w (g Pt
WS
Cantral Ground Waler Aulhority
i ymd o witETe
Cartificale Mumiser CEWEAMOGIMOVORIGRINEIEIT  |szue Dale FF1ME20%4
T T _ Fetr Py
E IDato 18I0
iFs Forf
Ground Waker Depariment Ufiar Pradash e
agmaf aren firur T UEW FEE
Location Partlcutars
DHmtrict Zhamb Block SHAMLI
Elal Mo J¥hasik No. Tehsll ard Deetrigl- Snami, UP Municipality'Corporation Mo
yWard HaoJHolding He. Tensil and Diatict- Shanmdi,
up
Particular of tha Existing Wall and Pumplng Device
Data of ComitrucilaniGlnking of 100drseTy
L Wl
Type of Wall Tikse WelliBoring Dopth of the Wil {in mater) s
Purpess of well [1gh TR

Axnembly Size(For Tuba Well)
Serxinor Position (For Tube Well]

Type of Pump Usod SbirsisiLle H.F. af the Pumgp

2000
Oparational Device Eleciric Malcs Rate of Withdrawal {mainr)

50,00
Datn of Ensngleation (in Case of Ebecirlc Pump) Z4DAIE74
Mazimum Allowable Rato af &0.00 Mazimum Allawakils Running Hours a0
Wilharawal (m3hHr 1= Per Day:
Mgl Alowabls Arnual Extraction of Ground Water: a0

=

11
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(R LT TG AT (R T R R R
i o I,.i*'-'-"“ N0 LRIV RIUILENT Povtiod b bisgigsd (oo omsdig) of abomsfe commliing angi diaisnin, o sl s anongilieg o)
I
p”;.q-dr;ﬂqﬂ'ﬂ'ﬂ BT o ot ok [ Ut oanbn oo U Din 0 frasatond i toee i Dsaran Do ogipily Dian dosdsrmsdind sifspilcistins v i
i gll-"ﬂ thvis LIAT 1oy ool Wl (Wbcannjpeeninil el Lew puilintioneg &l SR ol 1 simeilingnle
-
-‘H‘ul’ R
fas Ko-CEH0 certificali nuthouizes tha v appArnn (s o sk sl s B ke pes i ol (5855 o sl nl gernnul wmb
i 0t e Aok EEEEE dwiqg Wil a5 slwwwn al 50 (), ot e | oy o nhowa b 20 (M), il o i afeestds aninl st ol
arourel wibn ns ehovn al 51 A9 el s il sntovecd D W il nearetiin il o conilitosin splibin] iseadinnf
P
e
s Frdtiihly,
Uigjustone r S IRAung) Ak
nred Dhadijiiablin
Cenditions

-

#

Bl

{1} bn case of arvy ehange of aennestup ol Hua proguesmd Wb, st aloeldon s o T aildalrid

; of L) e {3 ol
(21 Mo charge of locian, dosign, rals of wilthimsst sl pogig divice i rosgnet of W plopuied sl i indessf i L (4] et 3

f srel b t -nkal
this. centifcabe shatl o macin withou prior pormissioe of flw Compntce Aufliarity, Arvy chvaation in 1 cogerel il i St
ol Mg AuThorzabon

{3} For e purpose ol mansieing and recardiesg i quintty of ground water gatrocod, eviry ikl user shal allix ﬂ-unlm_wal-r ﬂlrr-u
metersiconioming b BIS |5 standwnds] having kkmulry systan i o abatracton siuciur, which Fuilel b aanian o ;
axtravciion, al ousiel al pumping devices nd L 5hal bo prosumed s g guaniiy recorded by i msar nas buan urratied by lha Sax

wser, urkl e contrary s proved, The eale ol exiracion ol §ioand soboe repns Ui el e shicesnn b w2k sl peial spmzaind 10 B
racoimesd rale fioem waler melers

[4) The concamad Aumorily IESenis the gl i Slop oxr
reasons i B sRuakon S0 gamands.

i asinad

51 by cape ol amy change of cansesbif o The emisling widl, Irosh registratun s % hea a
}ﬁ:hum ol togalion, dosign, rale ol withdrawal and puenping duvice in respect of o uxitirg wall o ndlcated ol 51, (2 ar! (3] o
this perificaln shall be made willeul prior panmrissian af this Sompatent Aulhority, Ay dundation i ik gand shall ohd W cancellabon
ol this TegsIalion.

arstion of grou waber Fum e sol due R gualily i zaads ar any ulfor

(7} m carse, any &l (e pariculads | infoamation furatshad by tho apgdicsnt in his applicatian B isauancg of 1hes misiralion ® found 10 b
eormect daring vorlicalion 8t any subssquand sioge, thia s ithcn ba obie for concellolon.

(8} The Carilicabe al Aulnorizationd WOGC shall be vaid i g pelod of thepe years [rom the dobe of Bsue, Tha applicon shal have jo
apply tar renewsl thecugh a frash application, al leas) rnaly days pricr i eapiry ol fis wohdiny.

[8) Constuchon of plezometans end ingiallation of gigial watnr lgval recordurs will belmalry shall o mondaloey bar user. Doegih and

zone lapped of pezomwter should be mmimenzumele willh thas of thu pamping wall, The daba, sbisieog bam dghul wobes beval neconlosg
shall b made avalakle W inis olfioz: on monllly Basie.

140 Gudelings for Inslaliation of Flezomelars and el Menilonng

Pheznmeied 15§ baneveel (ube well vaed orly bor measuring tho waler bevel by iwveding This 1apel sounder ar aulemati; wator kvl

measrreg equpmenl, (| 15 also used Lo take water samphe lor wales qually leefng whorgvur noudud, Gonerad quidalines far nstallatin
ol el @0 i [ollows fof complarcg al ROC!

= The peedameter (510 be inslalledicoosirucied 21 ihe micirum ol 50 m dsiancs am e gumping well hrough widcly graund watar is
b wobhdrain Tnp giameles of the piezomneler shauld be aliaut 4% o8°

+ T dapith ol he p2omatier should e same a5 is case ol U pumplig sl ram wiich graeod weled is buing aksbaciod. B awes $han

ong Pﬂlﬂfﬂ ghe rrgladud g Sucung paezcenglar should maniir g sialles uruu.r'r:l WA Tl R owill lacikehe hialkiv 05 wisl 05
disirfer QrOLRE WE b7 @guilar msmletig

= 4. ol peedcamsdins Lo Do Wﬂlmﬂ‘lTﬂlﬂ Bl vl bl taniionreg mechanisn sl De o9 pur Bokos Liole

S Mp Cruantuwm of Ground wabs' withdiesal [cumdduy)

ba.of pleecniskan roeguliud e b oedih
Ml EWUH sl Tiskanmaiey
1 < 3l U 1] [
7 11 -850 i 1 0
5 0. SaU ! i 1
4 > Ll

E o g
- Tha maasuring Segusncy ahoubd by manlbly ond sccurauy of nisssuramieyd st B up G o e iupariod mossu smwi aboukd L
giwa In maslar wp o wo docimake

* Far mangunoren of wabsr lovel sounder or sisomnts vl ol roconder (AL EY Digiol Ssaingrnt: wibsr level facondar [OWVWLE] sith
tefkermalny wystom should be used loe accuibcy

+ The mezamuremen ol waker lavel o preoamie sbuuld o ke ey el e gumgiog Buim e kg lutss wals hos badn
alopped Tor el fegr W sl Boum

= Al trew alla rogarding cocednnlun, educed lovel {silli rospect W moun loval), deplhe song wgned o nEsuinkl; lvwwud shorsd Do
prosideed fer bringing the plezomelor ik tho Hpdrogresh Monlioing System foe Giosnd Wator Ueoorinignl, Utlar Pradesh, ond for it
wadldaian.



« (M) For Industrial User:
specific conditions:

« 1) No Objection Cerificate 5
desired quaniity of water

i) Al indusiries shall be ;

-

Mo Objactin
n Certifical
& lor ground waler extraction by indusirles shall ba graniad subject 1o the follawing

h“ hE u’Emﬂd
onl
¥ In such eases where Ipcal govermmenl watar supply agencies ara not able ko suoply 1ha

required 1o & lalest
dopt waler glficlent jechroiogles 5o a% 1o reduce depandence o ground waler resources.

SirECting ground water §
of Indian industries (CUY Federation 1ru:!r in excess of 100 m3d shall be required Lo undertake annual waler auwdil rough Confederation
ian Chambar of Commerce and indusiry (FICCI) Mational Productity Council {NPC] carilied

auditors and submil audit :
their ground water use b reports within hree months of completion of the same o CGWA, All such indusiries shall be required la reduce
Y &t east T0% over the nasl hres years Through appraariele means.

) Construction of ;
obsarvalion well(s) (plezometer)(s} wilhin the premises and instaliation of approprate walsr lavel mafiioiag

mgthan :
. un:'" BE membnnedlln Flﬂﬂ'l:l'ﬂl Conditkn ne. 10 shall be mandatory lor ndustries drawing! proposing 10 draw mare than 40 m
ground water and. Moniloring of water level shall be done by the prejact propone

construcied al & minimum distance of 1% m from the bore walliprodustion well. Dapt
the sarme as that of the pumping welll wells. Manihly wales ievel data

« v} The proponent shall be required to adopl roof iop rain wates haneat
poliute ground waler {ehemical,

coreditions
« 1) incaise

discnarme rate (using 8 digial w
rescnrdE and resuts anpuld b e
mgmtcn-.lmil.

= i}
i faay-

d watar pollulion,
The Ma Objection C

ﬁ infrastruciure projects thal v

ater flow me

ol Sewage Traatmant Fla

Thve wakar from STP ghall be uliized M 1oilel Tushimeg, C8

This HOC & not authorizéd by
nsaﬂmﬁwmmﬁﬂmﬁmﬁqm

ground waler pallulion &.g Tan
washeries, olhel azardous wnits gle. (s per CPCB ligl
pravention of groan

« (B} infrastructural User:

ning,
) ned o unde

any Oficiat. This should anly

e LB CE R G E

proqibiled,

for use in tha ndustry

. The plezometer (obsarvatlon well) shal se

k and aguiler zone 1apped m the pazometar snall be
shadl b submilbed onting 10 the

pharmacaulical, dyes, pigments, painls,
house, explosives iz} shall stere the harmesiad rain waler

wi) I o

|"i]$:|l

Girpusnd Weater Depanmment. (8]
ing! rechangs in the project promizes, industries which ara lnpdy 10

texdllas, lannery, pescdes) meeclicidas, lelizers. slaughter
I surfacs slorega lenks
[ realed! untreated wasle waler inte @auifer system |5 stricly

i) Invdustries which are likely o cause

Slgughter Houses, Dy, Cremicall Petrochemical, Gaal
Ak necesasny well hesd protection measures 10 ensure

srlificate for ground waler abstraction Wil ba granted subject 1o the Tollowng spacific

Eouine dewalenng, proparenl s
perh pnad gubmil e dak on

|ained by the praponent for Tuo rears. [or inspecixn o

fal e required b Gy oul réguiar manionng of dewalerng
ling ta Ground Watar Deparument, UP as applicable. Moniloring

rapoding 8% required by Cestrict Ground Yaler

s {STP} shall be mandatary for new projecls, where growns Vol lad TReguiram
r washing, gardening 1.

e used for Pravies purposa
F giem F wa fFm o Wi

ank is moreinan 2



Central Pollution Control Board SEE7 sgam Fdar 5
Parivesh Bhawan, East Arjon Magar, Delli-110 032

T
..,.., - |¢.mw aieas v, de amlT T, Ref-110 ooz
nq?ﬁnb},! Water Laboratory (Wastewater Section) T TUTTATAT {#rifies o s=gam)
i Analysis Report Fryamaor smem
MABL Acereditation: ISOVTEC 1T025: 2017, Certificale No: TC-7723

:  Dealn & EfMusent. Report Mo ATEm T WWLINOY  SE1203 1
:  5Sh. Kamlesh Singh & Team. uﬁhﬁﬂniiﬂ%uﬂahuuﬁuau

o 24f11/21 & 1300 to G200 pm.

D 2571121 a0 11150 am.

. 25 Nov to 107 DecZl.
. 86 water/WW-12/21.

¢ APHABIS. wiiesnpd s

Source of sampha: Drain/STRETR Ot =1 30 £ i # s

Sampikes collected by 99 TRRET w0 aT A
Diate & bme of sample Colfection T TR F Ffer o= 7w

Date & tme of samole receipt o5t w1i 6t ffy od g

Period of sample anstess 73 % T & ==f3
Sample regitration no. & date wed & et s o iRy

Te=tt mstfiod referance THew G e ond
gm&#ﬁﬂ&:ﬁﬂﬂ?ﬁn&iﬁiiﬁijﬂg IPC-IIT.
% No mple Coda | WWL Sample Mo, | E...--||.H_|— BOD | 188 | TDs | Ol & [ MLsS [ MLvss :zu..,z-_
Gramse | _
J._WW| .7 1245 Bi4a | S04 1592 . T - | - _ - |__
uso | 7.7 83 24 27 Q44 - 1
T 5] 7.8 g | =23 - Bag = SR B
LS O&G - - - - EDL - | =
= = = _ e iy = = ]
\_ 6. usD-1 . 4.4 2653 1435 | 927 4106 - - - - -
7. __ use _ o nE' 4.8 1162 699 365 2288 T %
8. _q UsD OG GES — - E . - 50 _ —
. __ uUsDA -1 - &80 = - - T - | oe
_m i0 __. UoD-1 691 6.9 336 138 | 62 1168 . =
[ 1L __ UDDA-1 _ 692 - - - [ - = 19
[ 12, __ USA |_ G693 | - _ 215 :
= 0| P S M A ! -
Mote: All the concentrations are expressad in mg/l oecept pH. wte : e % sfafs oft wigear fEaeT,  =vm &t 78 £ 1 * Non - Scope Parameters. ffrer AR A T R
Statement: Fo4: 1. The results relate only o the samples tested, ooy S A T At A )
2. The report shal not be reproduced sxcept i full without wiitten appegval of the inﬂwn@?g;mﬁﬂﬂiamﬂ;ﬂﬁif%ﬁi&%
T rﬂ.4ﬂnﬂﬂuﬁ&mﬂ§m:=iﬁn_gumnxmﬁnn__5mﬁuiﬁ5 = T TR e H.W_#un#_.._.fﬂ i ﬂﬁ.[.r._._.._lxll
will ke restained only for cne week sfter receipt of Report, = it i weil Sehoial HI..&I..H......—._.&.._.
s i) si _Hu._.. Water Lab
n!umnﬁﬂr&:!..uﬁ gnatary T

ol baiimimry
. Supervizer,
TCLIOR TR WWL- 03 | Lesus Mo: 01 | Amendment No: 04 '| Issue Date: 17.09.2015 | Amendment date : 15.03. 2021
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L REGION ;
T~ opriE :}.;L LABORATORY OFFICE MuzaffarNagar
<8 ; ADESH POLLUTION CONTROL BOARD
T Lamal Cinomn Illﬁlqii||ﬂ~[.lui1m:,|. Hoad, Muzaffarnagar
E'ﬂl:h Frl'll;.'iﬁhll'l Ir&“ "t!l."ﬂ =
mm]dlﬁﬂﬁﬂl’h!l.rmﬂmﬂ apnr/2018 -
e 3T
1 Namie & Address of Industry: UPPER DOAB SUGAR MILLS SHAMLI
7. Sample Collected Byt Sarvesh Komar LA Diwnkar Dev Gohlat L
3- Date of Monitorimg: 24012021
1 Source of Samphings Sack
5. Stack attached to: Boiler
4 Siack Height: 35 Meaters
= Total M. of Boiler: 4
§- Capaciny of Boiler: TEXMACO{3S TPH)
4. Fuel wsed: bapasse
19- (mantity of Fuel wied: 454 TPD
11- Flue Gas Velscif: 7.7 Mirsas
13- APCS T anys Wet Scrubbcs
13- Other remurks (if any): At the time of inspection industey fovod operaticnal.
14 Further details of sample location nad Test methods followed are appened overleal:
= | L S —
Sr Parameter l Unit Result Standards
ng. e .|__ . ——— CTTN s
oo L memmd | 139 | 150
2 Nitvogenoxides(Nox) | meMm3 | 23 00
3 SulphwDioxide |  mpNm3 | 2 34 | 600 .
Analysed ly-
[Sipyesty Ko tiimigr |__,5.||.
Authorisid Kignul U=
Ankit Singh )
SINGH s
ANKIT Hase ionw

Regianal Oilicer
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f REGI1ON AL

" UTTAR PRADESH poy g 1y

Stael Enilssiog Tﬂﬁuum: -
m[1-;;.,!115"351':‘J'Hm.nﬁnrﬂﬂgu.h'lﬂil

Drate: 300112001
- Name & Address of tuatustey: UPPER DOAS SUGAR M11LS SAML
1. Sampe Collected By: Sarvesh Kunar Lo, Diwakor Dev Cablol:) @ g |
1. Pate of Monitaring: 24 11 200
4+ seurce of Bampling: Suack
i Stack attached to; Paodlor
i Stack Heizbt: 33 Moiers
= Tetal Xoo of Bokler; 102
5~ Capacity of Boiler: SURYA (25 TPH< 25 TRHY
§ Fuecl wied: bagasse
(- Craamtity of Fuel nsed: GOITPD
[1- Flue Gas Yelecity: V. 8Mirise:
12- ARCS T anv: Weld Scrubber
15 Oeher remarks (T any): AL e time af ispestion indusiry found operational
13- Further details of sample loeation nad Test methods followed are appened overleaf:
Sr Parameter Unit | Hesult Il Standards :
ni. ,
S NN | meNm3 | w2 | 0
3 Sulphur Dioxide meNm3 S SEESSCS | LA __'. 60
3 Nitogenoxides(Noxi | mgNm3 | 16 | W
.-'|.|1ul} sed h:.,_

arvesh Kumar LA]

Aulherived Signatory-

BTV Bimph |21

SINGH Sartneet
ANKIT fio s
Feglonal Oificer
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;r;-"_.:-"‘-"- REGIONAL LA
ﬁ UTTAR PRAD o ATORY OFFICE MuzaffarNagar
W ESH POLLUTION CONTROL BOARD

Kamal Clinems ||-|L|l-i|i||=1ﬂ,na-.-|.n:r Knad, Muzalfrnagar

——

Stack Kntission 1oy lh-|s;r|
gef el 14T530 M uzaMarN agarizna

Dade; I 112038

1- Name & Address of Industre: VPPER POA® SUGAR MILLS S11AM1L

1- Sample Collected By Sarveh Smar LA Diwaka ey Clalslnt )0

1~ Dane of Manitoring: 24 11 202

i Saurce of Sampling: Sk

6. Stack artached tn: Roilo

fi- S1ack Helglhit: 535 Metens

. Tafal xo. of Boiler: Ul

§- Capacity of Boiler: VRW2(25 TFH)

y. Fued uged: bapagsc

Lil- Qum[h‘_l of Fuel wsed; 300TFD

i 1= Flue Gras Vielagity: 7.5Mirsec

| 2- APCH i anyv: Wel Scrubber

13- Other remarks (if any): Al the time of inspechion industry foued opralyanal,
13- Further detalls of sample bocation nad Test methods followed are appened overieaf:

_ " e -
Sr Parameter Unit I| Result Standards
| | Y
no. = .
| M ! mg/Mm3 ' 141.1 | 50
1 Spiphur Dioxide | T LE | — 29 , — _‘;'g';'
Nitroren oxides (Nox| | ma/Nmd i 21 = __30b
Adnalysed by-

[Sarvesh Kuwer LA)
Authorived Signatury-

kn Smph
Ankn Smpl KO SINGH :Pg:':'..”.r.‘:l
Ot T

AMNKIT fasar s
Regional Officer



REGIONAL LABORATORY OFFICE MuzatfarMNagar

v ;ﬁ_q,gﬁ UTTAR PRADESH POLLUTION CONTROL BOARD
Ll Kamnl Cineni Bublding,Roilway Road, Mazafformagar

Sipch Lntigabon "Tesl Wepord
frie: 3000 172020

fef Mo, 14147518 M uzalTarNapar 2021

|- Kame & Address of Indusiry: LR TIORAR SLIGAR MILES SIIABMLI
Sample Coblected By Saresh Fuimars] A, Divenkar v Cnliog 8 F

3. Date of Monitaring: 24 11 2021

4= Spurce of Sampling: Stk

» Stack amavhed t: Hoiler

t- Stack Helght: 35mir

Total % of Baofles: 1

Capaciny of Bailer: VEW I 25TIH)
i Fael wed: bagases

1l Quantity of Fuel pied: 300TPD

1 1- Flue Gias Veloeity: 6.9Mine

17. APCS if any? Wet Scrubber
v Apihe time of inspection ndusicy fourd operational.

| 3= (eher remarks {if any}
mothids followed are appened overleal:

14- Forther details of samphe Ipcation nad Test

st Parameter l Unit Result Standards
| — [ S I S ———
F S opM | mu/Nmd 137.7 | ]
1 ,N_ft_mwms Woxp ! meNm3 L 22 | 300 _
3 Sulphur Dioxide | omuMNm3 0 B | S s
Avlvsed by-
[Sarvesh Kunuir LA]
Authorised Signatory-
Ak Singh RO
SINGH ;,"'i:,"g,,m';‘::*,a

AMKIT tnses e
Regional Officer
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Analysic Beporr Fivde arer
ik unkil; 1450wm2021)

MNABL Acercditation: ISONTEC 1702234 Ty Cortifieare Mo TC-7723 vy

Aleport Mo weT = : FwLs100

Source of sample: River/Groung Water/Any other 3t ST AT ¢ Greund Water
Samples colfected by T et T A T ATy ¢ 5h, Kamiesh Singh Issue Date avft w3 ot B 15/13/3021
anaqﬁn,ﬂuimng_ﬁna jﬂﬂ&ﬁﬂ.@ﬁ%ﬂiﬂ o Mffa0
Emmgnﬂhzﬁu-ﬁsﬁ mﬂ#yﬁ#mﬁﬁmﬂ T EEA52021
Period of sample analysic TER & Firvdre s COZRLYFI021 be 017122071
Sample registration no, & date A o ot o o P IR Water P03 2021
Tast method reference T S ¢ APHASBLS. TflrerEtani
EE;EHE?E:EE?EUF._ sﬂqﬁﬂm#a&?ﬂaiﬂi o Ne—IPC -1
5o [ Sampling Point WL Sermpi e, o [Conducihvity BBB | TDE  TTemmimarda | e | POP | Euie
| _ AT T | T W STy _ _ as Call, alkalinity as
| THAT H, N g — - e B |nun|_n._... — = E {
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W UTTAR PRADESH POLLUTION CONTROL BOARD
B2 Building. No TC-12V Vibhwti Khand, Gomiti Nagar, Lucknow-226010
o Fhome MS3T-27 2082, ITI0831, Fax MS22=-2TH0Te, Enanll: Ihﬁh:lr'llpllr."ll.fllnl, "l"l"l'lh'-ﬂt': "I"w“'-"llpﬁluﬂﬂll
CONSENT ORDER _ N
Ref No, - ETTWUPPCB/Circle MUPPOBHOVCTO/Min/STTAMLI 2022 Datee 2 2540012022
To,

Shn RAJAT LAL

Mis SHAMLI DISTILLERY AND CHEMICAL WORKS

SHAMLI DISTILLERY AND CHEMICAL WORKS SHAMLLSHAMLI 247776
sHAMLI

Sub:  Consent under section 21722 of the Alr (Mrevention aud control of Pollution) Act, 1981 {as amended)
to M/s. SHAMLI DISTILLERY AND CHEMICAL WORKS

Reterence Application No. 14912914 Drated ; 25/01/2022

: With reference to the application for consent for emission of air pollutants from the plant of M/s
SHAMLI DISTILLERY AND CHEMICAL WORKS. under Air Act 1981, 1t is being authorised for
said emissions, as per the standards, in environment, by the Board as per enclosed conditions .

Thes consent is valid for the period from 20/01/2022 10 31/12/2023

Inspite of the conditions and provisions mentioned in this consent order UP Pallution Control Board
reserves its right and powers o reconsider/amend any or all conditions under scetion 21 {6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued witl the permission of competent nuthority .

L= BN ]

For and on behalf of U.P. Pollution Control Board
NISHI KUMAR CHAUHAN §20zimeie s v

Chief Enviconmental Officer (Cirele 3)

Enclosed : As above
{condition of consent):
Copyto:  Regional Officer, U.P. Pollution Control Board, MugzaffarNagar to ensure the compliance of the
itions i in the certificate.
conditions imposed in the e

NISHI KUMAR CHAUHAN it o oy Hiad 000

Chief Environmental Officer (Circle 3)



L.F. Pollution Control Board

CONDITIONS OF CONSENT

1{z). The details of Air pollution sources and stacks attached with Boiler

Dated : 25/01/2022

(k)

Alr Pollution Source Details _l
| S.No | Air Polution | Tvpeof Fuel | Stack No. Parameters Height |
Source
1 1X 36 TPH | SLOF WITH oM Parficulate | 72 METER
| INCINERATI | BEGASSE Mattar STACK
| ON BOILER HEIGHT
FROM
. GROUND |
LEVEL. |
2 1% 15 TPH | SLOPEBEG 0 Particulate | 35 METER |
BOILER GASE Matter STACK
HEIGHT
FROM
GROULD |
= | LEVEL |
The emissions by various stacks into the environment should be as per the norms of the Board |
- _Emission Quality Detalls Detail
il 5.No Stack No Parameter Standard _|
1 01 Particulate Matier AS PER E(F)
RULES, 1986
2 01 | Particulate Matisr AS PER E(F)
RULES. 1986 |

The equipment for sir pollution control system and monitoring, as proposed by the industy & ]
approved by the Board should be installed in their premises i[m':lf. FHE ¥ LSty un

Indusiry shall dispose the incineration boiler ash in such a manner so that there should not be any
adverse impact on public health at large and on Soil, Water & Air environment.

The modification or installation in the existing pollution contro] equipment shall be da s
prior approval of the Board, s L sfa ne only by

The operation of air pollution control system and maintenance be dong in such a way that the

%uamit:.e of pollutants shall be in accordance with the standards prescribed by the Board MoEF&
Clor vtherwise mandatory, Z

Unit shall do provisions for control of fugitive emissions from process as per the norms of the
Board/MOEF & CClor otherwise mandatory, RRAY

The unit shall submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order, Further quarterly
monitering report analysed by BoardNABL accredite labroratory shall be submitted

In case of closure directions under section-5 of E (P) Act, 1986 issued by CPCB, this consent will be
automatically suspended during the closure period, and will be automatically reinstated with specific
conditions as per CPCB revocation orders,

Industry shall develop and maintain green belt as per the guidelines issued by the Board vide office
order dated |6/02/2018, which is available on Board's Website- www.uppeb.com.

Industry shall submit Environment Statement to this Board as per provision of Envirenment
(Protection) amendment Rule, 1993 for the previous vear ending 31st March on or before 30th
September every year,

Industry shall abide by orders / directions issued by Hon'ble Supreme court, Hon'ble High Court,
Hon'ble Naticnal Green tribunal, Central Pollution Coatrol Board and UP Pollution Control Board
for protection and safe guard of environment from time to time

The Unit will file the renewal application at least 2 months prior te the expiry of this Order.



i . s F | PER . i ', E_L.I'IDH_II'. b}r
1. This consent is valid for the PIDd]]Ctlﬂﬁ capacity of Rectified Sp]lﬂ'LI'IENAF:EthEIIUI 100 . .
using raw material C-Heavy Molasses-430 TPD OR Rectified Spirit/ENA/Ethanol-100 KL/Day by
using raw material B-Heavy Molasses-333 TPD OR Rectified Spirit/ENA/Ethanol- 100 KL/Day by
WSINE raw material Sugar Syrup-299 TPD and by Product FUSEL OIL 6.0 MT/ Month.

2. The "“d‘ﬁsh'.'r’ should be operated in such a manner that it does not adversely affect the environment
and the solid waste gencrated such as ash efc, is disposed in eco friendly manner,

31 ThE_EaTJlEr Board has issued a CTO Air vide letter no
!3397":-J’UPPCBJ'CiD|:I:3{UPPCH HOWCTO i/ SIAMLL 202 | , dated- 18082021 5 revoked.

4. This CTO shall be subject to the order to be passed in Q.A, No.- 30172020 Satyapal SBingh Versus
State of UP, by Hon'ble NGT.

3. Any source of emission other than that mentioned in the A Ir consent seeking application will not
be permitted by the Board.

6. The industry should ensure the aperation of the air pollution control system (APCS) in such a
manncr that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended,

1. Industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P.
Fules 19586.

8. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product’ process /fucl/ plant machinery failing which
consent would be deemed void.

5. Industry shall abide by orders/ directions issued by Hon'ble Supreme court Honble High Court,
Hon'ble National Green tnibunal, Central Pollution Control Board and 11 P Pollution Control Board
for protection and safe guard of environment from time to time,

10. Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986,

1. Industry shall comply with various provisions of Air (Prevention snd Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986,

12. The unit shall submit the audited balance sheet for the current yvear and the details of fees
deposited during last three vears within a month,

13, The unit shall obtamn prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Fumnace/ Heaters! D.G. Scts or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

14. This Consent order shall automatically become invalid on issuanee of Closure Order by C.P.C B/
UPPCE and further on reveking of Closure order, the Consent order shall become valid,

13. The Industry will use minimum 20% Bio Briquette as fuel in the Builer depending upor its
availability.

16. In compliance with the Hon'ble Supreme Court order passed in WP, (eivil) No. 13029/1985
M.C. Mehta Vs, Union of India and ors. the wse of Pet coke and fumace oil is prohibited.

[7. The unit shall submit the point wise compliance repor of the conditions imposed in the N.O.C
issued by the Board for the expansion of the industry within a monih,

[8. The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the
Honble Supreme court order.

1%, The Project Proponent shall submit the validation report for Rectified Spirit ENA/Ethanol-100
KL/Day production from any reputed Institute such as NSI, Kanpur/V'S1, Pune or any other



competent institute within 03 months after starting B-Heavy molasses based operation, If the

validation report carried out by any reputed institule is same as clai ] :
may further allowed to operate as per proposal of the unit im made by the unit. The SPCH

0. The maximum storage capacity of the lagoons is for 7 days holding capacity of the concentrated

spent wash. Excess Capacity of storage lagoon shall be dismantled withi
submitted to the Board, in 3 moaths and progress

21, Bio composting shall not be allowed. Bio composting yard shall be dismantled within (% months
and progress submitted to the Board,

22. This consent is valid only for Zero Liquid Discharge (ZL1Y).

93, This consent is valid for 365 days operation of the industry of a year.

24 Unit shall submit balance fee of Rs, 50,000/~ within 13 days in the Board.

25, Minimum 33% of the land en which industry is established will be covered by the plantation of
1all trees of suitable species as per the guidelines set up by the Board vide its Office Order

no. H16405/220/201 8/02 dt. 16/02/2018. The copy of this guideline is available at URL
hittp://www.uppeb.com/pdfiGreen-Belt-Guidle_ | 6121 8. pdf.

[ssued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
HIEH] HUMFIH CHAU HAN Di;ildlp'mrrrd.b_.-r-l:-'-l-lhu‘-lau CHALHARN

Cate J0EL00.Z5 § 75807 +0830

Chief Environmental Officer (Cirele 3)
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gemti Nagar, Lucknow-226010
Phone:(1522-2 720824, 2720831, Fax:05212-2720764, Email: infofuppeb.com, Website: www.uppeh.com
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CONSENT ORDER
Rel Ma. - Dated + 3050072022
148785/ UPPCR/Cirele3(UPPCBHOVCTOMwater!
SHAMLE 2022
To,

Shri RAJAT LAL
Mis SHAMLI DISTILLERY AND CHEMICAL WORKS

SHAMLI DISTILLERY AND CHEMICAL WORKS SHAMLESHAMLI 247776
SHAMLI

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of eMuent to M/s, SHAMLI DISTILLERY AND CHEMICAL

WORKS
Reference Application No ;14914422 Dated ;30012022
i For disposal of effluent into water body or drain or land under The Water (Prevention and control of

Pollution) Act, 1974 as amended (here in after referred as the act ) M/s. SHAMLI DISTILLERY

AND CHEMICAL WORKS is hereby authorized by the board for discharge of their industrial

effluent gencrated through ETP for irrigation/river through drain and disposal of domestic effluen

through septic lant/soak pit subject to general and special conditions mentioned in the annexure |in

refrence to their foresaid application .

This consent is valid for the period from 20/01/2022 10 31/12/2023 _

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider'amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

Pl

This consent is being issued with the permission of competent authority

For and on behalf of U.P, Pollution Control Board
Dagitally sigmexd by MISHE KUMAR

NISHI KUMAR CHAUHAN crausan

Date: 2023.00.30 14:43:80 +05'30°
Chief Environmental Officer (Cirele 3)

Enclosed : As above
{condition of consent):

Copy to:  Regional Officer, ULP. Pollution Contral Board, MuzaffarMNagir to ensure the compliance of the

conditions imposed in the centificate.
Dhgitally signed bry WISHIKUMAR

NISHI KUMAR CHAUHAN cHausa

i Drake: 2023071 30 14:43:51 +05'30'
Chief Environmental Officer Circle 3)



U.P. POLLUTION CONTROL BOA RD, LUCKNOW

/. @anexureto Consent issued to Mis.SHAMLI DISTILLERY AND CHEMICAL WORKS vide

Consent Order Mo, 14914422 Water

Ha)

f

Dalid @ 304002022
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Rectified Spiriy ENA/EthGanol-
100 KL/Day by using raw material C-Heavy Molasses-430 TFD OR Rectified Spirit ENA/Ethanol-
100 KL/Day by using raw material B-Heavy Molasses-333 TPD OR Rectified Spiriv ENA/Ethanol-

LO0 KL/Day by using raw material Sugar Syrup-299 TPD and by Product FUSEL OIL 6.0 MT/
Momth..

The quantty of maximum daily etlTuent discharge should not be more than the following :
| Effluent Discharge Details ) |

' SN0 Kind of Effulant  Maximum daily | Treatment facility and
e | discharge KLiday | discharge point
1 Domestic 12.0 KLD septic Tank
2 Industrial ZLD ETP

Arrangement should be made for collection of water used in process and domestic ¢ffluent

separately in closed water supply system. It should be ensured that domestic effluent should not be
discharged in storm water drain,

The domestic effiuent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms.

Domestic Effulant
S.No 1 Parameter | Standard .
i) Total Suspended Solids AS PER E(P) RULES, 1986
2 BOD AS PER E(P| RULES, 1986 |
4 3 cop AS PER E(P) RULES, 1986 |
4 Oil & Grease AS PER E(F} RULES, 1986 |
| 5 Quantity of Discharge | 12.0 KLD

The other pollutant for which norms have not been prescribed, the same should not be maore than the
misrms preseribed for the water used in manufacturing process of the industry.

The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendmenis/standards preseribed under the Envirenment
(Protection) Act, 1986,

The industry shall not discharge any trade effluent outside the premises and Zero Liguid Discharge
{ZLDY) shall be maimtained all the time,

Maolasses shall not be stored in kachcha pits.

IFUPPCE er CPCB issues closure order against the industry, this consent shall remam suspended lor

the period till closure order is revoked, after which the consent will be effective again for the
remaining period.

The unit should be operated in such a way so that there 1s no adverse impact on public and
envirgnment,

Unit must maintain on line connectivity of mass Tow meters at the inlet and outlet of MEE und web
cameras installed at the final cutlet, MEE and Bio Compost vard end connected with server of CPCB
and UPPCE.

The unit shall ensure deployment of qualified staf¥ for self monitering mechanism on 24 X7 howrs
bists.

Volume of spent wash shall be reduced to 40 % minimum and solid copeentration shall be
maintained minimum 30% at the outlet of MEE.
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Unit shall identify recipient drains/rivulets and their upstream & downstream locations in
consultation with UPPCB and shall carry out monthly monitoring of identified recipicnt drains at
upstream & downstream location through recognized iab under Environment (Protection) Act, 1986
and shall submit the analysis report on monthly basis by 10th of every month to CPCB and UPPCB.

The storage facility provided for spent wash shall be properly lined and made impermeable and the
storage capacity at any stage shall not exceed 07 days equivalent of production in case of
incineration boiler and 30 days equivalent of production in case of bio composting.

Industry shall submit Environment Statement to this Board as per provision of Environment
(Protection) amendment Rule, 1993 for the previcus year ending 31st March on or before 30th
September every year.

Industry shall ensure to send monthly reports regarding spent wash storage and details of spent wash
in each lagoon constructed in industry.

The Unit will file the renewal application at lzast 2 months prior 1o the expiry of this Order.

Specific Conditions:



/

J

1. This consent is valid for the production capacity of Rectified Spiri/ENA/Ethanol-1 00 KL/Bay ly
FENA/ELanol- 100 KL Day by

psing row material C-Heavy Molagses-430 TPD OR Recli AT

e ] SHL ificd Spin

\IE‘!IlL: rw mvaterial B-Heavy Molasses-333 TPD OR Rectilied Sgin'w'ﬁhl AfElhanol-100 KL Day by
wsing taw material Sugar Syrup-299 TPD and by Product FUSEL OIL 6,0 M T/ Month,
2. The unit shall maintain strict supervision upon Muctuations in operiling parameters with respect 10
cach trentment unit of the EfMuent (reptment plant.

1. Fatlier Board has izsned a CTO vide letier no- 13 qH:J.:pI.-“]:-i-L'H.'L'-ircluj{L:E"I'LfHJ [ TO e pder!
SHAMLL/2021, dated-18.08.2021 is revoked.

[vorm the State Ground
tically concelled,

Waler Authority within 3 months

4. The industry shall submit the pernissien
failing which consent shall be deemed atlonu
& This CTO shall be subject to the order o be passed in CLA M- J01/2020 Satyapal Singh Versus
State of UP, by Hon'ble NGT.
. Unit st instatbed STP for treatment of domestic effluent and submit complianee o the Board

within one month.
T The industry shall establish Miyewaki forest inside {he factory in sufficient area the treated effluent
from the ETP shall be used for foresiation.

% The E.T.F. unit operation [ine up Strengthening is 1o be muintained

4 The Usit shall mstall Piezomeler for me
from Piezometer will be provided to the SPCH o1

qsurement of ground water level and the data generated

1 monthly basis.

1. Mo efffuent is allowed to discharge outside factory premises

11, Flow meter to be installed in ali waler abstraction points and usage of fresh

primimfed:

weater to be

12. The industry will submit the permission from the State Ground Water Authority within 03 month,
failing which consent shall be deemed automatically cancelled,

1 3. The unit shall submit the audited balance shect for the curtent year and the details of fees

deposited durng last three years within a manth

"Bl Supreme court Hon'ble High Court,

14, Industry shall abide by orders / directions issued by Hon
T Poltution Control Board

Han'ble National Green inibunal, Central Pollution Control Board and 1

fior protection and safe guard of environment from fime to time.
s of Air (Prevention and Control of Pollution} Act

15. Industry shall comply with varnous provision
| of Pollution) Act 1974 as amended and all other

1941 as amended, Water (Prevention and Contro
applicable rules notified under E.P. Act 1986,
y, this consent shall remain suspended

L6, If UPPCB or CPCE issues closure order against the mdust
gent will be elfective agan for the

far the period tll closure order is revoked, after which the con
remaining period.
|7, This consent is valid only for Zero Liqued Discharge (2L,

1% This consent is valid for 365 days operation of the industry of a yeur,

19. The Project Proponent shall submit the validation report for 100 KLD Rectified
Spiri/ENAEthanol-100 KL Dy production from wny reputed Institute suclh as NS1, Kanpus/VSL
Punc or any other competent institute within 03 months alter starting B-Heavy molasscs based
pperation, IT the validation report carried oul by any reputed institute is some ag claim made by the

unit. The SPCE may further allowed to operate as per proposal of the unit,

20, The maximum stﬂragn:_uupa::iiy of the lagoons is for 7 days holding capacity of the concentrated
spent wash, Excess Capacity o  storage lagoon shall be dismantled within 3 months and progress




8 submutied 1o the Board

21.Bi
® 9 Composting ghal
and progress F*me?tl:ed :Lﬁ;::b: 3;[:3‘-’-'&-5- Bio composting yard shall be dismantled within 06 months

22 All
: Ecncrate :
.. Slepe shall be used in the Boiler mixed with baggasse as fuel.
<J. Unit sha '
11 submit balance fee of Rs. 50,000/~ within 15 days in the Board.

24. Minir y
tall trees :FEST 31:{‘ of the land on which industry is established will be covered by the plantation of
no.H 1 6405 *EZIIJ?J © species as per the guidelines sct up by the Board vide its Office Order
http:/ j 018/02 dt. 16/02/2018, The copy of this guideline is available at URL
Siweww uppeb.com/pdfiGreen-Belt-Guidle_16021 E-perf-:J

Issued with the permission of competent authority .

For and on behalf of L.P. Pollution Control Beard .
Digitalty signed by NISHI KUMAR

MNISHI KUMAR CHAUHAN cHAUHAN

Date: 2022.01.30 14:44:06 +05°30°
Chief Environmental Officer (Circle 3)




